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LOK SABHA
Friday, September 17, 1965/Bhadre
26, 1887 (Saka).

The Lok Sabha met at Ten of the

[Mg. SeEarEr in the Chair.]
ORAL ANSWERS TO QUESTIONS
Foundry Pig Iron Panel
*g29. Bhri Rameshwar Tantla: Will

the Minister of Indastry and Supply
be pleased to state:

(a) whether Government have re-
ceived the report of the seven-
member foundry pig iron panel cons-
tituted to study the requirements of
pig iron for the wvarious foundries;

(b) if 80, what are its recommen-
dations; and

{c) the action taken by Govern-
ment thereon?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibodhendra Miara): (a) No, Sir.

(b} and (c): Do not arise.

ot v =tfeay ;oW gz =@
¥ fe o % wrE T £ el & o,
Wt fr g1 FEFE w7 w7 Fr awy i
t e ¥ agw A wIfw a= ok
Farww aw wr & 7 wre & wmix
st A, a1 qwwr e @ 7

ok Wt ¥ T wolt (W
wm g feg) : o w2 qand Al
¢ Wi wF faoh e @, 3
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8hrl Basappa: Since the private
sector has failed to meet the target
allotted to it and also since we are
importing more pig iron from the
USSR and other countries may I
know what efforts are made to In-
crease the production of pig iron and
whether a pig iron plant will be
started in the Beliery district of
Mysore Btate?

8bri Bbodhentra Misra: First of
all, to fncreasc the production of pig
iron, a ber of new ach have
been licensed; permission has been
granted by the Ministry of Steel and
Mines. We are now waiting for the
report of this commiltee to find out
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whether inferior pig iron can be used
by the foundries.

ft wigTe e var ;& gg ar
srgan g 7 ga@ a5 =% «1g F) frar
ww ¢ %9 51W % fau ot fea
gL a8 § W faA age @ e
gEar § 7

Shri Bibudhendra Misra: The avail-
ability today is 1.2 million tons; the
need estimated is two million tons
and the import in 1964 was 15
million tons.

8hri R. 5. Pandey: After the decon-
trol, may I know whether the prices
of pig iron have gone up or have
gone down?

Shrl T. N. Bingh: We cannot give
the information; probably the Minis-
ter of Steel and Mines may be able
to give it.

Textlle Industries
+
Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shrl Gulshan:
*6g90 <4 Shri Karnl Singhji:
| Maharajkumar Vijaya
Ananda:
[ Shri Raghunath Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether Japan has agreed to
offer credit to help the Indian Cotton
Textile Industry modernise its equip-
ment;

(b) if so,
and

(c) how it will be utilized?

The Deputy Minister in the Minis-
try of Commerce (Shrl §. V. Rama-
swamy): (a) to (¢). A credit worth
10 million US. Dollars has been
finalised between the State Trading
Corporation of India and the Japan
Textile Machinery Manufacturers’
Associntion for the import of textile
machinery for cotton, woollen, silk
and art silk industries for modernisa-

the amount of credit;
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tion or expansiom of existing units as
well as for installation of new units
ot gagre fag : ¥ AT ag
war it f ra smufeeieor #
frelt oF wET &7 A s Y w5
sfl—add fam A fa fdse 7

Shri 8. V. Ramaswamy: We t
give any assurance, but in moderni-
sation we will see to it that as far as
possible people who are in employ-
ment are not thrown out of employ-
ment.

oft o ey ¢ w1 & 9
EfFmn 7 ady g fawi § wrd
T ar €7 # ¥ §9 1 sreaw fgg-
| R oAy gem ?

Shri S. V. Ramaswamy: All thome
machines which are going to be im-
ported are those which are not
manufactured in India. Those which
are indigenously manufactured will
not be allowed to be imported.

=t SETC W dAT ¢ FAT A
Fugmoaraa ¥ Frf fafmz s 3 f
WAF HAT A% TIX F IACA T
arEi w1 T AN & At W I9
TUTET TEATEA ®CA AT HI T qAA ALY
o s ?

wifese waft (oft sopid ) ¢
gt wr fafue ady =mé of @

oft gew WX wEATY T FTET
X g & FUIT IO0 A ¥ T AR
& fog mw fem § 5 afe ef, @
I AT W o A% AT A A
T FT T T g

ot sk g : W A wga
aw @t § | o7 & o sy 9Em
t ) fergem @ IvErw fwEl &
60 qTAZ &1 ATIfAFTETr & T}
a7 wrgfreETT A7 &7 aEar § 1
Shrimati Ramdolari  Sinha: To

what extent Is the textile industry of
our country going to be benefited and
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Ind

what per ge of the try is
going to be modernised in the first
instalment?

Shri 8. V. Ramaswamy: There is
no question of instalment It is a
econtinuous process, As and when
we get foreign exchange, we shall
import machinery and modernise.

Shri Daji: May I know how the
government propose to allocate this
eredit from Japan to the various Mills
in India? Is there any scheme work-
ed out or is it to be done ad hoc
basis?

Shri 8. V. Ramaswamy: It i3 not
on gd hoc basis. Mills which are in
need of it will have to apply to the
Textile Commissioner. There is a
provision that in the case of Indivi-
dual contracts of Rs. 476 lakhs and
above, they can have direct contact
with the manufacturers themselves.
Less than that, they have to be re-
gistered with the Textile Commissio-
ner. He will collect them and pass
them on to the STC.

Shri P. Venkatasubbalah: By intro-
ducing modernisation of this machi-
nery, may I know whether any
assessment has been made of the
increased output in production?

Shri 8. V. Ramaswamy: According

Oral Answers 6098

Shri P. R. Chakravertl; Is there any
condition attached to the allotment of
this credit with regard to raising
matching funds here?

Shri Manobhal Shah: Rupee loan
is obtained either from their own
depreciation reserves or general re-
serves or they can borrow from the
Industrial Finance Corporation or
the Industrial Development Bank of
Indta.

ot wrewet : agr & wadlg qay
o1 ¥ g g9 awar g v w@r wrgfaan-
T a1 AVIAIN W ag 9T T@
I fo gl & wfiwaxr e
gy ?
ot warf wg ;g gl mreh
8 fr <fagw Prae wimda 4 9 “ang-
arga e faeree fod an fear #, w9
% mifes foeit wraft & myAmRwE
&Y q9g ¥ AFT FRT ATANT o
8hrl Wamnlk: While modernising
the textile industry, will special con-
sideration be given to those units

which are being closed down becausa
of old machinery?

Shri 8. V. Ramaswamy: It is not
merely old machinery. The criteria
will be the capacity and ability of the

to the third plan, our requir tis
9,300 million yards. Already it s
estimated that we have come up to
9,000 million yards of production. To
come up to the targeted level, it has
been estimated that we should mode-
rnise about 4 million additional spin-
dles. But we are not able to get the
necessary funds for that. Neverthe-
less, the production is almost up to
the target.

o wriw fag v : o f
woyt fisi & il & 9@ A
ey B, @ fuT wm ¥ oW Wi
aR wT R e 7

oit wopwrk oy ;. aE W wft
t—mg et o A AT R Ty B
TEIT A Y

t to run it efficiently.

Manufacture of Paper in Publie
Sector

+

[ 8hri 8. C. Samanta:

Shri Subodh Hansda:

Shri M. L. Dwivedl:

Shrimat! Savitrl Nigam:

Dr. P. N. Khan:

8bri Mohammagd Elias:

Shri A. V. Raghavan;

Shri Ravindra Varma:

Bhri P. Venkatasubbalah:

Shrimatl Renunka
Barkataki:

Bhri Himatsingka:

Shri Rameshwar Tantis:

[ 5hrl Koya:

the Minister of Industry and

be pleased to refer to the

wil
Sapply
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reply given to Starred Question No.
1239 on the Tth May, 1865 and state:

{a) whether Government have
since considered the proposal to set
up  Pulp|Paper|Newsprint  Mill(s)
in the public sector and also a Paper
Corporation for that purpose; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minls-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) and (b).
Feasibility Project Reports have been
prepared for seiting up Pulp|Paper|
Newsprint Mills in the Public Sector
in the various States and one more is
under preparation. The Reports are
under examination.

A final decision about setting up
one or more plants in Publi¢ Sector
and also the Paper Corporation will
be taken after the above Reports
have been fully scrutinised and also
the allocation of funds for public
sector projects has been finalised.

Shri §. ©. Bamanta: May I know
whether the technical committee that
was set up to explore ways and means
of increasing production in the exist-
ing units has also suggested the estab-
lishment of more units in the public
sector?

Shri Bibudhendra Misra: Yes, Sin
As a matter of fact, there are at
present six feasibility reports. One is
glready under study so far as Blihar
is concerned. After all these seven
reports are in  hand, they will be
studied from the expert point of view.
Also, much would depend upon the
allocation that is made with regard
to public sector.

Shri 8. C. Samanta: May I know
whether the National Newsprint and
Paper Mills Ltd., has been expanded;
if so, what is the capacity and what
would be the cost?

The Mmister of Heavy Engineering
and Industry in the Ministry of In-
durtry and Supply (3hri T. N. Singh):
The hon. Member is probably referr-

SEPTEMBER 17, 1965
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ing to the NEPA Mills, Its capacity
is being expanded from 30.000 tons
to 75.000 tons, and the paper plant
is expected to come into operation in
19686.

Bhri 5. C. Samanta: What about
the cost?
Shrl Bibudhendra Misra: Rs. 0.5

crores so far as expansion is concern-
ed.

ot 7o ®lo fradt : wadt da
1 AT T AT FTOGET 4T TG
¢ gt fog 99t @ e Tenfza
g @ a7 AT € weAd @ gar
¥ Al awt wer T F g weew
agf et @ & 1 & S agar g
f& & 91 A¢ s amE o e §
© A wy el T v sy
ar =1afaE dare e gad aw W
g 7 am ¥ sqafwe €Y snfedt &
YT F F o a 00T & wT e
anfy ?

Shri T. N. Singh; The raw material
utilised at NEPA is salai wood which
i3 not capable of being bleached
white. If it is bleached comple'ely
white its tensile strength decreases.
That is why it is slightly off colour.
All the same the quality of NEPA
newsprint has considerably improv-
ed in the last two years. As far as
other mills which are not based on
salai wood are concerned, there will
be no reason for their producing any
such dark coloured newsprint.

Shei D, C. Sharma: May I know it
this Paper Corporation, when estab-
lished, will take all the newspaper
factories under its umbrella or it will
take only those factories under its
shelter which are going to be set up
in the near future?

Shri T. N. Singh; This proposed
Paper Corporation is not intended to
take over all paper mills in the coun-
try. There are private sector com-
panies, and hardly any public sector
company exists today except the
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NEPA Mills. The new units which
will be started will probably be
started under this Corporation. Even
separate companies can be formed if
those umits are being enough to jus-
tify that. '

Shri P. Venkatasubbaiah: The
bon. Minister has just now said that
a technical committee is going into
the seiting up of public sector pro-
jects for paper mills,. May I know
what are the places that have been
asked to be examined by this Com-
mittee and whether in the Fourth
Plan necessary provision has been
made to set up paper factories in the
public sector; if so, how many?

Shri Bibudhendra Misra: The States
are mostly Uttar Pradesh, Madhya
Pradesh, Bihar and Assam. The
six feasibility reports given by the
NIDC refer to these four States.
Whether all these reports would come
up or not would depend on the avail-
ability, as 1 said, of provision made in
the Fourth Plan and the allocation
made in the public sector.

Shri P. C. Borooah: May I know
whether there is any scheme for link-
ing sugar production with paper
manufacture; if so, what are the
details of that scheme?

8hri T. N. Singh: The hon. Mem-
ber is probably referring to the pro-
posal to utilise bagasse for paper
making purposes. That is belng con-
sidered as a very useful raw materlal.

Shri Basumater: May I know
whether it is a fact that although the
Assam Government sent up a pro-
posal for the establishment of a paper
mill in the public sector in Assam, it
is not receiving sympathetic consi-
deration by the Government at the
Centre?

Shri T. N. Singh: It is not a fact.
Assam always receives sympathetic
consideration.

oft fasrer warx - ot aw gETTT

Fararry e ft e & g weT wmrar

wmar & 1 & s g g e 9w
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aeaT e oo = d s 3 7
w1 Efiwer W A Aur o ok gwe
a1 § fir garo frenfdt e gy
Fo @ ar e ?

it fxe wo fax : fewdficdy
T oF wew fee w7 ¥ ZeT 8
o gay gawT wrf avaw Agr 4
afir fernifcd T & fieew w
Y T ot A femr o @
sgdn fafredt suwr 3@ ol &

it gerliae oww : wEEE
¥ oY & w9 & owond A
gy ¥, I wer fel & ot IR
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oft fro w10 g = wAT T
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wyz 4 § 0 dfFw wgg ¥
it e g cifl

Shri Shivananjappa: May I know
whether it is a fact that paper
mills in the private sector are work-
ing at a loss, particularly the
Mandya National Paper Miils?

Shri T. N. Singh: It is true that
there are some paper mills which are
not doing well. 1 cannot say about
this particular mill at Mandya. Pro-
bably, the Member is correctly
informed.

Shri M. R. Krishma: Sometime
back the Government of India wanted
to manufacture newsprint out of
bagasse and some State Governments
made certain proposals,. Why was

this scheme given up. Some State
Governments, particularly Andhra
Pradesh Government, wanted to

manufacture newsprint out of bagasse.
Has that Government been encour-
aged to go ahead with its programme
or has that programme been dropped?

8hri T. N. Singh: The process for
manufacture of newsprint from
bagasse has been under investigation
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by technicians and scientists all over
the world for quite some time. The
latest process which seems to be im
a position to utilize about 80 to 85
per cent of bagasse for newsprint
purposes is said to be one designed
by Dr. Cussi. The proposal of Andhra
Pradesh was for a different process.
Really speaking, only a part of the
bagasse, not 80 or B0 per cent but
some lower proportion—I am not
exactly sure of the proportion—was
to be utilized for newsprint purposes
and the rest for other purposes.

oft vriwae Tifeat ;A wAO g
frat §70 %7 IUT AT 7 AAAT qFAT
¢ YT qowre O way gy  fwogR
qgT ¥ A A o% W ued qm A
# a7 A 7w A ?

asqW Wy @ O w9 A1
a% 41 fafads ar fi ofers dare i 7o
STTRTTT T Q@A aET & |

oft viswy zifra : x9 w99 7w
ferr &e g w1 §, 77 A
vay arfad § o

Shri Blbudhendra Misra: The
import today s roughly Rs. 4 crores.

Shrl Heda: Has there been any offer
from the private sector for the manu-
tacture of not newsprint, l‘a;zt prh;ltf
i r, out of bagasse? so, why
ai g:f: a useful commodity not been
used so far?

Shri T. N. Singh: It is true that
even ordinary printing paper can be
manufactured from bagasse. The
difficulty is that bagasse gives a
short fibre pulp and not a long fibre
pulp and there has got to be a mix-
ture in order to get the right quality

of paper.

ﬂw‘um:imﬁﬂ
§ war wed & oWl s
§ o wrt 3§ eww wmw @
femr nar @ waw @ feoag faw
X AP WY | T AT TR
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osgw WEIRg : AT & &y

o ogrEr @A g A W owr &
Shri R. 8, Pandey: Taking into con-~
sideration the tremendous scarcity for
newsprint in the country I would like
to know whether Government would
give licences for starting newsprint

factories to the private sector people
also.

Shrl T. N. Bingh: There are pro-
posals from the private sector for
establishing newsprint factories and
one or two have been licensed.

Mr. Speaker: The next question is
by Shri Vidya Charan Shukla, who
is not here. Therefore, I am allowing
the earlier question asked by BShri
Kachhavaiya. It may also be
answered.

Shri T. N. Singh: Al present there
is no shortage.

foeslt & quiwTe tend
+
ﬂﬂeﬂ‘lom:
ot g0 Wo AR :
st wfarsft e -
oft To Wo wewmT :
oy qrmft
oft gtarare fery :
ot aa fax ¢

7 tew FAT GF AT R gm0
wid fr -

(%) et & = d
FETHTT TR T F W # e
anfr g€ & o

(&) W xw wvdw * fagAeow
wTA W g ¢ ?

*693.
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tay wowrem F gowwr (st o
ww) : (%) "o ofen Cfeed
afgr sgT W g A oAEg

(Delhi Avoiding Lines and
Connected Traffic Facilities)
wEeTdl § | O A5 W g ¢
wr migat #1 fesslt wiv A faesy
¥ Wrg-uTy ary aref ¥ T qoEr 9 |
#fen o ag ofcemr g g s
ar g3 fafww g0 e ox Igrd
waT{) mfgai T@Te § WY A faRnefh
wa a6 g frer et 44 sfawm s

[l d

(&) = a&d1 g% fawar md
wa €1 feaga 5 e ¢

ot wo wro fyidt : @z ¥ uw
S %1 IOT ¥ @ TWE A
wgieq & qqaTar of fy faedt & o
HAT R Ak ot oy e A
wift v fafww afeal & Wy &
gfaar fanft 1 & sy amw g fe
o AT W & far qfy gemem
s § N #femeat & ag g7 g
wo AEF 1 af ag T A ad § A g
AL WA *1 awd ¥ foaa amm
Lo gl

o W ATY : ag WY T § 39
w1 q5d1 gz a8 ¥ R 71 foed, A
ot f feeeft amé & agt o wrmfeat
B FrTe T ¥ o § ag
A e 4Tl ag WA agA 1 A
AT qg €61 T & AW A g7 A
T AT I TR N o e e
W 8%4T I8 61 9T € &1 geer
& 3FF agaT WX W aw

At
ot 7o wre firil : wrhT weh
AEIET F 7g 7w § f et & wrw
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o fae t9d 2w §, 3§ fs faon-
gfw g, aetrmfeal - 0% Faw ow
w21 A% 7 A g e mreno g s
9 awet R ¥ pfegfi @
godre 9T fa=mT Y fomr o7 @ @
afy fear =1 @ & AT w1
gfiziiz &1

st am mw: Ay awEag dfE
T MiaEE & godr gwaz ag ki oy
Tea 2w dare & wrar § 7y af faeel
o fewlt ¥ ) arfnw W W
fadr &= WE Ak gudt wFw o7
aN AT & gaw qafes & o o
gt arfed | gfw A AT ax
wlesfegws 7ff gww fag ¢ o
warifdn ampw ox A oAfefeke
g = A 2

Bhri 8, C. Samanta: May I know
whether there is any proposal that
instead of making it circular this rail-
way should be made rectangular or
horizontal?

Mr. Speaker: Shri P. C. Borooah:

Shri P. C. Borooah: On the basis of
what criteria was Government led to
decide to set up this circular railway
and on similar grounds is Govern-
ment going to set up this sort of rall-
way in other cities particularly in
the north-eastern side?

8hrl Sham Nath: As I have just
now stated, the primary object of this
project is to enable the goods traffic
from Ambala and Ferozepore side to
bypass Delhi Main and New Delhi
yards which are very congested. It
was for this purpose that this pro-
ject wes started, but because it would
be possible to use it for increasing
suburban traffic also some people have
called this project ‘the circular rail-
way project’.

oft o Sy : ¥ GTET €1 AT
w73 & fad Famer wwg wifgdr a1 war
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g IR BT TWW ¥ AgE qan
gafa &7 @ &1

ftomam: 3@ 3% ¢ fF 34
qrAar A1 & T 13 071 g
o 78 § ¥ wfsard a7 4 v gw
&1 7% (3 o1 A ateg arfaw &l
41 3q & QAT TG K AT 47
o §T § AcET FT AN G § W wTn
t f5 ag Smw 31 fawmaw, 1967
A% QU T AT

oft g g @ ST 19X wR
&g # ¥ 9d1 § fF qu-mw w9 aw Qg
wed gy &1 & A sigar § fw
fasit w1 g TAR T wTw A1 el
ATEIZ FIET K T KL IA H HUAT
adm fag & 19 7SS0 FY A&

ot 90 ®To wrEaTw :  faedt F
arrarT &1 &Rl F1 WY go
frar ware ag Tk Ak o O & 9@
sFTT Afen W wAATE # wfaad
¢ 9 ot W aE AT 9 g
or awer g7 v &) A P aeR
@11 FTFT FY g IE AET AN
q¢ frarr w1

wegw wAINE : Ay a) gEI AAe
gt

Heavy Structural Steel Plant

[ Shrimati Tarkeshwarl
Sinha:

Shri Vishwa Naith Pasdey:
Shri Koya:
Shri Onkar Lal Berwa:
Shri Solanki:
Shri P. K. Deo;

)} Shri Narasimha Reddy:

| 8hri Ram Hurkh Yadav:

g0l

Will the Minister of Industry and
‘Supply be pleased to refer to the
reply given to Unstarred Question

SEPTEMBER 17, 1065 Oral Answers
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No. 1075 on the 12th March, 1965 and
state:

(a) whether an agreement has been
entered between the Government of
India and Messrs. Voest of Austria for
setting up a Heavy Structural Steel
Dlant;

(b) it so, the estimated cost of the
project; and

(c) the terms and conditions of
Aus'ria's participation in the said
project?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) About Rs. 5 crores.

(c) VOEST will hold 49 per cent
and the Government of India 51 per
cent of the Indian Company's equity
capital of Rs. 2 crores. Of VOEST's
holding, shares of the face value of
Rs. 20 lakhs (10 per cent of the equity
capital) will be issued for consideration
other than cash, by way of technical
assistance to be rendered by them
and the balance will be against cash
in Austrian currency and/or machi-
nery or materials to be imported,
VOEST and Government will nomi-
nate an equal number of Directors,
the Government's nominees including
& Managing Director and a Chair-
man with a casting vote,

Shrimati Tarkeshwarl Sinha: May
I know whether all the technical
personnel for this plant will come
from the Company or whether Indian
technicians will also participate in
this venture?

Shrl T. N. Singh: It is wrong to say
that all the technicians will be from
Austria, Indian technicians will cer-
tainly be associated.

Shrimati Tarkeshwari Sinba: May
1 know when the Factory is likely
to go into production and what is the
production programme in the first year
and at the end of five years?

8hri T. N. Singh: The Fuctory is

only making a beginning today. It
is very difficult to say exactly but it
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is believed that in about two years
time the Factory should go into pro-
duction. The actual value of the
production cannot be s'ated at pre-
sent but that is going to be of the
order of roughly Rs. 8 crores.

8hri Dajl: If T heard the Minister
aright, sharcs worth Rs. 20 lakhs will
be given to them free against techni-
cal assistance to be rendered by them.
I wan! to know if this is not a depar-
ture from the usual agreements of
collaboralions that you have been
enlering into with other countries?
Are these not new terms which have
been given to the Austrian Company
alone?

Shri T. N. Singh: It is not a depar-
ture from the ususl practice. Even
in the private sector, one has to pay
for the technical know-how, the draw-
ings, the specifications, the designs,
etc. and we are paying for that.
Instead of payment being made and
then going and coming back again,
this is how it has been adjusted.

Shri Daji: My ques'ion was this.
Ts it not a fact that the shares worth
Rs. 20 lakhs will be given to them
free and that they will continue to
earn profits on them ad infinitum and,
if so, has such a term found place
in any of the collaboration agree-
ments in the public sector?

Shri T. N. Singh: There is hardly
any public sector project of this kind
where there is actual participation of
a foreign company in its shares. But
wherever there is technical know-how
to be obtained, one has to pay for it
and we are paying for it. That is
exactly what has been converted into
shares.

Shri Indrajit Gopta: In continua-
tion of this question and its answer,
I would like to know whether the
payment which is to be made for this
technical know-how can be continued
indefinitely by wvirtue of the profits
they will draw on the shares—it is a
big price for the technical know-how.
If we give them the shares, how long
will they go on drawing profits on
them?
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Shri T. N. Singh: I think this is
one of the very fine and nice pro-
jects negotia'ed with a foreign Com-
pany. VOEST itself is a public
sector concern in Austria and it is
really creditable that we are m a
majority with another public sector
project of another country holding a
minority share. I think, on the whole,
the terms are very good and I would
commend them to the House.

Shrimati Ramdalarl Sinha: May I
know how does this project compare
in the matter of cost and other as-
pects with similar projects sponsored
by other countries?

Shrl T. N. Singh: I think the VOEST
people are gne of the mos! experi-
enced people in this line and the pre-
sent project compares very well with
others.

Shri Basappa: May T know whether
a detailed project report has been
submitted by these collaborators and,
it so, whether it will be placed on
the Table of the House,

Shel T. N. Singh: It {s In the pro-
cess of being received.

Sugur Indostry In Uganda

+

sh.rl Rameshwar Tantin:
Shﬂ Vishwa Nath Pandey:
Shri 8. C. Samanta:

Shri Subodh Hansda:

Shri P. R, Chakravertl:
shﬂl‘lllﬂ snvltd Nigam:

llrl-au Bhrﬁ Mukerjee:
Shri D. C. Sharma:
Shri Basappa:
S8trl Yashpal Staghr
| Shri Kanakasabal
( 8hri R. 8. Pandey:
Wil the Minister of Commeres be
pleased to sate:

(a) whether it Is a fact that Govern.
ment have approved a proposal to
collaborate with the Government of
Uganda in the development of Sugar
Industry in that country;

(b) It s0, the broad features of the
proposal and the cost of the scheme;
and
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{¢) when the scheme will be imple-
manted?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) (i) In cooperation with Indian
private parties the Government of
India will participate with the Gov-
ernment of Uganda and Ugandan
pariies for the expansion of the sugar
manufacturing capacity in Uganda by
80,000 tons a year as a start by set-
#ing up viable sugar cane farms and
factories.

(ii) to arrange for feasibility
studies of sites proposed by
the Ugandan authorities and
prepare project report.

(iif) to train Ugandan citizen in
India for managerial, techni-
cal and administrative posts
in sugar factories, workshops
and farms.

(iv) Indian participation will be
in the form of supply of
sugar manufacturing machi-
nery and equipment, mate-
rials for factory buildings and
other purchases made in India
for the project. The cost of
the project and extent of
Indian investment are yet to
be determined.

(¢} The report of the Indian Tech-
aical Team which was sent to Uganda
tn January, 1965, has been sent to
the Uganda Government and is under
their consideration.

Shri Rameshwar Tantla: May 1
know what will be the basis of share
percentage and who will manage,
Uganda people or the Indians?

Bhri S. V. Ramaswamy: The Sugar
Development Corporation, which will
directly own these factories and
astates will be set up in Uganda. The
equity capital will be divided as
follows:— '

Indian Government and

their nominees 45%
Uganda Government 5%
Uganda Private Inves-

tars Lo 10%
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The Corporation will be managed by
a Board of Directors who will be
representative of the Government of
India, the Uganda Government and
the Uganda private investors in the
same proportion. The General
Manager of the Corporation shall be
nominated by the Indian side from
the commencement of the work on
the estates and will continue for six
years with effect from the commence-
ment of the production of sugar.

Shri Rameshwar Tantin: What are
the reasons to have this sugar factory
in Uganda when we have got scope
for this in other countries?

The Minister of Commerce (Shri
Manubhal Shah): There is scope in
our country and also in other coun-
tries. All are to be equally treated.

Shri 8. C. Samanta: May I know
whether the sugar content in the
Uganda sugarcane has been examined
so that it will help our production
here?

.

Shri Manubhai Shah: The sugar
content is between 13 per cent to
142 per cent, which is quite satis-
factory.

Shri P. B. Chakraverti: May I know
whether the Government has any idea
of expanding the scheme of collabo-
ration with other countries of Africs
also?

Shri Manubhal Shah: We have
examined in Sierre Leone where we
are contemplating io put up a fac-
tory. As a matter of fact, I laid a
statement on the Table of the House
that 29 point ventures in Africa, Asia,
Uganda, Colombia, Canada and Ire-
land had been approved to be estab-
lished by Indians with their own
technology.

Shri D. C. Sharma: May I know
whether the whole of this sugar deve-
lopment in the country will be done
by our country in collaboration with
Uganda or there will be some other
purties also to participate in this
development like China and aother
countries?
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Mr, Speaker: That question has
been answered.

Shri Basappa: Since Uganda offers
a very good scope for development of
sugar industry and many countries
are competing with it, will the Gov-
ernment expedite starting of the
-sugar industry there?

Shri Manuobhai Bhah: There were
about nine petitors in Ugand
who tendered along with India for
this. In preference to British, Ger-
man, Czechoslovakian, Japanese and
the other competitors, the Uganda
Government accepted the Indian
tender,

oft Torer T : T T T
awt  f gat sfafmt atc faafae
AN =gt WA I g fen e
femgwara & wmAm ?

sft wprrk g fRaer s
Ta%t foEd ga g & Gt s @
T |

Shri R. 8. Pandey: The hon. Minis-
ter just now informed the House that
many African countries expressed
their desire to have collaboration with
Indian parties. I want to know
whether there is any condition to
export machinery from India to estab-
lish the factory?

Shri Manubhai BShah: Generally
we are not in a position to permit
free foreign exchange to go out. Most
of the ventures are, therefore, based
on the concept that the capital goods
and technology of this country will
be exported, so that there is no outgo
of free foreign exchange and in return,
we get a continuous export market as
well as the prestige for the country
that technologically we are helping
our under-developed brethren in the
same manner as we are helped.

oft gorst o www ;g F
w defot o g & 1 W R
fir 14 T e freri g e agrTeg
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Bisrampur Collisry

+
wgpe S Shri P. B. Chakraverts:
1 8hri A, V. Righavan:

Wil] the Minister of Steel and Mines
be pieased to state:

(a) whether it is a fact that Asia's
biggest dragline operating in the
National Coal Development Corpors-
tion's Bisrampur Colliery in Madhys
Pradesh was found damaged on the zd
June this year;
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(b) whether the electrical equip-
ment of the dragline was discovered
severely tampered with in between
two shifts rendering the machine in-
active;

(c) whether the Natiomal Coal De-
welopment Corporation management
bas arranged for suitable repairs of
the machine angd if go, whether it has
been set right; and

(d) whether it is a case of sabotage
and whether culprits have been
brought to triai?

The Parliamentary Secretary to the
Minister of Steel and Mines (Shri

Thimmalah): (a) and (b). Yes, Sir.

(¢) In order to repair the dragline
complelely and to make it fit for
operation, certain parts needing re-
placement have to be imported.
Action in this respect has been
initiated.

(d) It is suspected to be a case of
sabotage and police investigations
are in progress. One arrest has
already been made.

Shri P. R. Chakraverti: In view of
the fact that the machine is a very
costly one, may I know the amount
of loss sustained by the NCDC for the
period when it was lying idle?

Shri Thimmalah: It is about
Rs. 30.000 including the charges for
replacing certain parts.

Shri P. R. Chakraverti: What posi-
tive steps have been taken to first of
all get hold of the people responsible
for the sabotage?

Shri Thimmaiah: As I have stated
alrcady, one person has been arrested
slready, and some of the employees
who are suspected and who are of
doubtful character have been shifted
from that section, and the police
investigations are in progress.

Shrl Daji: Apart from the fact that
one emplovee has been arrested, may
I knew whether there has been an
inquiry, and whether Government
have come to know that there is a
eomplete lack of supervision and con-
srol in that entire belt of collieries,
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which has resulted in this sabotage?
Unless the supervision amd control
are tightened up, similar acts might
be repeated. So, I would like to know
whether Government have made some
inquiries in this matter.

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): Government
have been making inquiries about
indiscipline etc. Because of retrench-
ment, there is a certain amount of
indiscipline there, and the NCDC is
taking action.

Shri D. C. Sharma: May I know
whether this sabotage was done by
our own nationals or by nationals of
other countries, and may I also know
what security arrangements are being
made to guard against such sabotage
in future in these collieries?

Shri Samjiva Reddy: It was done
by our own people who are working
there. Some of them are disgruntled
and dissatisfied. There i3 no foreign
national involved in it.

sit wo fao wgm™ : T W W
AT ¥ HAT K QT A ff o=
g% 9T WORT W97 gl wC A
t 31

EITR ST AT TSy § IR
(ﬂﬂninh‘f): u(!‘t"rlﬂmﬁ
oA # foF Ara gar SO sl
wIT gad faas o7 qd w@T ag W
fagw & qamA q@T

Shrimati Tarkeshwari Sinka: This
is not the first instance of its kind
when this sabotage and damage etc.
wag done. May I know whether this
Minisiry is not getting adequate pro-
tection from the security forces, and
whether Government are considering
the question of having their own
security protection forces for main-
taining and protecting these plant and
machinery?

Shri Sanjiva Reddy: This particular
instance has been brought to the
notice of the Home Ministry here,
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and they have contacted the State
Government who are taking action;
and I would submit that they are
taking fairly good action.

ot gew wex ww ;WA ot ¥
wamar e goa @ /vt ¥ ag s fe,
o wEIE q ¥ | & I g §
fr foaq sifergi SYosor T E W §
e & avex § o i agt oF =y aewar
wreg gfaga §, 4 s o g &
wEEgi ¥ ag % fFar qr ?

Shri Sanjiva Reddy: A psepara‘e
question might be tabled. I do not
know whether there iz only one union.

8hri Bade: There is only one union
there. The hon. Minister is avoiding
the question. There is only one union
there. I want to know whether the
person who has been arrested belongs
to that union or mot.

Mr. Speaker: The hon. Minister says
that he does not know it now. A
separate question might be tabled.

Shri Sanjiva Reddy: I take the
information from the hon. Member,
He may be correct.

Allotment of Scooters to Government
Employoes

{ Shri Yashpal Singh:
. Shrl Bagri:
T ] Dr. L. M. Siaghvi:
J[sm Lakhmu Bhawani:

Will the Minister of Industry and
Sapply be plessed to state:

(ay whether the rules for the allot-
ment of scooters from the Central
memem pool have been changed;

(b) it so0, the precise changes made
therein?

The Deputy Minister in the Misls-
fry of Industry and Supply (Shrl
Ribudhendra Misra); (a) Yes, Sir.

{b) Urder the revised rules omly
applicants drawing a minimum pay
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of Rs. 350.00 per month will be con-
sidered for allotment of scooters.

oft oo forg ¢ |7 EOETC 9
wrAwTdr # ag ara wrt § fr s s
ot oF, uF At § A, fF ooped w
¥ ¥ o v agg ¥ Q¥ wdarh § famr
w fr qn W oifee oY g 8, of
g, a1 tg s w ey & fag
FTRTC T ST T 7

Shri Ribodkendra Misra: No, Sir.
Under the rules, that is not permis-
sible.

Shri Dajfi: That we also know, But
does ‘it happen like that?

8hri Indrajit Gupta: Is it violated?

Shri Bibudhendra Misra: Not the
rules.

it qeraer forg < w1 & T AT
f& g7 & ot 18 ama 9T A e
¢ fe w1 &1 Wiy WX oew w1 ST
fafrd #1T Tqo e & ®T KT
¥ afssw § A9 Wy W 97 A erd-
wfe a7 O A € Wy ™ aw
fafrezd o1 awo o 1 F1E Fr2r
7 famr wmm @fs oferw &1 foeem g
B ak?

Shri Bibudhendra Misra: The pub-
lic's quota has nothing to do with the
Central Government's quota. It is
altogelther scparate. The Central Gov-
ernment quota is meant for MPs, Gov-
ermment servants, publlc gector
undertakings, press representatives
etc. Dealers also get gome quota. The
public are also entitled to take it from
them.

Shri D. J. Nalk: Has any misuse
been made by persons who get these
scooters?

‘The Minister of Heavy Engineering
and Indusiry in the Minisiry of Indus-
try and Swpply (Bhri T. N. Bingh):
Misuse may have been made. If any
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such case comes to my notice, I assure
the House that I will certainly take
action. Wherever such a case has
come to notice, independently I am
taking action

Shri Daji: Has it come to Govern-
ment's notice that though the rule is
that there should be no transfer for
the first two years of the allotment
«of the scooler, it is violated in the
sense that though the reglstration may
be in the name of the person who
-originally had been allotted it, he sells
it in the black-market? Scooters
allotted to some people in the public
sector undertakings and to, some gov-
ernment employees find their way to
the black-market. Has this loophole
come to the notice of Government,
and if so, what steps do they pro-
pose to plug it?

Shri Bibudhendra Misra: There
have been some complaints about it,
though not any specific complaint by
any specific name. There is certainly
this loophole that though the rule is
that it should not be transferred
before two years, the rule is violated
in the sense that though the regis-
tration remains in the name of the
original allottee somebody else is
using it. We are considering what
steps to take to stop this.

oft qz1 Ty : =z # SAEAT-
fafe P Toame & 7 W § 99 %1 same
%y gu & ag wrwm g § fw
T AR TR ATHEITE EF AT
F1 ey & fag feet ol w9 w1 oW

Fed JUAFT O ¥ AT 3w
faae @t 8 7

Shrl Bibndhendra Misra: There is
no monopoly. As a matter of fact,
the ban on production of scooters had
been lifted and fresh applications
were invited. As I have told the
House, as many as 174 applications
have been received, They are being
processed now,
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oft wo Ato faramdy : weft ww ¥
waaT 5 3% 919 174 gTROE
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F9g ¥ gg AT A gy § ) w0 aw
I H1 49 FT angdq & frar s arfe
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Shri Bibudhendra Misra: It is very
difficult to process 174 applications so
soon. We have appointed a technical
committee. They are now consider-
ing it. After they get the list ready,
which we hope may be by the end
of next week, it will be placed before
the committee dealing with it.

«oft gasiaTa www : TEd A A
¥ w1 g W A FEATR § ag
wed warar frere & fag ofaee
amy § @ SR g SAw) s
T WETH w6 A7 o<faw wi adr
& amr g7

Shril Bibudhendra Misra: There are
some applications pending.

Shri R. 8. Pandey: In order to pro-
duce more scooters, is it a fact that
Government invited applications from
the public? If that is, when is Gov-
ernment going to take a decision on
the applications?

Shrl Bibndhendra Misra: I have
already answered it.
Shri P. R. Chakravertl: In view of

the urgent demand for scooters, have
Government fixed a quota for the last
year of the Third Plan?

Shri Bibudhendra Misra: There is

no separate target in the Third Plan
for scooters.

Shri D. C. Sharma: Why is it that
a minimum pay of Rs. 350 per month
has been fixed for allotment of a
scooter to a government servant?
What are the criteria applied in fixing
this target?
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Shri Bibudhendra Misra: Former-
ly, any Central Government servant
was free to make an application for
a svooter. It is well known that the
Central Government quota could not
cater to the demand of all the appli-
cants, So, in February, as many as
17,000 applications were pending.
Therefore, the Government decided to
lay down some rules for allotment,
and it was fixed at Rs. 500. One of
the conditions was that any Govern-
ment servant not getting a salary of
Rs. 500 would be eligible to make an
application, but then, as is well known,
a demand was voiced in the House
and Members of Parliament felt pro-
bably that Rs. 500 was too high and
it should be reduced. Now, after
considering that, it has been reduced
to Rs. 350.

Swadeshi Steel Plant, Ranchi

+

Shri P. C. Borooah:

Shri Indrajit Gupta:

Shrimatl Tarkeshwarl
Sinha:

Shri Madhn Limaye.

Shri Ram Sewak Yadav:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether a completely “Swa-
deshi” Steel Plant is to be set up under
the Fourth Five Year Plan;

(b) if so, the capacity and other
salient features of the plant; and

(c) where it is to be set up?

The Deputy Minister in the Minls-
try of Steel and Mines (Shri P. C.
Sethl): (a) and (b). It will not be
practicable to set up a steel plamt
which has been fully fabricated indi-
genously during the Fourth Five Year
Plan period. Every effort is however
being made to maximise procurement
of equipment supplies from indige-
nous sources.

(¢) Does not arise.

Shri P. C. Borooah: May I know
whether this swadeshi plant is going
tg be fabricated, and how It will com-
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pare with the fabrication of other
plants?

Shri P. C. Sethi: The fabrication
position is gradually improving. In
Bhilai when we started it was 10 to
15 per cent indigenous production. Im
the gixth blast furnace coming up
there, 50 per cent would be indige-
nous.

Shri P. C. Borooah: May I know
whether the Hindustan Engineering
Corporation has been entrusted with
the work of fabricating this plant?
Is it a fact that 40 per cent of the
equipment supplied by HEC to Durga-
pur was rejected; and if so, may T
know what steps have been taken so
that this sort of defect is not repeated?

Shri P. C. Bethi: HEC, Ranchi,
would be the premier producer as far
as equipment i3 concerned. Apart
from that, there would be some pri-
vate sector fabricators also. They
would be manufacturing 18,350 tons
per year.

Shri Indrajit Gupta: Has any
assessment been made as to what per-
centage of the fabrication work of the
Bokaro steel plant can be done Indi-
genously.

Bhri P. C. Sethl: It would be ap-
proximately 35 per cent.

Bhrimati Tarkeshwari Sinha: May
1 know whether there iz a wide diffe-
rence between the landed cost of im-
ports and the indigenous material
manufactured by HEC, and whether
the Ministry has requested that pro-
duction of indigenous material should
be at least on a par with the landed
cost, and if so, the reaction of HEC to
that request?

Shri P. C. Sethl: In the beginning,
when production starts, of course it
is not possible to maintain parity, but
as soon as HEC improves, certainly
their cost would go down.

Shri M, R. Krishna: May I know
whether, to make this project a suc-
cess, Gover t will be compelled to
pull out technical people from other
steel factories?
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8hri P. C. Sethi: Fabrication of
hinery is the n of the In-
dustries Department.

Heavy Engineering Corporation, Ranehi

+
oggy, J Bbrl Indrajit
" %\ Sarl Yashpal Singh
Will the Minister of Industry and
Bupply be pleased to state:

(a) whether it is a fact that normal
functioning to capacity by the Heavy
Engineering Corporation, Ranchi is
being impeded by lack of firm orders
from the Steel plants; and

(b) if so, the steps being taken for
better co-ordination between the de-
mands of the Steel Plants for indi-
genous equipment and the Heavy
Engineering Corporation’s capacity to
meet them?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shrl
Bibudhendra Misra): (a) The Heavy
Machine Building Plant of the Cor-
poration is designed for an ultimate
installed capacity of 65,000 tonnes of
stee] plant equipments out of a lotal
capacity of 80,000 tonnes, Against an
installed capacity of 3,600 tonnes in
1965-66 and 13,600 tonnes in 1966-67,
firm orders and likely orders add up
to 3,550 tonnes and 10,038 tonnes res-
pectively. The Steel Plants indicate
firm orders as soon as their require-
ments are clearly known,

(b) The Heavy Engineering Cor-
poration are in close touch with the
Steel Plant authorities and there is
full coordination between the Depari-
ment of Industry and the Department
of Iron and Steel with a view to en-
suring full workload. The Corpora-
tion is also In touch with other steel
producers for procurement of orders.

Bhri Indrajit Gupta: Hag the hon
Minister's attention been drawn to a
statement made by the Chairman of
the HEC in which he states that the
expansion of capacity in HEC has
outstripped the rate at which they are
receiving orders from the various steel
plants and if this discrepancy conti-
nues it might create some difficulties
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in the working and expansion of this
plant?

The Minlster of Heavy Engineering
and Inddstry in the Ministry of Indus-
try and Sopply (Shrl T. N. Singh):
It is true that we need many more
orders. I must assure the House that
we are getting full co-operation from
the Steel Ministry in regard to orders
placed in advance. What is needed 1s
we should have a large programme
spread gver a number of years in ad-
vance. It is to that that a refercnce
was made. We must get advance
orders for two or three years.

Shri Indrajit Gapta: Can the Minis-
ter tell us out of these orders which
have already been received and men-
tioned in the original answer, what
proportion has come from the Hindus-
tan Steel Ltd. and what proportion
from the private sector steel planls?

Shri Bibudhendra Misra: It s
mostly from the steel plants in the
public sector,

ot qwame /g : ;1 AT A
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Shrl Ranga: In the very nature of
this manufacture they have to assure
themselves of orders over a long
period and from what the hon, Min-
ister has himself stated just now it is
clear that there is not that proper and
needed co-ordination. Why is it that
my hon. friend fights shy of making
a confession here that he ig not get-
ting sufficient co-operation from the
consumers though most of them hap-
pen to be in the public sector?

Shrl T. N, Singh: I am saying this
with all possible information that I
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bave got. We are getting the maximum
co-operation possible frem the Steel
Ministry in this regard who are the
mgin consumers for our products.
‘What happens in this. There are cer-
tain difficulties. Specifications have to
be prepared, They take time. Un-
less specifications are prepared we
cannot execute orders. So, the Steel
Ministry is engaged in it; it is a diffi-
cult task and they are doing it very
sincerely on an urgent basis,

Shri Sham Lal Saraf: In view of
the reply given by the hon. Minister,
what attempts have been made to co-
ordinate the consuming plants and
the manufacturing plants, along with
the supplies to be receivedl from the
Steel Ministry?

Shri T. N. Singh: In this regard 1
may say this. There is the purchaser;
we approach our clients just as anyone
should approach. We are using that
technigue in getting orders to the best
of our capacity. We are approaching
them constantly and look at every-
thing that we can offer for produc-
tion. This approach is producing re-
sults.

Wiag: w1 oag §w § fr &4
$hfaafor et WY 2w oizw ¥
ot wréd R g f, T P QU e
aga 27 @ 0 &, vl amd & A
WiEH IA X1 AT AL AX F 7 w0
Tg FaATaT ATaT  fF q@i 97 AT FEA
giaagaa g &7 & qg wmen
g § fe fea @ dfen amid &,
* qr AfF feq g § a1 TEw qv g
7 frg o g7
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Shri Bhivajl Bso S, Deshmuokh: Is
this lack of order from the steel plants
possibly due to the fact that almost
all the existing steel plants are either
with foreign collaboration or foreign
aid and there ig an increasing reliance
on the imported 'machinery rather
than the indigenous?

Shri T. N. Singh: There is some
difficulty in regard to adaptation of
certain plants which are in collabora-
tion with parties other than Russians.
We uare making efforts, It has been
possible to get adupilations done in the
case of orders from Durgapur. It is
British collaboration. Similarly in re-
gard to Rourkela unit also, and ulso
with regard to Tatas.

Shri P. B. Chakravertl: While ap-
preciating the tullest co-operation ex-
isting in this matter, may I know the
extent of the d i of the proposed
Bokaro Steel Plant to be met by the
Heavy Engineering Corporation at
Ranchi?

Shri Bibudhendra Misra: About
the Bokaro Steel Plant, perhaps the
Minister of Steel and Mines will cor-
rect me if I am wrong; the report is
not ready and the question will come
up after the report is ready.

Shri K. C, Pant: Ig there sufficient
flexibility in the design of the Heavy
Engineering Corporation unit that if
orders are not placed by the steel
plants, its capacily can be switched
over to the production of machinery
for other plants?

Shri T. N. Bingh: I cannot claim
that we have got suffcient design
capacity at that place, but a very big
capacity has been developed for this
purpose at Ranchi and they are mak-
ing efforts to meet the demands on
them,
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Taking over of Conl Mines

*700. Shri H. C. SBoy: Will the Min-
ister of Steel and Mines be pleased to
state:

(a) whether there is a proposal
under consideration to take over un-
safe and old mines including coal mines
after the Dhori disaster in Bihar; and

(b) if so, the details thereof?

The Parllamentary Becréetary tothe
Ministry of Bteel and Mines (Shri
Thimmaiah): (a) No, Sir,

(b) Does not arise.

Shrl H, C. Soy: May I know whe-
ther the Government is aware that the
inspection of the mine was perfunc-
tory and not thorough and that before
the Dhori coalmine disaster an inspec-
tion was made and it was said that
the mine was gafe?

Shri Thimmaiah: IT the mine is
found to be unsafe and there is dan-
ger to life, then the Chief Inspecior
of Mines takes action under the Mines
Act angd there is no question of the
Government taking over guch g mine.

Shri 1. C. Soy: The question was
whether there was a regular inspec-
tion before the Dhori  disaster and
whether  the report of the Inspector
was Lhat the mine was safe.

Shrl Thimmaiah: That js for the
Labour Ministry to toke note of,

Shrimati Tarkeshwari Sinha: So
far os the Dhori mine is concerned,
when was the last competency certi-
ficate taken by the mineowners for
working the mine?

Shri Thimmalsh: I want notice for
this question.

Mr. Speaker: Shri D. C. Sharma.
Shri D. C, Sharma rose—

Shri Hem Barna: Sir, on a point of
order. To the first question the ans-
wer was that the Labour Ministry
should take note of it. For another
question, he wants notice. This shows
that the Ministry has not come pre-
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pared to answer the questions. Tha
Dhori mine disaster was 8 major dis-
aster,

Shri D, C. Sharma: Sir, T was call-

ed but the other hon. Member is
speaking.
Mr. Speaker: If an hon. Member

gets up to rgise a point of order, what
should I do? The hon. Member has
also to realise that difficulty, Now,
he can put his guestion.

Shri D. C, Sharma: May I know it
the Government has under contempla-
tion, a project to list the mines which
are old and the mines which are safe
and, if so, how is the Government go-
ing to tackle this question wvig a vis
the proprietors of these two types of
mines?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethl): May I make it clear that as
far as the inspection of the mines is
concerned, it is done under the sup-
ervision of the Labour Ministry under
section 22(3) of the Mines Act, while
as far ag the working of the coalminey
from the economic point of view is
concerned, we certainly look into that
aspect of the guestion.

Shri Hem Barua: Is there any co-
ordination between the two Ministries?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): There is.

Zimo Smelter Plant at Udslpur

+
Shri Kapur Singh:
1. {sm Solanki:

Will the Minister of
Mines be pleased to state:

(a) whether it is a fact that a re-
quest for a loan of Rs. 5 crores for
India's first Zinc smelter plant at
Udaipur has been pending with Gov=-
ernment since long;

Bteel and

(b) whether Government are nwn:c
that heavy demurrage charges al
being paid for the machinery im-
ported for the plant and at present
lying at Bombay Port owing to the
non-availability of the loan;
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(¢) the details of the request re-
ceived by Government; and

(d) what is holding up the sanction
of the loan?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P, C.
Sethl): (a) and (c). A request for a
loan of Rs. 3 crores to Mls Metal Cor-
poration of India was received by the
Government of India in August 1963
through the Government of Rajasthan.
In August 1964 the Corporation came
up with a request for a rupee loan of
€ crores,

(b) Yes, Sir.

(d) As the Corporation has default-
ed in the repayment of certain loans
already advanced to it and is also not
in a position to raise matching equity,
the advance of a further loan of this
magnitude has to be considered care-
fully.

Shri Kapur Singh: Are the Govern-
ment taking any steps to see that the
nperations of thjs Cofporation do not
suffer on account of any delay caused
on this gide by the Government,

The Minister of Steel and Mines
(Shri Sanjiva Reddy): It is under
active consideration of the government
just at present. In a few days' time,
we will take steps,

1104 hrs.
Srort NoTicE QuEsTION

Location of 5th Steel Plant
+
[ Shri P. Venkatasubbaiah:
| Shri Chandak:
Shri Bhanu Prakash Singh:
Shri Radhela]l Vyas:
| sbri Daji;
. Shri Basappa:

Will the Minister of Steel and Mines
be pleased 1o state:

SNQ. 5.

(a) whether it is a fact that dis-
cussion has been held at the highest
leve] on the location of the fifth steel
plant in the public sector;
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(b) if so, what are the conclusions
arrived at; and

(c) whether the report of the
Anglo-American Consortium has also
been taken into consideration,

The Deputy Minister in the Minis-
try of Sieel and Mines (Shri P. C,
Sethi): (a) to (c). Yes, Sir. Govern-
ment will be taking a decision on the
location of the Fifth Steel Plant short-
ly.

Shri P. Venkatasubbaiah: The
Anglo-American consortivm, which is
a technical body, has given its cate-
gorical recommendation in favour of
locating the fifth steel plant at Visa-
khapatnam, May I know what is
holding the government from coming
to a quick decision about the finalisa-
tion of this location?

Bhri P, C. Bethl: After the report
was received, it was examined from
the various aspects and the various
ministries had to be consulted. Now
after all these consultations are over,
the matter is before the Cabinet.

Shrl P. Veokatasubbaiah: In view
of the fact that steel is going to be a
very important factor in our defence
production and other matters, may I
know whether the government will
come to a quick decision in locating
the steel plant at Visakhapatnam,
which is the considered opinion of a
technical teams

Shri P, C. Sethi: All these aspects
would be considered when the Cabi-
net gives its final decision.

Shri Chandak: May I know whe-
ther the site at Bailadila in Madhys
Pradesh was considered by the consor.

tlum and, if 50, why this site has been
Tejected?

Shri P. C. Bethl:  The technical
teim idered all the a of all
the six sites which were submitted to
them. They examined them and gave
their report.

Bh_.ri Bhanu Prakasph Singh: Daespite
persistent demands for the publication
of the report of the consortium, the
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government has not published it. May
I know what is secretive about it and
when the government proposes to lay
it on the Table?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): It wag Jong
ago placed in the library, My hon.
friend has not cared to read it.

Shri Radhelal Vyas: 1Is it a fact
‘that the team of experts that examin-
ed the different sites could not visit
Bailadila in time and could not meet
the officers there and when they visit-
ed that place when the officers had
already left?

Shri Sanjiva Reddy: All that I can
say is they did visit Bailadila also.
When they went the officers were not
there. There might have been some
confusion about the time.

Shri Daji: Has the government {aken
note of the fact that the Chief Minis-
ter of M.P. Government stated on the
floor of the Assembly there that the
‘M.P. Government was not given a full
opportunity by the consortium and
that the consortium itself recommend-
ed that from the point of view of
‘the cost of both coal and iron, Bai-
ladila was the most suitable and
-cheapest site? Hag the government
considered that also?

Shri Sanjiva Reddy: I had the
honour of discussing it with the Chief
Minister and the representatives of
Bastar. We have had full discussions
and the report is there in the library.
I need not comment on the report; it
can be read by hon. members and
they can form their own opinion.

Shri Daji: The M.P. Government
stateqd that the consortium did not
have sufficient consultations with the
M.P. Government, This complaint
was voiced on the floor of the Assem-
bly by the Chief Minister himself. May
1 xnow whether the goverrment has
taken note ol this factor?

Shri Sanjiva Reddy: 1 do not know
whom they consulted. But they did
go to Bailadila. That cannot be deni-
ed. The complaint of the M.P. Gov-
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ernment is that their officers were
there either a day late or a day earlier.
There was no contact between the
consortium members and the officers.
Nothing more is known.

Shri Basappa: Since the Anglo-
American consortium has not correct-
ly calculated the costs of this project
and since the Mysore Chief Minister
requested the Prime Minister to go
into the whole question by appoint-
ing some experts, will the govern-
ment appoint financial experts to go
into the whole matter?

Shri Sanjiva Reddy: I think toeo
many experts have already studied it.
Anyway, the Cabinet is seized of the
matter,

Shri Vidya Charan Shukla: Is it
not a fact that some ministries of the
Government of India had seriously
objected to the assumptions of this
consortium on which they have made
this recommendation, and they have
also objected to certain recommenda-
tions, made by the consortium; if so,
will the hon. Minister lay on the
Table of the House the considered
opinion of the various ministries be-
fore taking a decision on the subject?

—

Shri Sanjiva Reddy: No, Sir; defi-
nitely not. The Cabinet is consider-
ing it. How can all the recommen-
dations of the Secretariat be placed
on the Table of the House. The Cabi-
net will consider them and the con-
sidered opinion of the Cabinet can be
placed before the House (Interrup-
tion).

Shri Vidya Charan Shukla: Sir, the
earlier part of my question has not
been answered. I want to know whe-
ther objections have been raised by
various ministries?

Shri Sanjiva Reddy: No, Sir. Every
department has been expressing its
views regarding its own aspect of the
question.

Shri Ranga: May we have an as-
surance, Sir, from the Minister, that
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thig question would be decided only
on the basis of experts opinion and
no political considerations would be
allowed to come in?

Shri Sanjiva Reddy: The Govern-
‘ment is thinking on those Tines and it
will come to a fair decisfon.

Shri Bade: Is it a fact that there
was some misunderstanding and
‘therefore the officers of the Madhya
Pradesh Government could not meet
the consortium people with the result
that the Madhya Pradesh Govern-
ment could not place its views before
the consortium?

Shri Banfiva Reddy: No, Sir. The
‘Chief Minister has placed the point
of view of the Madhya Pradesh Gov-
ernment before the Central Govern-
ment. He has already submitted a
memorandum. He has met and the
Prime Minister also,

8Shri Shivaji Rao 8. Deshmukh: May
1 know who in the Steel Ministry is
responsibl for  miaguidi this
BASIC Team gabout the Goa metre
gauge link, because over and above
the steel plants the Railway Minister
has already proposed that the Goa
Metre Gauge link should be converted
into broad gauge and this factor alone
seems to have affected adversely the
team?

Shri P. C. Sethi: Nobody has mis-
guided the team.

Shri R. S. Pandey: In order to
establish this sieel plant, I want to
know, is it not a fact that in the
Bailadila area in Madhya Pradesh
high grade iron ore is available which
is very favourable to have a steel
plant there and, secondly, is it not
true that erores of rupees have been
spent in order to have a complete sur-
vey which goes in favour of Bailadila”

Shri Sanjiva Reddy: It is not so.

Mr. Speaker: Members are pleading
to get the plant in their areas. Thesc
may be examined on merits.
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Nepa Newsprint Mill

*692. Shri Vidya Charan Shukla:
Will the Minister of Imdustry and
Supply be pleased to state:

{a) whether the Nepa Newsprint
Mill is facing acute shortage of raw
material;

(b) whether this acute shortage is
likely to further accentuate because
of the failure of the mill to re-plant
the planned forest area with trees
which supply the raw material; and

(c) the remedlal measures being
taken to avert this crisis?

The Deputy Mimister in the Minis-
(Shri

Bibudhendra Misra): (a) No, Sir,

(b) and (c¢). Do not arise.

Refractory Plant at Bhilal

*701. Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the detailed project
report from the Russian Consultants
or setting up a refractory Plant at
Bhilai for supplying refractories 1o
the Steel Plants has been received;

(b) whether any decision has been

taken to give effect to the recom-
mendations made therein; and

fe) if not, the reasons therefor?

The Minister of Steel and Mines
(8hri Samjiva Reddy): (a) Yes, Sir.

(b) and (¢). The Project HReport
submitted by the Russian Consultanis
is under examination. A decision will
be taken by the Government after
the e¢xamination has been completed.

Fxport of Coal Mining Machinery

*7¢2. Shri BRaghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether Government propose

to export coal mining machinery to
earn foreign exchange; and
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(b) if so, whether Government have
assessed the requirements of foreign
markets and competitive prices of
such machinery?

The Minister of Commerce (Shri
Manubhai 8hah): (a) and (b). The
production level of coal mining machi-
nery so far reached is hardly sufficient
for the country's requirements. Steps
have been taken to increase the capa-
city., The requirements of foreign
markets ete. will be assessed after
production has been stepped up ade-
quately.

Public Sector Undertakings

*703. Dr. L. M. Singhvi: Will the
Minister of Industry and Supply be
pleased to state in how many cases
techno-economic studies have been
carried out in respect of public sector
undertakings by the Indian agencies
and with what resulta?

The Deputy Minister in the Minis-

try of Industry amd Supply (Shrl
Bibudhendra Misra): A statement is
laid on the Table of the House.

[Placed in Library, See No. LT-4878/
).

Export of Coal to Pakistan

*705. Bhri Harl Vishnn EKamath:
Will the Minister of Commerce be
pleased to state;

(a) whether it is a fact that coal is
being supplied to Pakistan;

(b) if so, on what basis; and

(c) the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah) (a) to (c). Under
the provisions of the Indo-Pakistan
Trade Agr t of 1st September,
1963, India had agreed to supply 1.30
lakh tons of coal per month to Pak-
atan against free foreign exchange.
Later, under the two Rice deals con-
cluded with Pakistan in July, 1964
and January 1863, it was agreed that
coal would be supplied to that coun-
iry against & proportion of the wvalue
of rice supplied by Pakistan to India.
It is in pursuance of these arrange-
monts that coal was being exported to

SEPTEMBER 16, 1965

Written Answers 6136

Pakistan till recently. However, ex-
ports of all commodities including
coal from India to Pakistan have been
prohibited with effect from 10th Sep-
tember, 1965.

Heavy Electricals Project, Ranipur

{ Shri Ramanand Shastri:
Shri Amsar Harvani:
Shri Sheo Naraim:

Shri K. C. Sharma:
| Sbri R. §. Pandey:

Will the Minister of Industry and'
Supply be pleased to state:

*708.

(a) whether Government are aware
that thousands of bags of cement be-
came solid lumps like stone in the
Heavy Electricals Project, Ranipur
(Hardwar); :

(b) if so, the number of bags thus
spoilt and the amount of loss suffered
on this account;

(c) whether the
investigated;

matter has been.

(d) it so, the persons found res-
ponsible for this and the action taken
against them; and

(e) the steps taken by Government
to prevent such recurrences in future?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Due to a
sudden severe windstorm and raia on
the 19th June 1964, some cerment bags
were damaged while being unloaded:
from the railway siding. Some bags
were also damaged in the cement
godown as a few sheets of the roof
were blown off.

(b) 500 bags costing abbut Rs, 5350/-,

{¢) to (e). This was investigated by
a Committee of officers. No indivi-
dual was found responsible, the dam-
age and losa having been caused by
a natural calamity.
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Arcident to 4-Down Kamrup Express
Train

J 8hri Ram Harkh Yadav:

"1  suri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the

4-Down Kamrup Express of the Nor-
theast Frontier Railway was involv-
ed in a serious accident on the night
of 23rd July, 1965;

(b) if @0, the details thereof; and

(c) the loss of life and property
iavolved in this accident?

The Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, sir. But train No, 3 Up Assam
Mail was involved in a serious acci-
dent .that night.

(b) At about 21'42 hours on 23rd
July, 1965 just after 3 Up Assam Mail
had passed Seleng Ha! station a loud
explosion occurred and the train
engine along with 2 coaches next to it
derailed and capsized and the third
coach derailed. The coupling of the
fourth coach was damaged.

(c) As a result of this accident 11
persons were killed. The cost of
damage to railway property was esti-
mated at approximately Rs. 1,56,000.

Manufacture of Tractors

[ 8hri Rameshwar Tantia:
Bhri Potiekkait:
Shri Eappen:
Shri A. V. Raghavan:
8bri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Bhri Warier:

] Shri Mohammag Elias:

| 8hei M. L. Jadhav:
Shri Jedhe:

*708.
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Shri Sarjoo Pandey:
Shri D, C. Sharma:
shri Himatsingka:

| Shri Lakhmu Bhawani:

| Dr. Mahadeva Pramd:

Will the Minister of Industiry
Supply be pleased to gtate:

(a) whether it is a fact that the
Government of USSR. and Czecho-
slovakia have offerad for collabora-
tion in setting up a public sector pro-
ject to manufacture medium size
tractors;

and

(b) whether any final decision has
been taken in the matter; and

(c) if 30, the broad features thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Govern-
ment of Czechoslovakia have offered
to collaborate with the Government
of India for the establishment of a
project in the public sector for the
manufacture of medium size trac-
tors. Provision for thiz project has
been included under the Second
Agreement on Ecomomic Co-operation
between India and Czechoslovakia
signed in May, 1984. At present no
other proposal for a similar project in
the public sector is under considera-
tion by Government

(b) and (c). An agreement
been signed with M|s. Motokov of
Czechoslovakia on the 28th August,
1965 for the preparation of the De-
tailed Project Report. The Report is
expected to be ready by the end of the
year 1966. The project envisages

blish t of capacity for the
manufacture of 12,000 tractors (20
HP), 28,000 agricultural implements
and spare parts for both tractors and
implements to the extent of 20 per
cent of the total value of production

has

Copper for Rakha Project

f Shri P. R Chakravertl:
| Bhrimati Havitri Nigam:
*799. ! Dr. Mahadcva Prasd:
Sbhri H. C. Boy:
| Shri Bolanki:
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| Shri P. K. Deo:
Shri Madha Limaye:
SBhri Ram Sewak Yadav:

Will the Minister of Steel
Mines be pleased to state:

(a) whether it ig a fact thai India
s at present importing copper worth
Rs. 16 croreg a year;

(b) whether arrangements are
being made to negotiate with Poland
to give India aid for ocopper project
at Rakha in Bihar; and

(c) whether Government had con-
tacted Polish experts in this connec-
tion and if so, the progress made in
persuading them to undertake the
project soon?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) During
1964-85 more than Rs. 25 crores worth
.of copper and alloys were imported.

(b) No, Sir. This project is, how-
ever, being idered for ist
from the U.SSR.

(e) No, Sir,

HM.T. Factory at Bangalore
Shri Yashpal Biagh:

Shri Bagri:
| Shry P. C. Bowooah:
Shri Indrajit Gapta:
'uo.l Shri A. N, Vidyalankar:
| Shri 8. M. Banerjes:
| Shri Madhu Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there was a lock-out
for three days in the Hindustan
Machine Tools at Bangalore in the
second week of June, 1985;

(b) if so, the reasons therefor; and
(¢} how the dispute was resolved?
The Deputy Minister in the Minis-
try of Imdastry and Supply t$M1
Bibudhendra Misra): (a) Yes, Sir.
(b) The reason wag the stay-in-

strike by the majority of workers who
struck work on the 10th June 1965.
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(¢) By mutual negotiations and
with the help of the Commissioner of
Labour of the Government of Mysore.

Price of Jute

[ 8hrl Indrajit Gupta:
Shri Yashpal Singh:
Dr. L. M. Singhvl:

Will the Minister of Commerce be
pleased to state:

{a) whether the National Producti-
vity Council’s study group on jute in-
dustry has recommended that jute
mills should purchase jute directly
from the growers to ensure that the
latter get a fair price; and

*711.

(b) if so, the steps contemplated for
the implementation of this recom-

mendation?

The Deputy Minister of Commerce
(Shri 5. V. Ramaswamy): (a) No,
Sir.

(b} Does not arise.

Indusiries in Public Sestor

*718. Dr. L. M Singhvi: Wil] the
Minister of Industry and Supply be
pleased to state:

(a) whether Government have any
regular agency for examining and
evaluating the industrial requirementa
of the country with a view to asses-
sing the need for the setting up of
fresh industries in the public sector;
and

{b) if not, whether such a proposal
is under consideration?

The Deputy Minister in the Minis-
try of Industry and Sapply (Shri
Bibudhendra Misra): (a) and (b)
There is no single agency for this
purpose nor is there any proposal
under consideration to set up such an
agency. The question of examining
and evaluating the industrial requre-
mentg of the country in different sec-
tors involves a composite process In
which such agencies like the Deve-
lopment Councils, the Directorate-
General of Technical Develop t
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the administrative Ministries concern-
ed and the Planning Commission take
part. After the requirements have
been assessed the decision as to how
much capacity should be set up in the
public sector and how much in the
private sector is taken Govern-
ment in consultation with the Plan-
ning Commission, having regard to
the position of the fi ial and other
FesOUrces NEcessary.

Electrification on Northern Railway

*714. Shri Raghunath Singh: Wil
the Minister of Railways be pleased
to state:

(a) when the electrification of the
traction on the Northern Railway is
going to be completed;

(c) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-4880/85].

Impert Tariff Schedule

Shri P. B. Chakraverti:
Shri P, C. Boroosh:
*715. / Shel Shree Nazayan Dus:
Shrimati Tarkeshwari
Sinha;

Will the Minister of Commerce be
pleased to state:

(a) whether the Tariff Revision
Committee set up by Government to
examine the present structure of the
Indian Customs Tariff has expressed
the view that India should have an
import teriff schedule based on the
Brumels tarif nomenclature with

(b) the estimated outlay involved

. ¥y =

in the electrification and the savings
in consumption and cost of coal likely
to accrue therefrom; and

(c) the economics of the compara-
tive cost of operations by means of
-cor] and electricity?

The Depuiy Minister in the Minis-
try of RaMways (Shri Bham Nath):
(a) Bleetrification of Mughlsarai-Alla-
habad (Subedarganj) Section has al-
ready been completed, and the sec-
tion Allahabag (Subedarganj)—Kan-
pur is expected to be completed by the
middle of 1966. Further extension upto
Tunsdla by about the middle of Fourth
Plan is under consideration at pre-
sent.

(b) The gross estimated cost of
Mughalsarai-Kanpur section is Rs.
2009 crores and of Kanpur-Tundla
section is Rs. 16:84 crore including
rolling stock costing Rs. 602 crores.
In the initial stages mostly through
goods traing will be operated by
electric traction. Later, ag eleciric
locomotive production builds up in the
Chittaranjan Locomotive ‘Works,
through passenger train operation will
also be initiated. At that time about
11-1!2 lakh tonnes of coal costing
R 5.5 crores is expected tn be saved
annually.

y modifications;

(b) how many countries have adop-
ted the standard nomenclature incor-
porated in the Brussels Convention of
the 15th December, 1950;

(¢) whether the Revision Commit-
tee hag submitted an interim report;
and

(d) if so, the main featureg thereof?

The Minister of Cemmerce (Shri
Manubhai Shah): (a) to (d). In an in-
terim report submitted to Gover
in May 1965, the Tariff Revision Com-
mittee has recommended that the re-
vised Indian Customs Tariff should
adopt the broad structure of the
Brussels Tariff Nomenclature with
suitable contractions and expansions
as may be necessary in the light of
the country’'s trade pattern, develop-
ment needs and other foctors and
that in the matter of expansion, f.e.
opening of sub-headings, reference
should be freely made to the Revised
Indian Trade Classification. Tt is un-
derstood that more than 80 countries
and territorieq have already adepted
the Brussels Tariff Nomenclature &3
the basis of their tariffs. Among the
various reasons mentioned by the
Tariff Revision Committee in favour
of adoptlng thic classificalion as 8
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basig for tariff purposes are (iy its
international comparability leading to
it; use in international customs dis-
cussions and tariff negotiations; (ii)
the precision attainable with this

nomenclature; (iii) the various aids to-

interpretation which are available;
and (iv) its correlation to the Stand-
ard International Trade Classification
and through it to the Revised Indian
Trade Classification. The report also
explains how and why the existing
tariff hag become out of date and re-
quires revlsion,

Import Rationalization and Import
P tiom C

Shri Subodh Hansda:

Shrimati Tarkeshwari
Sinha:

Shri Warior:

8hri Prabhat Kar:

Shri Vasudevan Nair:

Shri Heda:

Shri Yashpal Singh;

Shri A N. Vidyalankar:

Will the Minister of Commerce be
pleased to state:

*716.

(a) whether the Committee on im-
port rationalization and import sub-
stitution set up us a result of the
recommendation made the Board
of Trade at its 19th Meeting held on
the 14th June, 1965 has submitted its
report; and

(b) if so, its main r
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Sale of Cars by B.T.C.

Shri Rameshwar Tantia:
Shri P. C. Borooah:
| Dr. L. M. Singhvi:

717

Will the Minister of Commerce be
pleased to state:

(a) whether the sale of second-hand
imported cars was conducted recently
by the State Trading Corporation;

(b) if so, the number of cars sold
during 1965 so far;

(¢) the amount of profit carned by
the State Trading Corporation through
the sale of these cars, and

(d) the highest and lowest
fetched by any car?

price

The Minister of Commerce (Shri
Manubhai Shah): (a) The imported
cars acquireq by the State Trading
Corporation are disposed of according
to the priority categories approved by
Government. The cars which are not
thus disposed of are sold to the pub-
lic by inviting sealed tenders pericdi-
cally. The last tender was invited in
July 1865 for 109 cars.

(b) Number of cars esold during
1885 upto the 13th Seplember, 1965 is

(e) Tt is not in the public interest to
disclose the information. There is ob-
viously some profit in these sales.

(d) The highest price fetched is Rs.
1,11,100. The lowest price i3 Rs. 2.800.

Export of Iron and Stee]
*718. Shri Yashpal Siagh: Will the

The Minister of Commerce (Ehrl
Manubhai Bhah): (a) and (b). The
Committee has been constituted under
the chairmanship of Dr. V. K. R V.
Rao only recently. The terms of re-
ference ang the composition of the
Committee are laid on the Table of
the House. [Placed in Library. See
No. LT-4881/65]. It expects to sub-
mit an inlerim report later this year.

Mini of C be pl d to
refer to the reply given to the sup-
plementaries on Starred Question
No. 242 on the 2Tth August, 1965, and
atate:

(a) whether Government have con-
sidered the desirability of entrusting
the export of iron and ster! to  the
State Trading Corporation: snd

by if so, the decision taken in the
matter?
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The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
export of iron and steel has been
organised  through a  specailised
agency of the All India Steel Ex-
porters Association which consists of
all the main producers of iron and
steel including the three public gec-
tor plants of Hindustan Steel, the
Joint Plant Committee, the Sicel Re-
rolling Mills Assocjation of India and
all the experienced exporters of iron
and steel, besides government nomi-
nees of the Central Ministries con-
cerned, As this specialised agency
represents all the available expertise
in the production and marketing of
iron and steel for export and is pro-
ducing results, it has not been con-
sidered necessary to entrust the ex-
port of iron and steel to the State
Trading Corporation,

H.M.T. Factory at Pinjore

2311. Shri Daljit Bingh: Will the
Minister of Industry and Supply be
pleased to refer to the reply given to
Unstarred Question No. 3278 on the
7th May, 1965 and state the steps so
far taken to meet the demand of the
Hindustan Machine Tools Factory at
Pinjore for raw materials and com-
ponents?

The Deputy Minister in the Minis-
try of Industry and Sapply (Shrl
Bibudhendra Misra): During 1965-86,
foreign exchange amounting to
Ra. 318.00 lakhs has been allocated to
all the machine tool factories, includ-
ing the Pinjore factory, of Hindustan
Machine Tools Ltd., for import of
components and raw materials, This
meets their demand in full,

Export of Prawns

2312, Shri A. K. Gopalan: Will the
Minister of C e be pleased to
state:

(a) the foreign exchange earned by
the export of Prawn and Prawn pro-
ducts during 1964-65;

(b) the percentage of export of
these commodities from the State of
Kerals;

(c) whether the trade of these
dities is conducted by the pub-

lic or the private sector;

(d) whether Government are sware
that the quality of the Prawns ex-

ported is deteriorating;

(e) it so, the steps taken by Gov-
ernment for the quality rcontrn] of
these exportable commodities; and

(f) whether Government propose
to form a Trading Corporation for
handling the trade of these commo-
dities?

The Minister of Commerce (Shrl
Manubhai 8hah): (a) Value of foreign
exchange earned from exports of
frozen, canned and dried prawns dur-
ing the year 1964-65 is as under:

Item Value (In lakhs)
Rupees
Frozen prawns 361.14
Canned prawns LLE
Dried prawns 81,568
Total: 511.18

(b) The share of Kerala State in
the export of these items is approxi-
mately 07 per cent, 84 per cent snd
80 per cent respectively,

(¢) The export trade of these items
is at present handled entirely by the
private and co-operative sectors.

(d) No, Sir.

(e) As a positive measure to Im-
prove the quality of prawns export-
ed from India, a scheme for com-
pulsory pre-shipment inspection and
certification of export consignments
of frozen and canned shrimps has
been introduced with effect from
15.3.19685.

In the case of Dried Prawns, as &
preliminary step towards the Intro-
duction of compulsory preshipment
inspection, a voluntary scheme for
inspection, based on the 18,1 specifi-
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cations for this item has been finalived
and is being implemented by the
Central Institute of Fisheries Tech-
nology, Ernakulam. Under this
Scheme, the Central Instit of
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Geological Survey of Kerala

B314. Shrl A, K. Gopalan: Will the
Minister of Steel and Mines be
pl d to state:

Fisheries Technology will at the re-
quest of the exporter ned, ins-

(a} the scheduled programmes for

peet and certify consignments of dried
prawns Intended for axport.

(£) No, Sir.
Export of Cashewnuts

2313. Shri A. K. Gnmhn Wﬂl the
Minister of C ce be ¢ to

ducting the geological survey in
Kerala this year; and

(b) the schedule of operations?

The Minister of Steel and Mines
(Shrl Banjiva Reddy): (a) Syste-
matic geological mapping and preli-
mimn-y mineral assessment will be

state:

(a) the foreign exchange earned
during the last financial year by the
export of Cashewnuts;

() the percentage of this
from the state of Kerala;

export

{c) whether this trade is conduct-
ed by the public or Private sector;

(d) whether Government have
received complainis from the Cashew
traders about the duty restrictions;
and

(e) if so, the steps taken to redress
their grievances?

The Minister of Commerce (Shri
Manubhail Shah): (a) Ra. 28.06 crores.

(b) 900% approximately.

(e} By the Private Sector.

{d) and (e). It is presumed that
the Hon'ble Member has in mind the
109, Regulatory Duty on all imports
imposed in February, 1865. The
imports of cashewnuts, however,
were exempted from the payment of
this duty subject to the execution of
a bond by the importers to the effect
that cashew kernels produced from
imported raw cashewnuts would be
exported in full. This duty itself has
since been withdrawn in respect of
all commodities. There is no export
duty on eashew.

ducted in the districts of Palghat,
Tﬂchur, Kottayam and Quilon. In
addition detailed investigations for
gold in the Wynaad region by dril-
ling end preliminary investigation of
lron ore deposits in Kozhikode and
Palghat and of clays and ochres in
the coastal tracts will also be car-
ried out.

Investigations in connection with
the Kuttiyadi, Idikki, Sabaragiri,
Kallada, Rettiyar and Pallivasal pro-
jects will also be done.

Systematic groundwater investiga-
tions will be i i in the tal
tract between Alleppey and Can-
nanore.

(b) The schedule of operations is
as follows:—

(i) Systematic mapping and
mineral assessment over 375
km. in Palghat and
'l‘rlchur, 375 =q. km. in Kot-
tayam, 750 sqkm. in Quilon
on 1:63,360 scale.
(ii) Wynaad region mapping of
750 sq.km. on 1:63,360 and
1:31,880 scales, 0.5 sq. km.
on 1:500 or 1:1000 scale;
drilling of 800 metres,
(iii) Investigation of iron ore in
Kozhikode and Palghat; re-
connaissance mapping of 500
sq. km. and detailed mapping
of 2 sq. km. on 1:8000 or
4000 scale.
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(iv) Clays and ochres in coastal
tracts; large scale mapping of

1 sq. km. on 1:500 or 1000
scale; and auger drilling of
200 m.

Mineral Deposits in Kerala

sa15, J Sbri A, K. Gopalan:
1 Shri Vishwa Nath Pandey:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that large
deposits of China «clay, limestone,
ilmenite and glass sands have been
found in Kerala;

(b) if so, the estimated deposit;

(¢} whether any help was sought
by certain industrialists to start a
research centre; and

(d) if so, Government's reaction

thereto?

The Minister of Steel and Mines
(8hrl Sanjiva Reddy): (a) to (d).
The information is being collected
and will be placed on the Table of
the House.

Issue of Li for Industrial
Undertakings
2316. Shri Hem Raj; Will the
Minister of Indtestry and Supply be
pleased to state:
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(b) Informatiom is being collected
and will be lald on the Table of the
House.

(e) 701 licences have been revok-
ed{surrendered, during the perlod.
upto the 31st March, 1865,

Non-Government Rallway Lines

2317. Shrimati Ramdulari Sinka:
Will the Minister of Rallways be
pleased to state:

(a) the interval at which the ins-
pection of non-Government lines is
undertaken;

(b) when the non-Government
Railway lines in Bihar woere last
inspected;

(e) the shortcomings pointed out
by the Inspecting Authority; and

(d) the steps taken to remove the
shortcomings by the non-Govern-
ment Railway authorities?

The Minister of State in the Minis-
try of BRaitways (Dr. Ram Subhag
Singh): (a) Annually.

(b) The Non-Government Railway
lines in Bihar were last inspected in
the month of February 1865 by the
Addl. Commissioner of Railway
Safety, Calcutta.

(e) and (d). No major shorlcom-
ings have been reported by the
inspecting Authority during his last
annual inspection; only some minor
defici were noticed. The short-

(a) the total ber of i
granted for the setting up of indus-
trial undertakings during the last
three Plan periods;

{b) the number of licences which
have been utilised; and

(e) the number of licences which

have been cancelled?

The Deputy Minister in the Minis-
try of Industry ang Supply (8hri
Bibudhendra Misra): (a) 3,190 licences
have been issued during the period
upto the 31st March, 1985, for estab-
lishment of new industrial under-
takings.

comings have been loocked into and
appropriate action has been tsken
to rectify them.

Chakoin's Spinning and Weaving
Mills

2318. Shri A. K. Gopalan;: Will the
Minister of Commerce be pleased 1o
slate:

(a) whether it is a fact that the
automatic powerlooms in Chakola's
Spinning and Weaving Mills, Kerala,
have stopped functioning;

(b) if so, the reasons therefor;
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(¢) how many working days have
been lost and the loss of production
caused thereby;

(d) whether Government have
received any representation in this
regard; and

(e) if so, the action taken in the
matter?

The Deputy Minister of Commerce
(Shri S. V. Ramaswamy): (a) to
(e). It is understood that the weav-
ing section of Chakola's Spinning &
Weaving Mills has been closed down
since 19th July, 1965, and that the
closure of the Weaving Section is
due to the accumulation of cloth
stock. The working days lost were
31 involving production of approxi-
mately 5 lakh metres. Government
have received no representation in
the matter.

Accident at Gudla on Gangapur-
Kotah Sectiom

2319. Shri Hem Raj: Will the
Minister of Rallways be pleased to
refer to the statement made by him
in the House on 16th August, 1865
regarding the collision between a
‘goods train and a railway material
special train at Gudla on the Ganga-
pur-Kotah section of the Delhi-Bom-
bay main line of the Western Railway
on the 18th June, 1965 and state the
number of persons held responsible
for this ident and the punishments
awarded to them?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): The Additional Commissioner
©of Railway Safety, Bombay who held
a statutory enquiry into this acci-
-dent, has rnot finalised his report so
far.
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Export of Kuth Roots

2321. Shri Hem Raj: Will the
Minister of Commerce be pleased to
state;

(a) the quantity of kuth roots
exported to foreign countries during

the years 1063-64, 1964-65 and
1965-66 so far;
(b) the articles or commodities

obtained in exchange for it; and

{¢) how much of the profits of
those commodities were given to the
Lahaul and Spiti Cooperative Market-
ing Society, Manali (Punjab) who are
the actual producers of this com-
modity? .

The Minister of Commerce (Shrl
Manubhai Shah): (a) The quantities
of Kuth Roots exported during the
years 1963-64, 1964-65 and 1965-68
(upto June) are of the order of 1,000
kgs, 1.25 lakh kgs., and 62,000 kgs,
respectively.

(b) and (c). Kuth Roots are large-
ly grown in the border districts
(Lahaul & Spiti Areas) of Punjab.
This is the only cash crop of the
region and the tribal economy of this
region is largely dependent upon the
export of this commodity.
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In view of the decline in exports
in 1862-63, the cxports of kuth roots
were canalised through the State
Trading Corporation of India Ltd.,
with cffeet from the 30th November,
1963, so as to stabilise the prices and
to cnsure a steady flow of exports so
that the tribal economy of the Lahaul
and Spiti areas may not be adversely
affected.

The exports are being handled by
the Punjab State Small Industries
Corporation  (PSSIC), Chandigarh,
who have been appointed as STC's
agenis for the export of kuth roots.
Private shippers are allowed to parti-
cipate in the export trade in colla-
boration with the PSSIC subject to
their adhering to a minimum export
price namecly Rs. 1800l. per metric
ton C&F fixed by the S.T.C.

The PSSIC has arrangements to
buy kuth roots from the cultivators.
Even though the prices realised are
around Rs. 1900- eif  per metric
ton, the growers are paid a price of
Rs. 90'- per 40 kgs. which works out
to a price’ of Rs. 2250/- per metric
ton excluding cost of transportation,
storage, handling, gunny bags labour
charzes for packing and sewing.
transit Insurance, clearing charges
and loss in cleaning, port trust and
other miscellaneous expenses, as well
as shipping freight and  insurance.
The net loss per metric  ton on the
export of kuth root works out to
about Rs. 1030!-.

To make good the loss on the
export of kuth roots {wo barters
have been so far sanctioned in favour
of PSSIC each involving export of
kuth roo's for a fob. value of
Rs. 10 lakhs. Against the first barter
the PSSIC are being allowed to
import gambier and betelnuts of the
cif. value of Rs. 1 lakh each. Against
the sccond barter import of betelnuts
worth Rs 1 lakh would be allowed
and additional imports would be
considered if the losses in exports
necessitute such imports.

1329¢Ai) LSD—3.
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Wagong al Nangal Stiation

2322, Shri Hem Raj: Will the Minis-
ster of Rallways be pleased to state:

(a) whether it is a fact that there
was o shortage of wagons at Nangal
Railway Station for the carriage of
fertilizers from the Nangal Fertilizer
Factory intended for Kangra District
in Punjab; and

(b} if so, the reasons therefor?
The Minister of State in the Mints-

fry of Rallways (Dr. Ram Subhag
Singh): (a) No.
(d) Does not arise.
Alloy Sieel Plani

23231 Shri Ram Markh Yadav: Will
the Minister of Steel ang Mines be
pleased to gtate:

(n) whether Government propose
to sct up a low Alloy Steel Plant
somewhere in the country in collu-
boration with the Experts of the
Japanese Cgnsulting Institute;

(b) it so, the sultable sites for the
project; and

(e) the approximate gutlay involved
for the Project?

The Minister of Sieel
(Shri Sanjiva Reddy): (a) to (c).
A survey team sponsored by the
Japan Consulting Institute is ecur-
rently studying the feasibility of set-
ting up a small low Allow Steel Plant
in the Neyveli-Salem area, The
result of the study is awaited.

and Mines

Names of Trains ang Stations In
Mindi

2324, Shri Lakhkma Bbawanl: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Railways whll shortly have pames of
all the trains and stationg in Hindi;
and

(b) if so, when?
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The Minister of Stale in the Minis-
try ot Railways (Dr. Ram Subhag
Singh): (a) Some of the passenger
trains have already been given Hindi
names viz. Janata Express, Toofan
Express etc. while some others have
been named after their originating
and terminating stations or after the
State through which they traverse
viz. Delhi-Howrah Express, Panjab
Mail, Assam Mail etc. There are,
however, some trains which have
been named in English and there is
no proposal at present to change the
existing names of such trains.

As regards names of Railway
stations, instructions are that station
name-boards in Hindi areas should
be displayed in Einglish and Hindi
and in mon-Hindi areas, in English,
Hindi and the regional language. No
change is contemplated in the exist-
ing practice.

(d) Does not arise,
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Naupada-Gunupur Narrow Gauge
Line

2327, Shri Satyanarayana: Will the
Minister of Railways be pleased to
State:

(a) whether there is any proposal
in the Fourth Five Year Plan to con-
vert the Naupada-Gunupur WNarrow
Gauge line on the South Eastern
Railway, into a Broad Gauge line;
and
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(b) if s0, the steps taken to make
improvements on the existing line?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) The South Eastern Railway are
considering the question of effecting
rehabilitation of the track and rolling
stock, with a view to improve the
passenger services and goods trans-
port facilities to the extent practicable
and justified.

Report on Department of Technical
Development

2328 Shrimatli Ramdalari Sinha:
Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether the Study Team
appointed under the Chairmanship of
the Director-General of Technical
Development has gubmifled  their
preliminary report on its organisa-
tion, methods of working and proce-
dures; and

(b) if so, whether a copy of the
same will be laid on the Table of the
House?

The Minister of Supply and Tech-
nical Development in the Ministry of
Industry and Supply (Shri Raghura-
malah): (a) and (b). Report (Part
I) of the Study Team for the Directo-
rate General of Technical Develop-
ment set up under the Chairmanship
of Shri H. C. Mathur, M.P., was laid
on the Table of the Lok Sabha on the
10th September, 1965.

Ongole-Hyderabad Rail Link

Shri Yashpal Singh:
Shri M. N, Swamy:

"7} Shri Laxmi Dass:
| Shri Kolla Venkaiah:

Will the Minister of Ballways be
pleased to state:

(a) whether the Government of
Andhro Pradesh have requested for a
rail link from Ongole to Hyderabad
via Nagarjunasagar; and
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(b) it so, Governmenf's reaction
thereto?

The Deputy Minisier in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The Ongole-Hyderabad link
via Nagarjunasagar will be approxi-
mately 350 KMs. in length and would
cost between Rs. 35 to Rs. 40 crores.
With the doubling of the Vijayawada-
Gudur and Vijayawada-Kazipet sec-
tions, there Is no justification for this
line from the operational angle,

Rail-road Communication in Bundel-
khand Area
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shrimatl Savitri Nigam:
Will the Minister of Rallways be
pleased to state:

2330,

(a) whether Government have re.

ceived any representation from the
people of Bundelkhand (UP.) for
effecting improvements in the rail-
road communication system in this
area; and

(b) if so, decision taken in the

matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Several representations
have been received for new lines in
the Bundelkhand area. The new
lines, to be taken up in the Fourth
Plan, still remain to be decided upon
in conjunction with the Planning
Commission and other concerned in-

terests. The funds for construction
of new lines, however, appear to be
very limited and it s doubtful

whether any of these suggestions, for
new lines in the Bundelkhand ares,
will merit sufficient priority for in-
clusion in the Fourth Plan.

‘The development of roads in the
area, other than National Highways,
is the responsibility of the State
Government. The Central Govern-
ment have not received any specific
Tepr tation for t
Nationa] Highways in the area.

4 1,
aey P
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Home Delivery of Goods by Northern
Rallway in Delhl

Shrimail Savitri Nigam:
Shri 8. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Rallways be
pleased to state:

2331,

{a) whether the scheme of home
delivery of goods by the Railway
Administration in Delhi has been
successtul; and

(b} if so, to what extent?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A scheme of
home delivery of parcels (not goods)
was introduced at Delhi and New
Delhi in April, 1981, for parcels
marked “for street delivery”. 'This
system was extended in May, 1965, to
parcels bearing clear addresses of the
consignees and not booked to ‘self’.
From April, 1861, to June, 1985,
sbout 7,600 packages were delivered
under this scheme. Since the scheme
as it is has not been very popular, it
is proposed to extend it to parcels
marked for ‘self’ under certain con-
ditions.

wfx % g et av miyet § wp

2332 ot wrrey : Fa7 te® HaT
ug T F1 W FLT fF

(%) 7 #7FC T 64719 ¢F AW
w1 9T qreiga fwgr mr & fv ofr
¥ mfyat ¥ favy =7 § g2 2ot
a7 w7 wifgat ¥ @A # aifat &1 9w
aag ot Ffsard & wvHAT wEAT
azar & @@ fr Tond Af F Ty
LAY

(@) afx gt a1 gx qre @ GowTe
w1 w7 wraarg) £ w7 few g 7

TN wwT & gt (Tte
wm gan fay) : (%) Mgt @A
vt %y forwrad faelt § 1
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T At & afaai & for wfas
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Coal Washery Bye-Products

[ Shri Subodh Hansda:
Shrl 8. C. Samanta:
2336,/ Shrimatl Savitrl Nigam:
| Dr. P. N. Ehan:
| Shri M. L. Dwivedl:

Will the Minister of BSteel and
Mines be pleased to state:

(a) whether it is a fact that West
Bengal has refused to wuse coal
washery by-products from Bhajudih
for its Durgapur and Bandel Thermal
Power Stations;

SEPTEMBER 11, 1065
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(b) if so, the reasons therefor; and

(e) how Government propose to
utilise the by-products which are of
high ash contents?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). The West Bengal Government
has declined to use coal washery
bye-products from Bhojudih for its
Durgapur Thermal Power Station on
the ground that the ash content of
these middlings is 42 to 45 per cent,
whereas the boilers are designed to
utilise middlings of 36 per cent ash
content.

The question of these middlings
being c d at the Bandel Power
Station will be examined after the
power generation from the plant is
fully stablised sometime early next
year.

(c) In the meantime it is being
examined whether, by blending these
high-ash middlings with raw coal
and thus bringing down the overall
ash content, the blend can be made
suitable for thermal power units.

Foundry Forge Plant at Hardwar

Shri Rameshwar Tantia:
2337. / Shri Shree Narayam Das;
Shri Onkar Lal Berwa:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a
three-man delegation visited certain
countries to negotiate collaboration
in the proposed foundry forge plant
at Hardwar;

(b} if so, whether any final deci-
sion in regard to the setting up of
this plant has been taken; and

(¢) the countries which have
agreed for collaboration and on what
conditions?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibodhemdra Misra): (&) Yes, Sir.
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(b} and (c¢). Proposalg for collabo-
ration have been submilted by a
Japanese firm and a French firm and
are presently under consideration.
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Appointment of Scheduled Castes on
North Eastern Rallway

2339 Shri Vishwa Nath Pandey:
"\ Shri Kindar Lal;

Will the Minister of Rallways be
pleased to state:

(a) the total number of Scheduled
Castes persons appointed in  the
various Departments of the North
Eas!err: Railway during 1864-65;

(b} whether the appointment was
made against the reserved quota;

(e) the number of posts kept re-
served in the various categories dur-
ing the above period;

(d) whether all of them have been
filled up;

(e) if not, the reasons therefor;

and

(f) the steps taken to fill them?

The Minister of State in the Minis-
try of Ballways (Dr. Ram Subhag

Singh): (a) Class IIT .... 103, Class
v ... 132

(b) Yes.

(e) Class IIT ........ 121, Class
IV ........ 18B7.

(d) No.

(e) Nom-availability of suitable
candidates.
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(f) Wide publicity is given to lhe
reserved i Sch

Castes and Scheduled Tribes hssoj
ciations and the Bmployment Ex-
changes in the area of recruitment
are also contacted,

Nerth Eastern Railway Accounts

Department

2340. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleaged to state:

(a) the total number of Junior
Accountants, Senior Accountants and
Accounts Officers who are on deputa-
tion to the Railway Board's office and
whose lico is in the North Eastern
Railway Accounts Departments for
more than five years;

duled

(b) whether it is a fact that they
are being paid deputation allowance
at the rate of 15 per cent per month
of their basic pay; and

(c) if so, the reasons therefor?

The Miénister of State i the Minis-
try of Rallways (Dr. Ram Sabhag
Singh): (a) Nil

(b) and (c). In view of answer to
(a) above, (b) does nol arise but it
is clarified that the posts of Accounts
Officers and Accountants in the
Board's office carry a special pay of
Rs. 150 and 15 per cent of basic pay
respectively in consideration of the
more onerous duties and higher res-
poasibilities of these posts as com-
pared to similar posts on the Rail-
wWays,

Train Collision near Etawah

2341 Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 705 on the
5th March, 1985 and state when the
report of the enquiry commiltee on

the train collision near Etawah is.

likely to be submitied to Government?

The Deputy Minister in the Minis-
try of Rallways (Shri Skam Nath):
The report of the Enguiry Committee
has since been received.  According
to the report the accident was due to
fallure of ‘railway stafl’.
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Robbery in Train near Mcja Station

[ Shri Hukam Chang
2842 2 Kachhavaiya:
( Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a rob-
bery was committed on the night of
Gith June, 1965 in a first class com-
partment of a train on the Allahabad-
Mughal Sarai Section of the North-
ern Railway nearaboui Meja Station
between Allahabad and Chopan;

(b) if so, the details of the inci-
dent; and

(¢) the action taken in the matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes. But the incident
took place on the night of 5)6-6-1965
on  Allahabad-Moghalsara:  Section
near Meja Road Station and not on
Allahabad-Chopan Section.

(b) On 5-8-85, the. Carriocs &
Wagon Inspector Chopan left Alluha-
bad for Varanasi by 2 VMA. When
the trtain reached Mcja Rouad Station,
the Inspector was advised by a T.T.E.
to latch the compartment from inside
as he was travelling alone, which he
did. When the train started, two un-
known youngmen entercd the com-
partment which the Inspector opened
at their request. After a little while,
the bandits opened attack with two
big knives, tied the hands of the Ins-
pector, pushed the towel in his mouth
and dragged him into the lavatory.
By this time the train had reached
rallway station Unchdih and the Ins-
pector managed to free his hands and
attempted to  resist. Thereupon the
bandits inflicted knife injuries on him.
The culprits escaped with one bag. one
suit-case, a watch and cash worth
Ry 500, The injured railway em-
plovee wag given first aid at Mirzapur

(c) The Government  Railway
Police, Allahabad registered a case
Uls 394 LP.C. which is still under in-
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vestigation. The bag containing files
was recovered by the Station Master,
Unchidih in the field nearby. Ome
culprit has been arrested by the Gow-
ernment Railway Police Allahabad so
far.

Mechanical Workshops, Kh
[ Shri P. R, Chakraverti:
"LShrl P. C. Perooah:

Will the Minister of Railways be
pleased to state:

2343,

(u) whether with the introduction
of a new method of incentive scheme,
the average productivity in the South
Eastern Railway Mechanical Work-
shops at Kharagpur has increased
considerably during 1964-65;

(b} whether the workshops have
found it possible to enter into new
lines of production by utilising the
workers; and

(c) whether Government propose
lo extend the scheme on gther Hail-
ways?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) With the introduction of
the incentive scheme there hag been
o substantial improvement in produc-
Livity in the Kharagpur workshop of
the South-Eastern Railway.

{b) There has been considerable in-
crease in conventional work load in-
cluding periodical overhaul of Diesel
locos on the South-Eastern Railway
which has absorbed a major portion
of the additional capacity generated
in Kharagpur workshop and the
balance capacity available has been
utilised on new lines of production,
such as manufacture of truck bodies.

(c) A similar incentive scheme has

already been introduced in the major
workshopg of all other Railways.

Textlle Mills
2344. Shri P, C. Boreoah: Will the
Minister of Commerce be pleased o
state:
(a) whether Government have ins-
tituted inquiries into the working of
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certain textile mills during the last
six months;

(b) if so, the names of these mills;
and

(¢) the reasuns therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) and (b). The Govern-
men' have investizated the affsirs of
the following four textile mills under
the Industries (Development and Re-
gulation) Act, 1851, during the last
six months.

1. M/s. Savatram Ramprasad Mills
Ltd,, Akola.

2. Mys. Krishna Kumar Mills, Lid,
Mahuva,

3. M/s. Aurangabad Mills
Aurangabad.

4. M/: Hira Mills Ltd., Ujjain.

Ltd.,

(¢} The reasons for instituting the
inquiries are:

(i) Un-economic working and
consequent loss in production;

of the mills,
workers un-

(ii) Likely closure
rendering the
employed,

Alloy Steel Preject, Durgapur

( Shri Daji:
Shri Mohammad Ellas:
£M5. { Bhrimati Vimia Devi:
Bhri Yashpal Singh:
Shri Krishaapal Singh:

Will the Minister of Steel and Minex
be pleased to refer to the repay given
to Unstarred Question No 3203 on
the 7th May, 1965 and state:

(a) whether Government have con-
sidered the demand for compensu-
tion made by the fureign supplicrs of
plant and machinery for the Durga-
pur Alloy Steel Project; and

(b) if so, the decision taken thercs
on?

The Minister of Steel and Mines
(Shri Sanfiva Reddy): (a) and ib).
No demand for compensation has been
made on Government by foreign sup-
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pliers of plant and machinery for the
Alloy Steel Project at Durgapur,

As already staled in reply to Ques-
tion No. 3203 on Tth May, 1865, the
Project authoritics on whom the de-
mands were made have not accepted
the claims.

Export of Tobacco

2346. Shri Kolla Venkaiah: Will the
Minister of Commerce be pleased to
state:

(a) the quantities of different grades
of flue cured verginia tobacco export-
ed to different countries during the
first six months of 1865;

(b) the gquantities of different
grades of fAue cured and country
tobacco of 1963-64 and 1964-65 await-
ing orders from foreign countries for
export; and

(c) the steps taken by Government
for exploration of murket for the
export of this tobacco?

The Minister of Commerce (Shri
Manubhai Shah): (a) Two statements
showing grade-wise and country-wise
exports of FCV tobacco during the
first six months of 1965 are attached.

(b) A statement is attached, [Plac-
ed in Library. See No. LT-4882/685].

(c) Effort; are being made through
the State Trading Cerporation, which
is constantly in touch with foreign
buyers, for the disposal of the unsold
stocks by direct sales or by means of
barter arrangements.

Import of Zimc Ingol by the M.P.
State Electricity Board

Shrl Vidya Charan Shukla:
Shri A. S. Saigal:

Shri J. P, Jyotishi:

Shri Wadiwa:

Shri Chandak:

Will the Minister of Industry and
Supply be pleased to state:

247,

(a) whether any request was made
by the Central Water and Power
Commission for the issue of no-ob-
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jection certificate by the Director
General, Technical Development in
favour of Madhya Pradesh Electricity
Board for the import of 100 M. tons
of zinc ingot;

(b) if so,
made; and

when the request was

{¢) whether no-objection certificate
has since been issued?

The Minister of Supply and Techni-
cal Developmeni In the Ministry of
Indusiry and Supply (Shri Raghu-
ramalah): (a) Yes.

(b) 20-4-1965.

(c) Yes,

Gold Deposits in Gwjarat

2348, Shrimatj Tarkeshwari Sinha:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
prospects of finding large gold de-
posits are very bright in Gujarat;

(b) whether any survey has been
conducted in those areas; and

(c) if so, the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Yes, Sir.

(c) As a result of surveys carried
out by the Geological Survey of India
occurrences of gold have been re-
corded at Godhra in the Panch Mahals
in the Sourekha river in Junagadh
and near Satapur in Nawanagar. The
occurrences have been examineg and
found to be of no economic importance.

It is proposed to carry out a survey
of the Rupen river sands near Kheralu
in Mehsana during the field season
1965-66.

Shifting of Central Rallway Offices
tg Secunderabad
2349. Shri M. R. Krishna: Will the
Minister of Rallways be pleased to
state:

(a) the number of Offices
Central Railway which have

of the
been
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shifted to Secundcrabad since the
decision to create one new South
Central Railway Zone, and

(b) how long it will take the Rail-
way Board to shift or to establish all

the Offices needed for the efficient
functioning of the new Zone at
Hyderabad?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) None.

(b) About one year from now.

Shaw] Industry in Jammn amd
Kashmir

2350, Shri Heda: Will the Minister
of Commmerce be pleased to state:

(a) whether it is a fact that the
Shawl Industry in the State of
Jammu and Kashmir has suffered for
shortage of raw material;

(b) if so, whether this shortage is
due to the reduction of foreign ex-
change allocation for the industry; and

(c) what was the foreign exchange
earning and requirement for this In-
dustry during the last three years?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) Yes, Sir.

(b) Yes, Sir.
(e) The foreign exchange earning
of the shaw| industry during last

three years is: 1982-63, Rs. 561 lakhs;
1963-64, Rs. 3506 lakhs and 1964-65,
Hs. 4.89 lakhs. The foreign exchange
requirements of shawl indusiry in
Jammu and Kashmir State are of the
order of about Rs. 48 lakhs.

Railway Shroffs

2351, Shrimati Renu Chakravarity:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
duties of the Shroffs on the Eu_l.e_rn
Railway, which comprise of scrutinis-
ing notes, cheques, vouchers, credit
notes and coins to detect forged, de-
taced and other discrepancies in re-
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miltances, simultaneously  counting
pieces of G.C. potes to make tota,
valuation, are heavier than the dutics
and responsibilitics of the Reserve
Bank Shroffs;

(b) whether we prescribed scale
for Reserve Bank Shroffs is Rs 150—
420;

(c) what is the routing grade
Railway Shroffs and what
maximum upgradation;

(d) whether a special pay of Rs. 30|~
has been granted recently tp the
Shroffs of the Customs Department;
and

of
is their

(e) whether the Railways have
under consideration any proposal to
follow the Customs Department in
granting the Railway Shroffs Rs. 30|-
P.m. as special pay and a 55 per cent
upgradation Lo improve their lot?

The Minister of State in the Minis-

try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) The Reserve Bank Shroffs at
higher pay centres ie. Bombay, Cal-
cutta, New Delhi, Kanpur, Madras,
Ahmedabad, Bangalore ang Hydera-
bad are in the scale of Rs, 155—5—
165—8—181—10—211— EB —10—221—
12 — 305 — 15 — 365 — EB — 15—
380 — 20 — 420 and at other centres
in the scale of Rs. 145 — 5—165—8—
181—10—191— EB — 10 — 221—12 —
305 — 15 — 320 — EB — 15 — 380,

(e) The routine grade of Railway
Shroffls is Rs. 110—3—131—4—155—
EB—4—175—5—180.

Distribution of posts of Shroffs in
the higher grades is ag under:—

Percentage distribution

Scale
of posts.
Rs.
110—180 65
150—240 2
210320 10

(d) Shroffs in the Bombay Custom
House only are granted a special pay
of Rs. 30 pm. in addition to pay in
the scale of Rs. 110—3—131—4—155—
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EB—4—175—5--180 und they have
been drawing this special pay for a
very long time ie, even in pro-1931
scale of pay.

(e) Na.
Export Promotion Consortium ia
Europe

2 f Shrimat] Tarkeshwari Sipha:
* 7 Shri Raghnnath Singh:

Will the Minister of Commerce be
plensed to state:

235

(a) whether there is any proposal
to sel an export promotion consor-
tium in Europe; and

(b) it so, when it is likely to be set
up and where?

The Minister of Commerce (Shri
Maaubkal Bhah): (a) No, Sir.

(b) Does not arise.

Drinking Water at Manmad and
Lasalgaon Stations

J Shri M. L. Jadhav:
1 Shri Jedhe:

Will the Minister of Railways be
pleased to state:

(a) whether there has been an
acute scarcily of drinking water at
Manmag and Lasalgaon Railway sta-
tions of the Central Railway;

(b} whether the Railway authori-
ties have received any complaints;
and

tc) if so, the measures taken to
find out a permanent solution for the
adequate supply of drinking water?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) The Railway's sources of
water supply at Manmad and Lasal-
gaon Stations are adequate to meet
the requirements of water during the
fair season. Shortage of water is
however, experienced during the
summer months, when the sources of
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water dwindle, as bolh these stations
are situated in a belt of poor rainfall

(b) Yes.

{c) Manmad—Water supply posi-
tion on domestic side is expected to
be improved when the electrification
of Igatpuri-Bhusawal section is com-
pleted, as the reduction in loco re-
quirementg will release more water for
domestic purposes. In addition, the
State Govt. of Maharashtra has assur-
ed supply of 225 lakhs gallons of
water per day increasing to 3.00 lakhs
gallons in the ultimate stage, from
the scheme to be implemented for the
Manmad Municipality.

Lasalgaon —At this station it is pos-
sible to meet the requirements of
water from the existing source viz.
station well, for major portion of the
year, but difficulties are experienced
in summer months followed by a very
weak monsoon. In order to tide over
these difficult periods, water is sup-
plied through travelling water tanks
from Niphad, as this is the only ex-
pedient way of meeting the require-
ments at a station like this which is
situated in a belt of poor rainfall,
and where there is no alterna‘ive
source to depend upon.

Inadequate Supply of Wagoms for,
Onjons

Shri M. L. Jadhav:
254, {sm Jeahe:

‘Will the Minister of Rallways be

pleazed to state:

{a) whether there have been com-
plaints of inadequate supply of
wagons for onions on the Central
Railway; and

(b) if so, whether Government pro-
pose to up-grade onions from 'D’ to
‘C' category in view of its perishable
nature?

The Deputy Minfster in the Minis-
try of Rallways (Shri Sham Nath):
(a} A few representations were re-
ceived agminst the inadequate supply
of wagons for loading of onions and
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for the upgradation of the priority for
movement of this  traffic from item
‘D’ to ‘C' of the Preferential Traffic
Schedule,

(b) During the period from lst
January to 3lst August, 1965 4,042 will
wagons of were loaded. The
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Sale of Indian Wagens to Ewropean
Coantries

Shrl Raghunath Singh:
2367.{ Shri P C. Borooah:
| Shri P. B. Chakravert:

the Minister of Commerce be

priority accorded for perishables like
onions is adequate to ensure their
clearance and there is no justification
for further upgradation of the prio-
rity.

Woollen Mill at Bikaner

__ [ Shrl Earni Singhji:
"7 Shri P. L. Barupal:

Will the Minister of Commerce be
pleased to state how long it will take
to grant the licence for setting up a
woollen mill at Bikaner for which
proposals have already been made by
the Rajasthan Government?

The Deputy Minister in the Min-
Istry of Commerce (Shri S. V, Rama-
swamy): The proposal of Rajasthan
Government is under consideration.

Exports to Canada

2356. Shrimati Sharda Mukerjee:
Will the Minister of Cemmerre be
pleased to state:

(a) whether it is a fact that pre-
liminary discussions with Canada
have taken place regarding the pro-
motion of Indian cxports to Canada;
and

(b) if so, the details thereof?

The Minister of Commerce (Shri

1 d to state:

(a) whether a proposal to establish
a large plant in Yugoslavia for
assembling Indian railway wagons for
sale in east and west European coun-
tries is being considered by the two
Governments: and

(b) it so, the details thercof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). In
order to reduce the element of
freight in the export of railway
wagons to Europe, possibility of their
export in semi knocked-down cun-
dition and assembly al some Euro-
pean port is being considered. No
decigion has been taken in the matter,

Misuse of Raw Malerials by
Facleries in Delhi

2358. Shri Bagrl: Will the Minister
of Industry and Bupply be pleasced to
state;

(a) whether it is a fact that during
the recent raid carried out by the
Delhi Directorate of Industries in the
Alipur Block to check the misuse of
raw matertals, it was found that no
work was being done at several fac-
tories;

(b) if so, the namecs of those fac-
tories: and

(c) the action taken or proposed fo
be taken in the matter?

The Depuiy Minister in the Minis-

Manubhal Shak): (a) and (b). Yes, try of Industry and Sopply (Shri
Sir. Some discussions have been Bibudbhendra Misra): (a) to (). As
held with the Canadi Gover a e of anti-corruption drive of
about the promotion of our trade with the Delhi Administration, the Direc-
particular reference to the removal torate of Industries inspected recent-
of impediments such as anti-dump- ly several industrial establishments
ing duties, The Canadian Govern- using controlled and imported raw

the most careful materials. One such inspection was

ment are giving
ideration to the

organised in the Alipur Block on
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July 15, 1965. Out of 8 units in the
block two units were found in idle
condition, and de'ailed position re-
garding these units is given below:—

(i) M/s. Alpana Industries: In
this case the machines were
found installed but were not
working. The firm is a quota
holder of M.S. Steel Wire. The
quota of the firm has been sus-
pended. Further action will be
taken after the necessary investi-
gations are completed.

(ii) M/s. Kalikrishna Indus-
tries: In this case, some machine-
ry, raw material and one worker
were found in the factory
premises, though at that time no
work was being done. The firm
have been asked to explain cer-
tain discrepancies and final action
will be taken after the comple-
tion of the investigations.

Quota of Raw Materials for Factorles
in Delhi

2359. Shrl Bagri: Wil]l the Minister
of Industry and Supply be pleased to
state:

(a) whether it is a fact that licences
and quotas of raw materials were
issued to the various factories in
Delhi;

(b) whether it is also g fact that
the Delhi Administration recently
carried out a Survey of these indus-
trial units which revealed that there
are no such foctories in those areas
to whom licences gznd quotas were
issued;

(c) whether any inquiry has been
made in this regard; and

(d) if go, the result thereof?

The Deputy Minister in the Min-
lstry of Industry and Supply (Shri
Blbudhendra Misra): (a) to (d).
Quotas of raw materials and recom-
mendations for issue of import licen-
ces for raw materials are issued by
the Delhi Administration o various
factortes in Delhi. The total number

SEPTEMBER 17, 1965

Written Answers 6180

of units which are rendered such
assistance is about 2,500. Delhi Ad-
ministration carried out recently an
inspection of 163 units and have
issued show cause notices to 62 units
for irregularities in the utilisation of
raw materials. Pending final deci-
siong in these cases, the Delhi Admi-
nistration have suspended the grant of
Licences|quotas to these units.

Capacity of Coal Washeries

( Shri B. K. Das:
2360. { Shri §. C. Samanta:
| Shrimati Laxmi Bai:

Will the Minister of Steel and Mines
be pleased to state:

(a) the designed and installed capa-
cities of coal washeries already set
up in India;

(b) the performance of washeries
regarding the input of raw coal and
output of washed coal;

(¢) the grades of coal being washed
by individual washeries;, and

(d) whether it is a fact that some
of the washeries like Dugda which
were designed to take grade HH and
II coals are taking only high grades
of coal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The required information is given in
the attached statement. [Placed in
Library. See No. LT-4883/65].

{c) The washeries generally treat a
blend of different grades of coals, but
the bulk of the input is in compara-
tively inferior grades.

(d) As stated in (c) above, the
washeries (including Dugda) were
designed to treat a blend of different
Grades of coals, Some of the washe-
ries have, however, been drawing a
larger proportion of high grade coals,
because such coals are available at
present. With the establishment of
more washeries in the Fourth Plan,
the total raw coal input will increase,
and the percentage of high grade coal
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to the total coal feed is expected to
come down to the level envisaged in

the original designs of the washeries.
Bolani Ores Mines

2361. Maharajkumar Vijaya
Ananda: Will the Minister of Steel and
Mines be pleased to state:

(a) whether the expansion pro-
gramme of Bolani Ores Mines to
meet the increased requirements of
the Durgapur Steel Plant has been
given a practical shape;

(b) if not, when it is likely to be
finalised and when the target of sup-
plying 1.8 million tonnes of iron ore
to Durgapur Steel Plant would be
achieved; and

(e) if so, the steps taken to accele-
rate the pace of work in this respect?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
M/s. Bolani Ores Limited are already
supplying about 1'6 million tonnes of
iron ore per year to the Durgapur
Steal Plant. To meet the require-
ments of the Steel Plant after ex-
pansion to 1.6 million ingot tonnes,
a scheme for the expansion of Bolani
Ores has already been finalised. The
expansion envisages production of 2
million tonnes per annum of lump
furnace feed and 1 million tonnes per
annum beneficiated iron ore fines. The
foreign exchange cost is to be financed
by a loan from the Agency for Inter-
national Developmént, Washington.
Pending the grant of the loan, all pre-
liminary investigations regarding rail
movement, reguirements of power,
water, etc., have been completed and
tender documents for the import of
equipment have been furnished to the
A1D. authorities. Efforts are being
made to obtain early approval of the
A1D. to the grant of the loan. The
production target is expected to be
reached by March, 1988,

Houses for Bokaro Employees
2362, Maharajkumar Vijaya
Ananda: Will the Minister of Steel
and Mines be pleased to state:

(a) the progress made so far re-
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garding the construction of 1,000
permanent houses at Bokaro for the
employees of the Bokaro Steel Plant;
and

(b) whether the construction work
iz going on striclly in conformity
with economy and utility?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The cons-
truction of 992 permanent houses at
Bokaro is making satisfactory pro-
gress, and it is expected that these
houses will be ready for occupation
progressively from September to
December, 1965,

{b) Yes, Sir.

Site Beclamation In Bokaro

2363. Maharajkomar Vijaya
Ananda: Will the Minister of Steel
and Mines be pleased to state:

(a) whether the feasibility of pro-
curing earth moving equipment from
various project sites in India, where
they are no longer required, was con-
sidered for site reclamation work in
Bokaro from the point of economy
and conserving foreign exchange;

(b if not, the reasons thercfor; and

(c) the reasons to place an order
with the USSR. for supplying the
equipment worth Rs. 13 million?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) and (b).
Site preparation work at Bokaro in-
volves conmsiderable earthwork and
has to be completed within a period
of two years to enable the construc-
tion of the steelworks to commence
on schedule. In view of the volume
of work and the tight time schedule
it is necessary that earth moving
equipment should be fully serviceable.
Such earth moving equipment as may
be surplus to the requirements of other
projects would not meet this require-
ment as the equipment would
have been in wuse for fairly long
periods and would require consider-
uable outlay of forcign exchange on
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major overhaul to make it fit for ex-
tensive work of this sort.

fc¢) The price quoted by the
U.S5.H. was competitive and payment
terms were also sufficiently attrac-
tive.

Land fer Bokare Steel Plant

2364, Maharajkumar Vijaya
Apanda: Will the Minister of Steel
and Mines be pleased to state:

(a) whether adequate land
bheen acquired for the Bokaro
Plant;

has
Steel

(b)Y whether the acquirement of
land is going according to the sche-
dule; and

(¢} the total acreage obtuined free
of cost and the amoun! of compensa-
tion puid for the acquired land?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir,

(c) 3428 acres of forest and khas
land belonging 1u the State Govern-
ment has been oblained free of cost
so far. The total compensation paid
for the land acquired till the 31st
August, 1865 is Rs. 15.42 millien. A

sum of HRs. 1594 million has also
been deposited during the same
period.

Shortage of Wagon Supply

( Shri M. N. Swamy:
7. Shri Kolla Venkalah:

Will the Minister of Rallways be
pleazed to state:

2385

(a) whether the Chief Minister of
Andhra Pradesh has complained
against the shortage of wagon supply
to move rice to the outside States;
and

(b} it so, the steps taken so far to
meet the situation?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(n) A telegram dated 30th August
1965 wns received from the Chief
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Minister, Andhra Pradesh about it.

(b) The complaint was not sub-
stantiated as demands equal to less
than a week’s loading were only out-
standing with the Railways as on 31st
August, 1865. Furthermore, sufficient
demands for movement of rice in bulk
in block rakes for Kerala, as requir-
ed under the programme drawn up
between the Railwaye, the Food Cor-
poration of India and the State Gov-
ernment, were not available on this
date. The Chief Minister of Andhra
Pradesh has been requested to have
demands placed suitably for loading
of more rice.

Phesphate Deposils in Andhra
Pradesh

7 Shri Kolla Venkaiah:
2344. { Shri M. N. Swamy:
Shri Laxmi Dam:

“Will the Minister of
Mines be pleased to state:

Steel and

(a) whether there is any proposal
for the exploitation of the reservesof
phosphate  deposits  found around
Vizianagram in Andhrg Pradesh; and

(b) if so, the estimated cost involv-
ed?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) No, Sir.
Two private parties are however
already mining, apatite in this area.

(b) Does not arise.
Export of Sheet Glams

2367. Shri Heda: Will the Minis-
ter of Commerce be pleased to siate:

(n) whether it is a fact that the
manufacturers of sheet glass have
sought any help from Government by
way of subsidy to compensate the
losses in:urred by them on exporis:
and

(b) if so, the reaction of Guvern-
ment thereto?

The Minister of Commerce (Shri
Manubhal Bhah): (a) Yes, Sir.
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(b) The matter is under conside-
ration.

Export of Textilew
2368. Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the ex-
port of textiles has gone down by
about Rs. 35 crores as compared to
the first six months of 1064 mainly
due to the decline ot exporls 10 UK.
by five crores of rupees; and

(b) if so, action taken in the mat-
ter?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Owerall ex-
exports of cotton textiles during the
first six months of 1965 have declin-
ed by Rs. 281 crores compared to
the exports in the corresponding
period in 1804,

With a view to fulfllling the export
quota for the UK, free licensing has
recently been introduced in respect
of all categories of cotton textiles.

All possible assistance is  being
rendered to exporters to maimtain
and, if possible, increase exports of
cotton textliles to other countries also.

Visit of Hongkong Team to India

( Shri Raghunath Bingh-
| Shri R. Barua:

2369, { Shrl D. D. Mantr:
! Shri Basumafari:

| Dr. Mahadeva Prasad:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a
Hongkong team visited India recent-
ly for collaboration possibilities bet-
ween India and Hongkong in textile
garments and allied Industrics; and

(b) if so, the results achieved by
their visit?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-

1320(Ai) LS.D.—4.

swamy): (a) and (b) A textile dele-
gution from Hongkong vislted Indla
recently to have talks with Indian
officials and textile industrialists on a
number of matters of common inte-
rest. There was a mutual exchange
of views on problems concerning the
textile industry in both the countries,
particularly with regard to exports.

Engineering Unlts

2370. Shri P. C. Borooah: Will
the Minister of Industry apd Supply
be pleased to state:

(a) whether Government have
decided to allow diversification of
the pattern of production by the
Engineering Units in the country with
their existing plant gnd machinery;

(b) if so, to what extent and on
what basis; and

(c) how it will affect the overall
production of these industries during
the rest of the current year?

The Deputy Minister in the Minks-
try of Industyy and Supply (¥hri
Bibudhendra Misra): (a) and (b).
In the engineering fleld, industrial
units have been given the freedom
to diversify production for the
manufacture of ‘New Articles’ with
existing plant and machinery, . pro-
vided no additional foreign exchange
is required and provided (further
that (i) the items to be manufactur-
ed are not on the ‘banned’ list; (i)
the items are not reserved for the
small scale sector ang (iii) no sub-
stantjal reduction in the produclion
of items already licensed is involved;
(iv) there is no diversion of produc-
tion from priority and essential
items to low-priority and non-essen-
tial but more lucrative items.

(c) The Government expect that
these measures which were announc-
ed towards the end of July, 1966
will stimulate larger production of
indusirial products based on indige-
nous equipment and raw materials
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Concessions and Incentives to Small
Investors in Indusiries

2371. Bhri P. C. Boreoah: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether Government have
recently drawn out new schemes of
oftering concessions and incentives to
the small investors in industries;

(b) if so, the details thereof; and

() the reasons necessitating guch

new concessions?

The Deputy Minister in the Min-
fsiry of Indusiry ang Bupply (Shri
Bibudhendra Misra): (a) No, Sir.

(b} and (c). Do not arise.

Hindustan Machine Tools

2373. Shri Tan Singh: Will the
Minister of Indastry and Supply be
pleased to state:

(a) whether it is a fact that the
watch unit of the Hindustan Machine
Tools has cut down its production by
B8 per cent;

(b) if so, the reasons therefor; and
(c) its effect on imports or exports?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibodhendra Miara): (a) and (b).
In the present difficult foreign ex-
change situation, it has not been
possible to meet fully the demand
of the watch unit of Hindustan
Mnchine Tools Ltd., for the release
of foreign exchange for the import
of raw materials and components.
There has, therefore, been conside-
rable shortfall in the production of
watches,

(cy Import of complete watches is
not allowed. HMT. are trying to
export a part of their production, to
enable them to manufacture more
walches with the help of the export
incentives.
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Poblie Sector Undertakings

2374. Dr. L. M, Binghvi: Will the
Minister of Commerce be pleased to
state the export targets for the next
five years of the public sector under-
takings industry-wise and year-wise?

The Minister of Commerce (Shri
Manubhal Shah): No separate ex-
port targets have been fixed for the
Public Sector Undertakings as such.
However, the Public Sector Under-
takings, in whose case export possi-
bilities exist, have initiated steps to
increase as much as possible their
export earnings over the next few
years,

Technical Plamming Cell
2375. Dr. L. M. Singhvl: Will the

Minister of Industry and Supply be
pleased to state:
(a) whether a technical planning

cell has been set up in the Depart-
ment of Heavy Engineering;
(b) if so, its organisation
function; and
(¢) whether the cell is patterned on
similar cells in other Ministries?

and

The Deputy Minisier in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) to (c).
The nucleus of a Technical Planning
Cell dealing with Machinery Indus-
try has been set up under an Officer
on Special Duty with nNecessary
Secretariat Staff to assist him, Pro-
posals for expansion of the organi-
sation are under consideration. The
Cell is pr proposals|sck
for inclusion in the Fourth Five Year
Plan, The organisation hag been
set up to meet the specific require-
ments of heavy engineering indus-
tries and is not patterned on similar
organisation in other Ministries.

et g gW
2376. st ¥uto Ho waifadft: way
T A gz qA A FT A fE
(%) w7 R 9T v Wi
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() v ag ot &= % Fr @ Frey
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(w) afz &, @ = wfwafar
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(m) o, &
(&) gwr ag Fzar |
Mineral Resources of NEFA

2379. Shrl Rishangy  Kelshing:
Will the Minister of Steel and Mines
be pleased to state:

{a) whether Government are aware
that a systematic and scientific techno-
economic survey was taken up last
year in NEFA under the auspices of
the National Council of Applicd
Economic Research;

(b) if so, whether they have offered
any concrete suggestions to Goveru-
ment for the exploitation of the vari-
ous mineral resources available In
NEFA; and

(c) the stepa taken or proposed to
be teken to exploit them?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir
(b) and (c). As the survey is still
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in progress it is not possible at this
llagé to formulate concrete proposals
for exploitation.

I"a,r Seale of Rallway Clerks

2381, Shri Omkar La] Berwa: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that there
is a proposal to revise the Pay Scale
of Clerks Grade I on the Indian Rail-
ways from Ras. 130—300 to Rs. 310—
425; and

(b) if so, by which date it will be
finalised?

w« of State in the Mipis-
ways (Dr, Ram Suobhag
Sh-:h:‘ (a) No.

(b) Does not arise,

Bollor Maker Chargemen
[ Shri Maghu Limaye:

2382. 7 Shrl Yashpa] Singh:
Shri Dinen Bhattacliarys:
Will the M of Rulways be d

Divisional Boiler Maker Chargeman
in scale Rs. 370—475|- has been sur-
rendered due to reduction in the
number of engines 8s a result of
Electrification.

'llni.ll-&:lle Industries In Punjab

2383, Shri Hem Raj: Will  the
Minister of Industry and Bapply e
pleased to state:

(8) whether it is & fact that the
Small-Scale Industries in Punjeb
bave been hit hard by the ban iw-
posed on the import of rolled and
picke] anodes and if so, which indus-
tries have been affected by it;

.(b) whether Government havé re-
ceived any representation from theé
Small Scale Units from Punjab in this
regard; and

(e) it so, the action tuken in the
mntterv

Minister in the
(Sorl

Mink-
"ﬁmﬁ :‘E:tah.-:d s:ﬁ"m (c).

Imporl of Rolled Nickel Anodes was

pleased to state:

(a) whether there has been any re-
duction in the number of posts in the
categories of Divisional Boiler Maker
Chargemen and ‘A’ grade Boiler
Maker Chargemen in the Loco shed
at Narkeldanga on the Eastern
Railway;

(b) if so, whether any evn_lnaliun
was made of the personncl require-
ments in this shed on the basis of the
actus] work-load; and

(c) if so, the result thereof?

The Minkster of State in the Minis-
try of Rallwayy (Dr. Ram BSublag
Bingh): (a) Yes; in the case of the
category of Divisional Boller Maker
Chargemen only.

(b) Yes,

(c) Out of one post of Divisional
Boiler Maker Chargeman in  scele
Rs. 370—475 and one post of Boil-
er Maker Chargeman grade ‘A’ in
scale Rs, 335425 the post of

during the cwrrent year
having regard to the fact that ‘n-
digenous manufacture of this item
bas started, Representations have
been received from Small  Scale
Electroplaters in Punjab consequent
on the ban. Cycle Assemblers,
Cycle and Sewing Machine Parts
Manufacturers ahd other light Pn-
gineering Industries requiring
Nickle Andoes for electroplating
purposes grg reported to have bean
affected by the ban on the import of
Nickel Anodes. The various repre-
seitations are under examination ih
consultation with the technical au-
thorities concerned.

Prospecting s Narsinghpur District in
MP

2384, Shri Harl Vishng Kamath:
Will the Minister of Bteel and Mines
be pleased to state:

(a) whether the Geological Burvey
of India has recommended that the
area around the coalfield at Mohpani,
Narsinghpur District in Madhya Pra-
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desh, be intensively and thoroughly
prospected; and

(b) when the operation will be
completed by the Department?

The Minister of Steel ang Mines
(Bhri Sanjiva Reddy): (a) and (b).
The information is being collected
and will be placed on the Table of
the House.

Meavy Electricals Limited, Bhopal

2385, Shri Harl Vishnu Kamath: Will
the Minister of Industry and Supply
be pleased to refer to the reply given
w Unstarred Question No, 3334 on
the Tth May, 1965 angd state:

(a) whether the study of the perio-
dical report submitted by the Direc-
tor of the Associated Electrical In~
dustries Ltd, UK. has been comple-
ted;

(b) if s0, which of the suggestions
and T 1 mir oy

in (i) have been accepted (ii) which
rejected and (ill) which are still un-
der consideration; and

(e) the reasons for rejection in
each case?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibhu-
dhendra Misra): (a) Yes, Sir.

(b) and (c). The report contains
mggestions for increasing production
and appointment of ad te exper-
wneed staff in production and othat
Dapartments. All these suggestions
have bten accepted by the manage-
ment of the pany and r
measures are being taken to imple-
mant them to the extent possible.

Enforcement of Mines Aot

Shri 8. M. Banerjee:
2338, { Shri Daji:
Shri Warlor:

Wil the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
Mines Act has not been enforced in
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the Department of Indian Bureau of
Mines although the same is a Mining
Department;

(b) if so,
and

(c) the steps taken by Government
to enforce the same?

The Minister of Steel and Mines
(8hri Sanjlva Reddy): (a) No, Sir.
(b) and (c). Do not arise.
Field Establishment Allowanes to
LBM. Employees
[ Shri Daji:
"\ Shri Warlor:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Indian Bureau of
Mines give Field Establishment Allow-
ance to its employees; and

the reasons therefor;

(b) if so, the reasons for not pay-
ing the same allowance to the Class
IV employees who work under the
same conditions as Class I, II and
III employees?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Field
Establigh t All is not ad-
missible to all the employees of the
Bureau, The categories of officers
eligible and the conditiong for the
grant of such allowance are shown in
the attached statement. [Placed is
Library. See No. LT-4886/65].

(b) This sllowance is granted to
officers in lieu of the assistance of a
Class IV employee for fleld work.
The question of granting a similar
allowance to Class IV employees them-
selvey does not wrise.

Muster Roll Staff of Indian Bureaw
of Mineg
J Shrl Daji:
7 Shri Warior:
Will the Minister of Bteal and Mines
be pleased to state:
(a) the total strength of muster

roll staff with the Indian Bureau of
Mines ag on the 1st August, 1983,

YRR,
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{b) the number of those who have
warked for more than three years
and five years respectively; and

(c) the rate of wageg for
workers?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). The
information is being collected and
will be placed on the Table of the
House.

Manufacture of Mopeds

Shri Warior:
“"{ Shri Vasudevan Nalr:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the German Democra-
tic Republic has submitted a project

report to Government for the manu-
facture of mopeds in India; and

(b) if so, the main features of the
project?

The Deputy Minister in the Minls-
try of Industry and Supply (Bhri
Bibhudhendra Misra): (a) No, Sir.

(b) Does not arise.

wuter W gl wod ey rafe

2390 Te WEWN WEW : ¥
wifrwg Wt oz @ & wO R
fw

(%) wn oz ax § T I &
wrefia afr wv% ¥ =i ag i &
L 154

(w) aft g, &t sww qU v
tfat oy " WA § 7

wfrr wvamm & gt (s
do Yo trmmdt) : (%) o (7).
Wy gt Al ¥ A oAty 6y
A & s F g v ) g A
frate dda ofg & smoifad =
et & g § oW we o
gadfmm iqgm At @ ¥
w7 vr Y wifedt &) e & woa
whaffa G 1 aamg & &
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Electrification of Railway Lines

2391 J Shri Jashvant Mehta:
* ‘LShrl Alvares:

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board have
tentatively flxed priority for electri-
fication in the Fourth Plan in any
zone;

(b) it so, the details thereof; and

(c), the quantum of the proposed
allocation of funds for electrification
of railways in the different zones in
the country?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a) to
(c). Electrification is justified only on
routes carrying high densitieg of tra-
fic, Detailed project gtudies for pos-
sible 4th Plan schemes are in aand
on the following eight double line
trunk route sections:

L. Rourkela—Durg, South Eastern
Rallway.
. Kanpur—Tundla,
Railway,
3, Virar—Sabarmati,
Railway,
4. Madras—Vijayswada, Southern
Raillway™
5. Itarsi—Bhusaval, Central Rail-
way,
6. Sitarampur—Kiul-—Moghalsarai,
Eastern Railway.
7. Madras—Arkonam, Southars
Rallway.
8. Tundla—Delhi, Northern Rsil-
way,
The cost of these schemes is likaly
to be of the order of Rs, 150 crores.
In order to maintain the continulty
in execution of electrification schemes
advance action has been taken for the
Rourkela—Durg and Kanpur—Tundia
projecty e-timated to cost Ra 334
crores (exclusive of the cost of elee-

tric locomotives). These gections are

Northern

s

Western
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contiguous to sections clectrified in
the Third Plan. Also preliminary
studies have shown that the growth
of traffic anticipated in the early years
of the Fourth Plan on these two sec-
tions i; such that if not taken up in
time, execution of electrification works
ig liable to interfere seriously with
movements of trains, The actual size
of the eclectrification programme will
depend on the resources finally allocat-
ed for this purpose in the Fourth Plan,
but it is expected that it will be pos-
sible to take up, six if not seven pro-
jects for execution, Completion of the
detailed project studies, which besides
ining the ies and engineer-
ing aspects of the gchemnes, wi'l cover
siich matters as the patlern of trafflc
ang the timidg of availability of
potver; thiy will enable a declsion to
be taken Wwhich one or two schemes
ould be postponed for consideration
ifi the pérlod following the Fourth
Plan.

Sugar Centrifugal Liners

[ Shri Jashvant Mehta:
3. 3 Shri :

Will the Minister of Imdustry and
Siipply be plehsed o state:

(a) the total installed capacity for
manufacturing perforated sugar cen-
trifugal liners in the couhtry;

(b) the amount ot perforated sugar
centrifugal liners for sugar factories
imported during the year 1064-85;

(c) how many new licences have
been issued for the manufacture of
sugar centrifugal liners during the
above period; and

(d} how many applications have
been rejected and the reasons there-
for?

The Deguty Minister in the Minis-
try of Industry and Bupply (Shri
Bibhudhendry Misra): (a) As perforat-
ed sugar centrifugal liner is only &
minute component of a complete auger
plant, no assessment the instulled
capacity for this item has been sepa-
rately made. This item is, however,
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being extensively manufactured in
the small-scale sector.

(b) As this item is not separately
classified in the Indian Trade Classifi-
cation, no figures of imports during
1064-65 are available.

(c) Nil.

(d) No licensing application for
sugar centrifugal liners has been re-
jected during the period 1864-85,

Constrottion of New Rallway
Lines

Shri Jaghvant Mehta:
2393.{ Shri Alvaren

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board has
tentatively fixed privrity for construc-
ting new lines in Metre Gauge and
Broad Gguge in different Zones dur-
ing the Fourth Plan period;

(b) whether the Rallway Board has
invited suggestions from the State
Governments for giving priority for
the construction of new lines;

(c) whether the Railyay Baard has
receiveq suggestions from different
States for construction of new lines
in different Zones during the Fourth
Plan; and

(d) if %o, the details of suggestions,
Statewise?

The Deputy Minister in the Minis-
try of Eaflways (Shri Sham Nath): (a)
to (c¢). The details of new lines to be
taken up in the Fourth Plan are still
to be finslised in conjunction with the
Planning Commission and other cen-
cerned interests. The Railway Board
had invited suggestions from the State
Governments regarding ney lines both
in the Second and Third Plans. Out
of the suggestions thus received, it has
been possible to ac date only a
very small percentage within the
funds and resources that were avail-
able in the last two Plans. Since a
very large number of proposals, ear-
lier made by the State Governments,
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gtill remain uncomplied with and since
the indications are that the mileage of
new lines that can bé taken up in the
Fourth Plan will be very little in view
of the limited availability of funds, it
was considereq by the Railway Board
that no fresh recommendations for the
Fourth Plan, need be called for from
the State Governments. However,
practically all the State Governments,
on their own, have gent in their re-
commendations for new lines to be
taken up in the Fourth Plan, Due
consideration will be given to these
recommendations in finalising the
Fourth Plan proposals.

(d) A statement is attached. [Plac-
ed in Library, See No. LT-4886/83].

3l"-' Eeseireh Work

2394, Shei B. C. Horovah: Will he
Minister of Commerce be pleased to
state:

(a) whether attention of Govern-
ment has been drawn to the renort
in the 'Hindustan Standard’ of the
25th August, 1865, captioned “Official
Delay affects Tea Research Work”;

(b) it so, whether Government
have since probed into theé allega-
tions;

(c) it so, with what result; and

(d) the steps taken to make the
necessary equipment available for the
purpose?

The Deputy Minister in the Ministry
of Commerce (Shri 8. V. -
swamy): (a) Yes, Sir.

(b) to (d). The allegations are being
looked into. Appropriate ,oeps will be
taken on the basis of the findings,

Export of Tea
f Shel P. R. Chakraverti:
2395 1 Suri P. C. Borooah:
Will the Minister of Commerce be
pleased te state:

(1) whether there had been a steady
increage in the export of Indian tea
to countries with which rupee pay-
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ment agreements with India  exist
during the season ended June, 1985;

(b) if so, how these exports com-
pare with those during the corres-
ponding seasons during the last four
years; and

(e) how the exports to uther coun-
tries pa:uculnrly the UK. una the
US.A. during the season ended June,

1965 comparé with those during lhn
corresponding in the pr ing
four years?

The Deputy Minister in the Minis-
try of Commerce (Shri B. V. Rama-
swamy): (a) to (c). A statement 15
attached. |[Placed in Library, See No.
LT-4887/65].

F6r¢ it & e frike
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Rallway Level Crossings

210 J Dr. Mahadeva Prasad:
"\ Shri P. C. Borooah:
Will the Minister of Railways be
pleased to state:

(a) the number of unmanned rail-
way level crossings in each Zone
which have been manned during the
first six montbs of this year;

(b) the number of crossings provid-
ed with automatic signal and barrier
systems during the above period; and

(c) the number which still remains
to be mamned|equipped?

The Deputy Minister in the Ministry
-of Rallways (Shri Sham Nith): (a) to
(c). A statement giving the latem
-position is attached. [Placed in Lib-
rary. See No. LT-4888/65].

Wz wrowT

2398, Wt JwW WY wHTT : W
TN AT GEAO ST OF qATH KT T
w3 fe

(%) T, == 2w @
aweqm & feay e wram
L8

(w) 37 & fram Semea g

() w1 77 TETHE W AT gm-
wEA O FR S AT wer g

(W) a7 §TFTT A W Wl 6
#1f wgraan & ¢

(¥) =fz g, @t 3@ * sra w@
LA 1

(%) W el § fray s
- owE g ?

FGIN AYT AEATH WIATHT H IG-
anft (ot faier firw) : (%) ¥ (7).

SEPTEMBER 17, 1965

Written Answers 6204

ATFTE TFEET A A oy § W ww
T # B 9¢ @ faar s
Handicrafis Export Promotioa
Committes

2399, Shrimati Maimoona Sultan:
Will the Minister of Commerce be
pleased to state:

(a) whether the Handicrafts Ex-
port Promotion Committes set up by
Government has recently submitted
its report;

(b) it so, the main recommendations
thereof; and
(c) Government's reaction thereto?

The Minister of Commeree (Shri
Manubhai Shah) (a) Yes, Sir,

(b) and (¢), The report is wunder
examinution of the Government,

WA W g

JE 2 K
Lt gow wox o

w1 wfowm gt oy e wY
F R fE

(%) war qg @« § fis vwa =R
frm & 1962-63 ¥ wwarh s
w1 g 60 9%, W4Ty 802 WA 80
& wfx difes o= fruife e

(@) wv woere B wrf frerad
frsht & fe sO ®TF A QA IR
FCATATH 802797 80 37 wha Hifew
My R AT § ; W

(w) afz &, @t 37 & fasg =
wraTgr oY wE § ?

wifrrn st (ot wpank emy) -
(%) 1962-63 & Wil awaw
Tl F & a1 ope fadvi
#WT FAtEl ¥ ATY ST @ W
gfim Wl w=womgl 9T 60 oty
wfanw  wfa difye o ao g wr g

2400.
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(@) aar (7) ox g ¥
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National Federation of Rallway
Porters and Vendors

2401. Shri Niarendra Singh Mahids:
Will the Minister of Rallways be
pleased to state:

(a) whether the National Federa-
tion of Railway Porters and Vendors
has pr ted a Memorand asking
for an increase in the porterage
charges from 25p. to 40p. per trip
and for an increase in the commis-
sion of Vendors fram 12p. to 25p. and
provision of educational and medical
facilities to the children of porters
and vendors; snd

(b) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Bam Subhag
Singh): (a) Yes.

(b) The matter is being examined
and eppropriate action will be taken.
Mineral Wealth from Ocean

2402, Shri Narendra Singh Mahida:
Will the Minister of Bteel and Mines
be pleased to state:

(a) whether Government's attention
has been drawn to & publication en-
titled *“The Biclogy of Seas of the
USSR" by Mr. Lev Zchkevich a
Lenin Prize Winning Book—whercin
the guthor has stated that oceans con-
tain gold, silver, nickel, cobalt, moly-
bd 1. ferro concretion,
mineral formations in the shape of
cakes or globes with a high content
of iron and manganese: and

(b) if so, whether Government pro-
poze to tap watery floors of ocean
for mineral wea:th?
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Th Minister of Steel ang Mines (Shrl
Banjlva Reddy): (a) and (b). The
information is being collected and will
be laid on the table of the House.

11.08 hrs,
RE: CALLING ATTENTION NOTICE

Mr. Speaker: I have received Calling
Attention Notices from many hon.
Members about the Chinese ultimatum
to India to dismantle military instal-
lations. In the meanwhile, I have
heard that the hon. Prime Minister is
making a statement at 3.30 p,.m. today.
These cen be taken up then when we
will have that stateruent from the
Prime Minister.

11.08} hra
PAPERS LAID ON THE TABLE

Coal MmEg (CONSERVATION  AND
Sarery) AmMENDMENT RUizs

Thy Minisier of Steel and Mines
(Shri Sanjiva Reddy): Sir, I beg to
lay on the Table a copy of the Coal
Mines (Conservation and Safety)
Amendment Rules, 1965, published in
Notification No. G.S.R. B60 gated the
18th June, 1965, under sub-section (4)
of section 17 of the Coal Mines (Con-
servation and Safety) Act, 1852,
[Placed in Library. See No. LT-4676/
685].

AmrNpMEINT TO THE KZmata Wercmrs

AND  MEASURES (ENTORCEMENT)
RuLes, 1958.
The Deputy Minister in the Ministry

of Comerce (Bhri 8., V. Ramaswamy):
Sir, 1 beg to lay on the Table » copy
of Notification No. 12563/64]M1/RD
published in Kerala Gazette dated the
19th May, 1984, meking certain amend-
ment to the Kerala Weights and Mea-
sures (Ermforcement) Rules, 1858, under
sub-section (5) of section 43 of the
Kerala Welghts and Measures (En-
forcement) Act, 1958 read with 2'ause
fc) (iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President discharging the functions of
the President, in relation to the Btate
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[Shri 8. V. Ramaswamy]
of Kerala. [Placed in Library. See
No. LT-4377/85].

GRANT oF LoaN TO LICENSED SALT
MANUFACTURERS (AMENDMENT)
RuLres, 1965.

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): Sir, I beg to lay on
the Table a copy of the Grant of
Loang to Licensed Salt Manufacturers
(Amendment) Rules, 1965, published
in Nofification No. GSR. 1074 dated the
31st July, 1865, under sub-section (3)
of section 6 of the Salt Cess Act, 1833,
[Placed in Library. See No. LT-4878/
85].

11.09 hrs.
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the
Table the Finance (No. 2) Bill, 1965
passed by the Houses of Parliament
during the current Session and assen-
ted to by the President since a report
was last made to the House on the
16th August, 1985,

11.08] hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Goa, Daman and Diu (Extension

of the e of Civil Procedure
and the itration Act) Bill, 1085
which has been passed by the

Rajya Sabha at its sitting held on
the 18th September, 1085.”

(ii) “In accordance with the
provisions of rule 127 of the Rules
of Procedure apd Conduct of
Business in the Rajya Sabha, I am
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directed to inform the Lok Sabha
tnat the Rajya Sabha, at its sitting
held on the 14th September, 1965,
agreed without any amendment
to the Companjes (A di t)
Bill, 1965, which was passed by
the Lok Sabha at its sitting held
on the 26th August, 1985

11.09§ hirs.

GOA, DAMAN AND DIU (EXTEN-
SION OF THE CODE OF CIVIL
PROCEDURE AND THE ARBI-
TRATION ACT) BILL—(As pass-
ed by Rajya Sabha)

Secretary: Sir, I lay on the Table
of the House the Goa, Daman and Diu
{Extension of the Code of Civil Pro-
cedure and the Arbitration Act) Bill,
1985, as passed by Rajya Sabha.

1L10 hrs,

RE: VISIT OF MEMBERS OF PAR-
TO BORDER AREAS

Mr. Speaker: Yesterday the House
expressed an opinion that some Mem-
bers from this House, or perhaps botH
Houses, should be sent to the border
area. I had a talk with the Defence

nister on thig topic. He feels that

would be better to send amall
groups of Members instead of big
grouf It npecessary, after an inter-
val we can gsend another group. So,
in consultation with him I have deci-
ded that for the present 12 members
might go, 8 from this House and 4
from the Rejya Sabha. When they go
—of course, this is only my s -
tion—they should take somelhing with
them to offer to the jawans, So far as
the date is concerned, the Defence

inister has said that bhe can r:.:ia
arrangements for this Saturday and
Sunday, that is, tomorrow and the day
after. They can leave tpnight, I will
announce the names after a Litle
while.

Shri Banga (Chittoor): If it is only
one day’s trip we can send 13 mem-
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bers tomorrow and another 12 mem-
bers day after tomorrow.

Mr. Speaker: I have to make one
request in this connection. There is
a great desire on the part of Mem-
bers to see the actual fighting that is
taking place in the border and it is
a good thing. But we have to take
into account the security  arrange-
ments that the functionaries have to
make for those who visit the forward
areas.

Shri Nath Pal (Rajapur): No spe-
cial arrangements should be made for
those who visit those areas.

Mr. Speaker: They have to make
arrangaments. When visitors go to
that area, the district authorities get
busy attending to the VIPs. When I
was there day before yesterday the
district magistrate and the SSP at-
tended on me.

Shri Harl Vishnu Eamath (Hoshan-
gabad): SSP?

Mr. Speaker: Not PSP but SSP, the
Senior Superintendent of Police. They
have to take some precautions. There-
{ore, some time is spent on that which
could have been spent on other more
important work that has to be atten-

to. Then, again, some officers of
the army have to take care of the
safety of the VIPs. Since we would
be sending another group of mem-
bers after some time, 1 would request
individual Members not to try to go
there. Of course, I am not talking of
Members like Sardar Igbal Singh who
have their constituencies in that area.
They have to go lo their constitu-
encies and, certainly, no one would
obstruct them. But I would request
other Members not to go there be-
cause it makes it difficult for the
army to make arrangements.

Shri Ranga: Shri Kapur Singh is
also in the same position,

Mr. Speaker: I am not talking of
those members who have their cons-
tituency in the border area. They
have certainly to go to their con-
stituencies to keep up the morale of
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the people. I am not speaking of
them; I am spesking of other Mem-
bers.

o CwETw qraw ;. (aToaET)
wER WERY qE Odt w47 fodt § fr
WA AT ATIE AT AT IAX AT W)
H%4T ¥1 saT £ | H AT 6 fAAam
g & fe 9 & xg1 o1 oft § @ o
fifgfrfam i R @
% FET ® A ¥ waer feam ooy
w0 § &4 AT qgHT GearAnE o1 T d
| |

TR AW : WG T AW
fifFaguzsagamaiemy
w9 A AT ITH FAR & A1 Ay
arT A1 g 79 & | TW & g9egi 6y
] FF g | F AT WAt faindy
= ® (xH AT AR wOet oF IAw
FO T

o e araw: ¥ frite an
fFen el sfrmyagtar 2 § 1 e
# W F1T ATH IqH qw T & |« AT |
TR AT 0w Arw oty A e fy IEH
it § e 9 715 1 gwiEy ww wy
T S ¥ 9T qEEEG w1 GAN A
smarqr A £ wfgd | et T
WA fiIT A AR A Wy and |

oW AT @ Ag qiees £

wit 7o W"o fraadt (FFY7 ) Y& avy
¥ S & A Y g g ol )
wfzart g1 avAT § wafAg o fam
e xm atE o7 og o A 47 I A
FqTET AT {7 |

Shri Nath Pal: I would beg that
there ghould be no wrangle for get-
ting on this team. You should, if
possible, increase the number sn that
the different groups are represented,
but it will not be very edifying to see
that there is a wrangle for getting inlo
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this teamn. We leave it to you Let
it not be that in the House we are
fighting for it

Bhrimat! Sahodra Bal Ral (Damoh)
rose—

R ARG : WO ET GET AT
gy i wfgard Wt g weit o

ofwell wgTT ww W,

&w | agr wfgami F1 o = ST
wifgd |

Shri 8 M. Banerjee (Kanpur):
When the team of MPs goes, Mem-
bers would also take some tl!ts Ior 1he
jawans. All Members of Parl
should immediately give one day's al-
lowance for that purpose. It is only
Rs. 31.

Mr. Speaker: It is for Members of
Parliament themselves. 1 cannot sug-
gest that. 1 am grateful to Shri
Banerjee for it, that he has made this
suggestion.

Shri J. B. Eripalanl (Amroha): Sir,
we must realise that our forceg do
not recognise, or know about, parties
here. They will only know that Par-
liament Members had come to see
them. 8o, it is not a question of this
party or that party. Any number of
people may be selected by you and
sent. They all represent the Parlia-
ment; they represent the nation. Whe.
ther they are in the PSP or in the
Congress or are  independent, they
will be representing Parliament.

Shri Surendranath Dwivedy (Ken-
drapara): [ will only request that
there need not be any announcement
of names, You select whomsoever you
wish and they will go. What is the
use of announcing their names?

Mr. Speaker; I will inform only
those hon. Members then.

Shri Indrajit Gupta (Calcutta South
West): A few deys ago we heard or
we read that an important leader of
a political party, not himself 3 mem-
ber of the Government, was given the
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areas. May I request you to see that
this partv of MPs that goes jg also
given facilities to visit forward areas
proper and not simply be taken to
Amritsar and brought back?
Mr. Speaker: That 1 will see.
Shri Kapur Singh (Ludhiana): Have
I understood correctly that non-Con-
gress Sikh Members are not going to
be included in the team?
Some hon. Members: No, no.
st wmiw fay fagret (woor):
oe TEE, TR W % wg g |
T RERY : WE W17 A
MR I WA IR
wwA 1 Bt fomr @ & ooF s
ST W |
ot amiw foy fegrat : gfamr
TATH & AT AT AgT HE Y § W
ot agi w1 o wfafafe agr s o
afgd )
An hon. Member: May I submit .
Mr. Speaker: There is nothing that
we ghould discusg here. I think, we
should close it. That is all. 1 will
nominate 12 Members and I will in-
form those who have to go. Arrange-

ments cannot be made for more than
12,

Shri Khadllkar (Khed):
like to say just one word,

I would

Mr. Speaker: Now let me proceed

ot wuw fag (wmr) ;g% faae
¥ & o o wgm g )

R Wy UF 0% fyae 6
et wrefaat #) vz gy

ot o fag TR T e
s o agi & qow ag G A A %
ol ¥w diger T 7 W |
Shri Khadilkar (Khed): May I may

a word? My hon. friend has just now
returned from the border,
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oY gvw W woww (%TW)
TR ¥t v fawn gy 58 we &7 1

SR WEIEW WL A TR
BT W 9T AR ®TA FT ATAT a1 B
T8 | & S 7 A w e T
E WX s @eer gy g &

st gvn W WA ;WG9 B
ame R

11,18 hre.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affalrs  (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House for the week commencing 20th
September, 1865, will consist of:—

(1) Consideration of any item of
ent Business carried

over from today's Order
Paper.

{2) Consideration and passing
of —

The Indian Works of Defence

(Amendment) Bill, 1965.
The Judges (Inquiry) Bill, 1964,

The Gos, Daman and Diu (Ex-
tension of the- Code of Civil
Procedure and the Arbitra-
tion Act) Bill, 1965, as passed
by Rajya Sabha.

The Press Council Bill, 1965, as
passed by Rajya Sabha.

The Industrial Disputes (Amend-
ment) Bill, 1965. as passed
by Rajya Sabha.

(3) Discussion on the Resolu-
tions seeking dissolution of
the Indian Coconut and In-
dian Oilseeds Committees.
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(4) Consideration and passing
of: —

The Registration of Births and
Deaths Bill, 1964, as passed
by Rajya Sabha.

The Employees State Insurance
(Amendment) Bill, 1965,

(5) Discussion on the statement
of the Minister of Petroleum
and Chemicals regarding
supply and production of
chemical fertilizers, laid on
the Table of the House on
the 27th August, 1965 on a
motion to be moved by Shri
P. Venkatasubbaiah and
others on Wednesday, the
22nd September gt 2.00 P

ot g fag (fowT): AT
fafrzr . oifrgried odod W
£ g S T B 6 ded
WIHS & A ¥ | dw osw ar e
TAE AT GAE ENT | IEE) AN
TraE AT & e g e AT e
a1 fie fma & a=r Tw &, ot =0
wgeT qfe Tn & qwwr § eafay ag
W I w1 A & ) oy qoe
% fF cawt wx forr om0 W &
@ &1 a1 fww & fag zra ¥ AfeT @@
w1 g forar g A g fag 15 W2
g faar s wfgw

weaw WEwY  qg GEET A1 g
W E

Shri Ranga (Chiltoor): Sir, I am
glad that on your initiative we have
begun to meet at 10 O'Clock and ad-
journ at 4 O'Clock. I have had the
opportunity of talking to a few
friends in our House and find they
also feel the same way as I do. We
find these hours of working very con-
venient in every way, both in the
morning as well as in the aflernoon.
We are able 1o attend {0 our other
correspondence and other activities
also in the evening. Therefore, 1 would
like to suggest to you to consider it
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[Shri Ranga].

very seriously the advisability of con-
tinuing these hours for the next ses-
slon also.

Shri Hari Vishnu Kamath
(Hoshangabad): Sir, this is the
penultimate, the last but one, Friday
of this session and the last occasion
on which the Minister of Parliamen-
tary Affairs will make such a state-
ment. I crave your indulgence to
make a four-point submission.

Firstly, I am sorry that the House
has to reconclle itself to not having
a dlscussion on the demands of those
four Ministries which you assured us
would be taken up in this session. [
suppose that is the position and we
have to resign ourselves to that.

Secondly, last Friday, 1 made a re-
quest that the first Annual Report of
the Centra]l Vigilance Commission
might be taken up during this session.
I do not think it has been incluaed 1n
the list.

Thirdly, last Friday or g little ear-
ller, you promised that you would en-
quire into the matter as to why 1t
has taken filve days or more for ®
communication from the Central Jail,
New Delhi to reach the Lok Sabha
Secretariat.

Mr. Speaker: 1 am getting that
examined.

Shri Harl Visinu Kamath; Last-
1y, 1ast Friday, if 1 remember aright,
the Parliamentary Affairs Minister
told the House that the session would
not be extended and that it will
come to g close next Friday, the
24th. May I request him to ensure,
in consultation with the Prime
Minister and his other colleagues.
that during the interregnum between
this session and the next during
the inter-scssion period, arrange-
ments will be made for the Prime
Minister angd his Government to
kecp in 4ouch with the Opposition
so far as the war situation is concern-
ed, and to ensure that no decision
would be taken with regarg te an
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armistice or anything like that with-
out consulting the Opposition on such
matters as, unfortunately, it happened
during the invasion of Kutch by
Pakistan?

Bhri 8, M. Banerjee (Kanpur): Sir,
first of al], I would like to submit to
you and the hon. Minister for Parlia-
mentary Affairs that after the threat
by China—they havé also given us an
ultimatum and so on—it hag become
absolutely necessary that we should
have a discussion on the foreign
affairs. One day may be fixed for
that. We are not going to discuss
the military strategy. We are pre-
pareq to discuss only the political as-
pect of it and to see whether political
solution can be there.

Secondly, I feel that it is necesary
that the House should continue for at
least a week or, if necessary, for a
fortnight. Members—ay least I say—
wil] not take the daily allowance if
it is a question of finance. But we
should remain here.

Thirdly, we are not going to have a
discussion on the prices immediately
because that will take more time.
About foodgrain prices, we were as-
sured that steps would be taken by
the Government to sce that some
hoarders and blackmarketeers do not
take advantage of the situation and
increase the prices. It the discussion is
not possible, may | request you and
through you the Minister of Parlia~
mentary Affairs to ask some of his
colleagues to make a definite state-
menl as 1o what steps Government
contemplate to take to see that prices
do not rise.

Shri H. N. Mukerjee (Calcutta
Central). I do not normally intervene
on this occasion, but 1 am a little
puzzled that the House is going to rise
on the 24th Secptember, adjourning
sine die. We are in a situation, as far
as our relations with Pakistan and
China are concerned. which is very
worrying and also. to a certain extent,
dangerous. We do not quite know
what is happening from day to day.
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The Security Counci] is meeting, con-
fabulating and taking Heaven knows
what decisions and all sorts of things.
I cannot imagine for the life of me
that we adjourn only because there are
som+= holidays; ho'idays would have
to be liquidated for the time being.
1 do not quite understand how Gov-
ernment can advise sending Parlia-
ment away—packing it off so to speak
—at a time when everyday we are in
a mood of tension. [ do not wish to
continue attending mectings in Delhi
but at the same time [ cannot imagine
myself in Assam or Gujarat or in the
distant corners of our country while
al] kinds of decisions are likely o be
taken in Delhi and elsewhere. It is,
therefore, very n y that Govern.
ment apply their ming very seriously.
and the Prime Minister and not the
Minister of Parliamentary Affairs
comes before us, tells us about it and
gives a very difinite decision.

Shri Vidya Charan Shukla (Mahus-
emund). The Government have al-
ready announced its decision to ad-
journ the House sine die on the 24th
September. 1 do not know, but they
know the reasons best as to whether
the continustion of sitting of this
House will be beneficial for the
country or not. Our views about this
matter are well known. But | would
like to make one request: even if the
House is adjourned on the 24th Sep-
tember, the  intersession  period
should be very small. The meeting
of the House should Be reconvened
very svon; rather than giving the
mermal period of 1§ months be'ween
two sessions. ii may be reconvencd
within 15 days or so in case
Government feels it necessary to ad-
journ the House on the 24th as an-
mounced earlier; if they de noi ad-
journ the House, then it is quite wel-
come

Shri Nath Pal (Raipur): Mr.
Speaker, when the hon. Minister made
the announcement about the Govern-
ment's decision regarding the conti-
nuation of this session last week the
situation was quite different from what
it is today. The ultimatum—that is
1838 AIY LD 8.
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the only word we can use in regard
to the latest communication from the
People’s Republic of China—is a time_
bombed one which expires on Sunday
night ot 1.00 am. it has added a
new dimension tp the situation of
very grave import. 1 would, there-
fore, like you to consider very scrious.
ly and the Minister to convey, ] think,
the sentimentg of this House to the
Prime Minister. One factor which has
gone very long in building the morale
of the people is the unanimity of Par-
liament on this major issue. This
should be constantly available. I
want the session to continue not be-
cause 1 am worrieq that the Govern-
ment may take wrong decisions—that
thought sometimes does worry us—
but pasically we want to be available
here when these far reaching cvents
are taking place; when events preg-
nant with all kinds of potentialities
are taking place every day, the par-
liament should not go in recess. May
be on some days there may not be
any businest. But it is all right if we
meet even for a day to hear what is
happening so that the true consensus
of the nation is available here, It will
be the best guardiagn and guarantee
that right decisions sre taken and
second'y, the right decisions gey the
full backing of the country. This is
the only way of ensuring this. I
would like you not to adfourn the
House as scheduled.

ot Twtww araw (annt) et
ety weedl & s oot e e
# o fre oft woroft 3 oy wr B fiw wam
¥ wrbarg wenlt g wifgw | feame
77 W ot T A
¢ o 2t frat ) gfie # oy o
i W & 5 9T e e o fak
fetme g frmif@mat #
TN W A ¥, v fw A @
gl A ) frwr i fpegem W
fegwara ®t aar o FeR arddne
Hry ATw-Ay 7 oM Tt & e
I At
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[ TrwaEs ar=a)
ox friz &7 ww & sEm A1
& agm s w=dr wgeg 90 9T
¥ | fm-Ti® qg A el & A A
W1 §9 §eq ¥ qgw g wfgg 1 K oF
frdea ot o § o a7 ag o oo
aga wo ar gy e § fF g
Hifya O} W W AN & 9% T
wrRT § awar § e 3awr a7 W
i a8 @ R gw o & 34
W ©R ¥ g A &, I
& T8 "eg w3 | gty & gw fs
fare-Tr% wredt 9T ag9 &), & 98 31
et § f& 3 S Sfeft & gaman
® IsEn a1 akar § faw fF oo
s, s frafan w0 " § s
R R EE o

uF fadea g T won § W
ag a7 % wmaz & & arvagt ¥ gad
wfys suresd &1 a9 78 & v drn-awr
& W1 ¢, fezaw w1 gF qw g3
ww @ &, 9 &1 A "waw g Afea
o &F gEF W ¥ A a7 w+r A
g, g wff gl a1 & T i ag v
B #1T §9-T9 w99 TOq T T
arfe A ot frafar &1 saw1 AT
T T fAq g AT W wg far Wy
wwr7 Ft & fears w8 gt ofge

Shri Bhagwat Jha Aszad (Bhagal-
pur): 1 think that I hawve the almost
unanimous support of this House, as
far gg I have been able to gauge it for
the jast three or four days, when 1 say
that we are definitely of opinion that
in these circumstances, the House
should be alloweq to continue. When
I am saying this, 1 woulg only put
before you one instance.

The hon. Prime Minister made a
statement yesterday. That was a
statement which was supported by the
entire country. But that statement
coupled with the statements of the
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other Member here, and the support
that the hon, Prime Minister got for
his statement from all the Members of
this House, especially the Opposition
Parties got an entirely different
meaning, and its importance became
a thousand times more not merely
before this nation but before the
outside world.

1t is said that Members have to po-
to their constituencies, I would sub-
mit that some of ys always go to our
constituencies and then come back
generally. Of course, Members who
are directly affected in their consti-
tuencies are going. There are a'so
Members whom You are sending on
behalf of Parliament Lo thy afflicted
areas just to show how we stand by
their side in their time of distress,
and this will go on from week to week,
and it may continue for about fifteen
days. So, some Members are going to
their constituencies and other areas.
It is not necessary that all the seven
hundred odd Members of Parlinment
should be here, but the wil] of the
nation as symbolised by this Parlia-
ment sitting here will always be a
powerful support, moral and other-
wise, to the personz who are in the
fighting areas and also in other parts
of the country, Therefore we feel
that it is necessary or rather impera-
tive that this Parliament should con-
tinue.

Then, I would like t» make one
other poiny ang that is i regard to the
subjects for discussion next week
which were announced by the hon.
Minister just a few minutes ago.

As you know, I have been saying on
the last two occasions when the hon.
Minister of Parliamentary Affairs an-
nounceq the business for the next
week, that thls Huuse should bg glven
the ch D 'y the
trap that is bemg lald out from day
to day by Great Britain. When I say
this, | am aware that we are a mem-
ber of the Commonwealth. But I
woulg submit that the senior member
of the Commonwealth is trying every
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day to evolve a new trap to put us
Into . . .

Mr. Speaker: The arguments need
not be gone into. Only the submis-
gions might be made.

Shri Bhagwat Jha Azad: All right,
1 do not want to advance any argu-
ments, But [ would merely submit
that the hon. Minister of Parliamen-
tary Affairs should give us 5 chance
to discuss the abso'utely hostile at-
titude of Great Britain and its way of
evolving a trap in th ecname of the
Commonwealth Team to show its
partiality to Pakistan and against
India.

Shri Vidya Charan Shukla: T ‘think
the hon, Member means the United

Kingdom,

Shri Bhagwat Jha Azad: Yos, let it
be the United Kingdom and noy Grent
Britain. 7 have no objection to this
correction.

Shri Karni S8inghfi (Bikaner): |
wholeheartedly support my hon. friend
Shri Nath Pai and 1 request that Par-
liament should be allowed to continug
throughout the emergency as it exists
at the moment. T had exactly made
this very request two weeks ago, and
if there Is any doubt in the mind of
the hon. Minister that there are no
precedents in regard to this. I would
only like to remind him that during
the Chinese invasion in 1962 many of
us from the Opposition met Prime
Minister Nehru and as a result of that
Parliament was extended for a week.
It it is a question of any additional
expenditure belng involved, I am sure
the Members of this House would be
very happy to accept less by way of
remuneration during this period,

One thing is n fact, that the Gov-
ernment I8 strong and we have com-
plete confidence in Government, But I
am sure Government plus Parllament
can raise g much stronger voice. There-
fore I would suggest that Parliament
continue in session.
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under your very constructive leader-
ship, the proceedings of the House
have been a morale booster not only
for the Army but also for the Nation.
The way we have been conducting
ourselves these days has been a very
good way and this has put heart into
the Nation and has also given a great
fillip to the fighting power of our
Army,

Therefore. I think the value of Par-
liament should be realiseq in these
eritical times. In normal times, Par-
liament can go into recess, can go Into
ans interval. But I think in critical
times, Parliament's value in s'epping
up production, fichting, everything,
should be taken into account, If that
is done. T am sure you will ggree with
me that Parliament should continue
to be in gession as long as this fighting
continues.

An hon. Member: No,

Shri D. C. Sharma: I have another
reason for saying so. This morning
we were told that China is also com-
ing into the scene.

Mr. Speaker: It hax been argued
by so many members, Members who
want to adg their volce to that may
simply say so.

Shri D. C. Sharma: Now, that will
be a new angle, a new factor, in  this
very difficult gituation. I think it will
make the situation more difficult.
Therefore, in the  light of that, we
should continue to sit and not adjourn.

Shri J B. Relpalan! (Amroha): 1If
I mav, I would suggest that we be
available in Delhi, We cannot mocet
from day to day because that would
hamper the work of Government. The
work of Government must also go on.
At anv t'me you or the Government
think it proper or when you are appro-
ached by Opposition members In sufM-
clent numbers, you might call us and
we thould be available here.

Also during this interval, from the
prorog of this ion and the

8hri D. C. Sharma (Gurdaspur): [
should be pardoned for saying that

bly of the next, we might forgo
our allowances.
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Shrl Kappr Singh (Ludhiana): With
riegard to the suggestion for continuas
tion of the session  which has been
made, I am inclined to think that on
the matter of pure principle, it is just
as it should be. Parliament, if it is in
ses- on, is in a position always to lend
& great deal of moral  support, and
somelimes guidance also, tg Govern-
ment. But I recognise the other aspect
of the matter also, that we sometimes
might have a tendency to push about
the Government a bit ioo much and
thus hamper their day to day work
and decisions.

Business

‘With regard to the third proposal
ma-e, that if Parliament continues in
session, members  might forge their
deily allowance, 1 respectfully submit
that there are members of this House—
1 know them—who do not know from
where to provide for their daily
rations unles: they are given their
allowance. This aspect of the matler
may also be kept in view in coming to
a decision on this point.

sft g Wy wwT (W) ¢
& dugsy AR ¥ odaw owEar Y
g g § 5 e gad sug W
wTd AHAT WA, AT A/IE A v fAmy
B o w7t @ft ) we g 5%
wadr T, @ e gEe qifeem
W oeaT o off T§m 1§ AW e
fw g7 wa wwamEl qv fem @
WX § ) A A% 9 gy AW g
T ot &0 ¥ o Fma W d5F W@
= 4l Fon wifgy ¥R 1A w@l-
arfy T wErEr A Wi
Mr. Speaker: Let us hear the com-
mis-ioned officer who has just come
back from the border area.
sl e fe W fwe (wwT) -
fFT AW, 9 A= WEAA ¥ Oy
T aifEz #1 & fr dag 71 daw s
wadt aifqm, Ffer qf I faft oy
LRl E R cE Rt E AR R iC |
mr Ay &Y ds% faadr A= W oQ
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¥, ag feagme g F7 3 =iy
W F=T qgAE w1 I A1 F) TR
g AT Fifgy, faast o e
® J® 1 any W fw agi WA
I AT &1 g g1, gH 2w
FEC A #Maae 9T TomE W
oifge fo ag ot g9 & @ 8, @
AR FCFC G | o i g o &
g1 &, W g A fieft @ 3@
9@ § a1 e & &, a7 9y fa<odt
@ ¥ i ) T 6T g8 9w §
I gAg | A%y § ) W I 9%
oy, @1 fr feft awa ot a8 dow
g o A

& @ aw ®1 A wwm ww fy
W FEC gAIL §F § Wi 9%
¥ | 9 4T dAw § | ofeeE 9T
wsaT wwT adl g, w7 § XA e
oY AETE 69 F 35F F1 8T W
d@fraa o dafrar &1 ¥ or mg §
wr 7T F I TARET TWE w
qOE 9T § WK o frg W A O
rgymg e k far g &4
o QO ¥ W AR W iAW %
ot I w1 ooF e # fyg ot ow
foeeht F s afi &

*% & wawan § fe s & wng av
AT T Al w1 Oy T o v
FEITT G g Aw R, WiE T 9%
W AW TR 7 TG §, FI*) a9 770
9T S A Whl % fe wRder o
fawra &1 ewOW & ¥ ww wdt §o
cafg & nff wgm fe w0 wewow
AT g AT |, FR e a0
X FreTT AT T AT I wX ¥
fag Tx Wt ol M s gl @t

e dom & O Y §, T
wg TG I 2 fan G f
I Wy AT W & AW werd ¥
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wifed g & 1 W & gt A g
wa Afa § | AT ¢F af @ W
T %t § fr gurd fafaw gdt
et €1 WA, IWAY ar7 gAT T W
I yefoam & aw am fa
[H | A ¥ A A w7 AR
o Tz Fo @ 1 gt T A1 T g,
AT aw frey § 98 g ¥ @ A
ﬂfmmﬁaiatgﬂ'ﬂﬁﬂ
5 T WoH EW & fAg F2 O g ae,
g wifed EF W, &1 we wiw o
A4 At FeT g W wOErT o eweft-
& S I ¥ Tl &

¥® TFT A1 grem §, AT ImrEET

Bhri Kapur Singh: You should ask
him to wind up, We ¢annot bear thnis
ingult.

it o fato wya e : & waray fritw
% 78 T | YA ana ag & e At arde
& gm, iy W e §, i oy A
AN Y a6 TIewg AT, I wmeedr
a7, s efom q3an @,
ooy A0 T Y W MY
qifsaTiE & YT ®1 9g 1w g e
& I7 w0 & (e, ag & arT &1 o
o7 foe ot o gomT F1 oA )
g0 W $5% & <A o § wud 7w AW
w5 & 1 ¢ Arite ¥ Faaa ot ooigw
Frm o, g s=a1 &1
ot "o 1o Tl : #AT TgAH w7 a4y

warera A AdY & £ o1 =g w7 famr

Chri Kapur Singhi: May 1 enter in a
word of protest? [ must. I want lo
enter a word of protest, with your
pem s:ion.

Mr. Speaker: No, no.

8hr! Kapur Singh: He has insulted
all of us by suggesting that we should
do tmore serious work ihar sifling
bere... (Interruptions) .
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Mr. Speaker: Order, order,

Bhri Kapur Singh: We weant an
answer to this. Simply by wearing a
uniform is he entitled to say anything?

Shri Hari Vishnu Kamath: You
yourself saig that Parliament does im-
portant work; you said so the o.her
day.

Shri Batya Narayan Sinha; About
the suggestion of my friend Mr.
Kamath about certain Minisiry's de-
mands,

Mr. Speaker: He has answered It
himself.

Shri Harl Vishno Kamath: I did not
answer it; I asked the question
whether the House should teeoncile it-
gelf to this.

Mr. SBpeaker: It is my answer; ji is
difficult.

Shti Batyy Marayan Sinha: 1 am
glad that you dre reconciled at least
onte. I d'd nol see any motlon about
the annual report being admitted; 1
have no inforation about it.

Bhrl Surendranath Dwivedy: Yes; it
is admitted.

Shri Satys Natayan Sinha: It |t
has becn admitted, I do not think it
has been recommended by that com-
mittee from whose recommendations I

generally select one motlon every
week,

I said on the last occasion—I repeat
it again—that the Government has no
intention to discuss foreign affairs...
(Interruptions.) Till this time when 1
am speaking, there is no  intention.
Anyihing m'ght happen, tomorrow or
the day after, You are  walking
through  centuries of gelav. We do
not know what might happen tomor-
row. About thi. price conttol busi-
ness. so many Ministries are concern-
ed

Shri 8. M. Banerjee:
about prices.

Shri Satya Narayasi Sinha:
&n our discussion might be there.

Last week T had  amnounced thiat
this session ig not likely to be extend-

Assurance

Half
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ed. The question was asked whether

it is to be... (Interruptions.) It is not

like that to be or not to be in Hamler.

1 bhad announced the Government's
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Cardamom Bill 6228

Shri M. L. Jadhav (Malegaon):
Sir, while referring to the Cardamom
Bill I was suggesting that efforts
should be made to increase the pro-
of card by giving ade-

Ayt

intention not to extend the To-
day al:o I had forestalled that ques-
tion (An Hon. Member: anticipate):
1 anticipated; I stand I stand cor-
rected. I consulted the Prime Minis-
ter also who happened to be here. I
will convey to him the feelings expres-
sed here in this House bhoth for and
against.

Shri Hari Vishou Kamath: The re-
cords should be sent to him.

Shri Satya Narayan: Sinha: Till
now the intention is not to extend
the session anymore. My friend Mr.
Kamath sugge:ied that if anything im-
purtant should happen, the Opposition
must be consulted. That will be done;
that govs without saying; there is no
doubt about it. On the last occasion
of the Chinese aggression, perhaps the
late Prime Minister had given a pro-
mise to the Hou'e and so far as [ can
remember, thers was a special session,
not that the House was allowed to
continue, but a special session was cal-
led.  All these things will be placed
before the Prime  Minister and the
Government and whatever the decision
will be communicated.

Shri Hari Vishnu Eamath: But they
failed (o do 3o in regard io the Kutch
affair.

Mr. Speaker: We take up next
business.
11.50 hra.

CARDAMOM BILL—contd.

Mr. Speaker: We sall continue with
the Cardamom Bill now. One hour
and fifty minutes had been taken and
only ten minutes. remain. Shri M. L.
Jadhav may continue his speech.

quate financial assistance to the smal-
ler growers. They should also be
given enough fertilisers in time and
all possible technical assistance to
increase their yield should alsg be
Eiven,

1 feel that the Board should try to
bring down the cost of cultivation so
that the poor growers can be helped
to have increased production. It is
necessary that our research machi-
nery should be gearde. Many a
time we find that there is 5 failure
of crops beacuse the crop is affected
by pests and insecticides also and a
good crop is likely to be lost for want
of proper research and research is
not also made in time. It is very
necessary that & money crop like
cardamom shoulg be prescrved fiom
these pests and insecticides and efforts
should be mad: to have better re-
search to save this crop from these
pests and diseuscs,

Then 1 feel that there should be
co-operalives for the smaj]] growers;
these co-operatives may help them to
have better pintation; they may also
help the small growers 1o compete
with the high plants and also with the
traders. I find many a time that the
traders and the big planters combine
and make huge profits at the cost of
the small grower | fep] that by
having co-operatives ang hy pooling
the produce we may help the small
growers; these co-operatives may
provide better incentives and hetter
prices for the small producers,

Then | feel that these traders who
are middlemen are making good pro-
fits from this business. As far as pns_
sible, it is necessary 10 eliminate these
middlemen. These middlemen should
be eliminated ang the co-operatives
should take the'r place so that the
co-operatives can  play an important
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part 1o find a better market for the
produce and can help the growers to
have remunerative prices.

1 also feel that the Govrenment
should also come forth., whenever the
prices come down, 1o support the
prices of these products. Then 1 may
also draw the sattention of the Gov-
ernment to the fact that cardamom
is a monopoly product of India and
we should try to preserve this mono-
poly and retain it so that by increas-
ed production we can have command
of the world market in respect of this
produce.

Then, 1 may also draw the Govern-
ment's attention to the fart that from
cardamom we can try to have many
products. We ot rely
- gimply on our exports, but we can
have good scents and other products
manufactureq out of cardamom so
.that the grower can have good money
out of this money erop,

Brichad

With these suggestions, | welcome
the measure before this House.

The Deputy Minister in the Minis-
try of Commerce (Shri §. V., Rama-
swamy): Mr. Speaker. Sir. many hon.

Members have spoken  oun this Bill
There hag been a  generaj confensus
of opinion in welcoming this B!

though one hon Member said that it
was somewhat belated. 1 would like
t, correct one or two pieces of infor-
mtaion which my hon, friend Shri
Warior gave about the fall in prices
of cardamom. What he was mention-
ing were the flgures with regard to
all the spices which include pepper.
turmeric, etc. etr. But go far as
cardainum is concerned, the unit value
-of curdamom hag increased, that is to
say, even though we exporteq less as
.a result of the fal] in crops, or the
failure of crops, our export earnings
have increased, The following arc
the figures: in 1962-83. the quantity
was 2,259 tons; we earned Rs. 2.67
crores the unit value being Rs 11 800
per ton. In 1963-684, we exported
2,306 tons and earned Rs. 3.2 crores;
the unit value was Rs. 13,870 per ton.
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In 1964-65, 1,760 tons alone were ex-
ported and we earned Rs, 2.B4 crores,
the unit value being Rs. 16,000 per
ton. Therefore, the contention of my
hon, friend Shri Warior that the
prices are going down is not correct.

Again he suggested that the Gov-
er shoulg purch card
ag in the case of lemon-grass. The
case of lemon-grass is entirely diffe-
rent from the case of cardamom.
Cardamom is & near monopely and in
cardamom, it is leargely an export
angle. In fact, when the prices sag-
ged in 1962-83, we stepped in and
fixed a floor price and a ceiling price.
in order that the prices that were
secured for the producer were econo-
mic. In fact, what happened was the
prices shot far above the floor level
with the result that we hagd to cancel
the floor ang the ceiling prices, be-
cause the prices went far above.
Even now ther is no need; the prices
rul'ng now are far above the origl-
nal prices that we fixed. In faet,
my hon. firend Shri Maniyangadan
has replied to the point that Shri
Warior made that the Government
ghould purchase. There is ng need
for the Government (o step in be-
cause it is moving on its own. I
and when the prices begin to sag, we
shall certainly step in. There is the
STC which is already handling a
commodity like lemon-grass in order
to support the poor grower. But as
1 submitted ther, would not be any
need for the Government to step in
at the present rate of prices

The second point that T wish to
point out to the House is that many
hon. Members have been mentioning
about pooling ang grading. 1 will
come to pooling later, but with regard
to grading. the cardamom prading and
marking rules came into existence on
the 30th April. 1962 under the Agri-
cultura] Produce Grading and Mark-
ing Act of 1837 Tt is now being Ag-
marked. In addition to that, e
have brought it under the quality
control Act which the Parliament was
pleased to pass in 1963, From the
1st January. 1963, there is pre-ship-
ment jnspection. Therefore, the
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quality is ensured and no inferior
dquality of the commodity can leave
this country.

In fact, 1 woulg like to read from
a passage from the repory of the
cardamom delegation which was led
by Mr, Scetarama Reddy who was
the Chairman of the Coffee Board,
who recently visited 8 number of
middle-east countries whith are our
main market. There in he sad that
“the consensus of opinion among the
importers of the middle-east is that
the Indian eardamoms are costlier
than the cardimoms from other sourc-
eg in spite of their admittedly superior
taste and flavour”. He suggested
severa] measures for improving our
export potentialities in this area. One
of the recommendations which they
have made is of great importance to
producers in Kerala, Shri Warior,

instance sa’d that there is a keen
competition among the variouy pro-
ducers and the benefit of the increas-
®d price does not accrue to the pro-
ducer but to the trader. In order to
meet this point. the delegation made

a point~d recommendation which I
sha'l read:
“Every possible encour t

shoulq be glven to make the ex-
port trade hroad-based. A l'st of
imoorting houses in the places
visited is glven at the end of this
renort,  Interested parties in
India mav directly corresnond
with those importers far the éx-
port of cardamom.”

“The serviees of the Directorate
of cardamom and the Trade Re-
presentatives of India abrosd can

alwave he availed of in these
negotiationa.™
Shri Warlor: How can the small

producer contact the forelgn import-
417

Shri 8. V. Ramaswamy: H i3 possi-
Ble. 1t onlv needs some enterprise.

He must corresnond with them. Our
trade representatives will he'p Him.
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It is no use merely sitting at home
and saying. | want to export. Some
initiative and  enterpris; must be
there. If that is done, 1 am sure the
trade wi!l] improve,

12 hrs.

Several hon, members spoke about
reaearch, pooling, cooperation, ete
If they kindly read clause 9 they
will find that all those points are
covered there. It is a comprehem-
sive clause. Whatever they desire
that the Cardamom Boarg should de
in the interests of cardamom are
covered. Sub-clause (k) reads.

“guch other malters as may be
prescribed”.
It is here we thought that we would
bring in research. 1 can assure the
House that we will undertake re-
search, but we could not gpecifica’ly
put it in the Bill. because research
in agricultura! matters is under the
Food ang Agriculture Minister in the
ICAR.  After negotiations the Food
and Agriculture Ministry have con-
senteg that we can take over research.
That is why under the recent Prosi-
dential Order, cardamom has beem
assigned to Commerce Ministry. Im
fact, even before that order was pas-
sed, we approached the Food Minis-
try to kindly request the FAO to give
us the benefit of 5 virclogist, hrcause
the main difflculty ahout cardamom
industry is a disease known as katte
or mosaic, about which several hon.
members have spoken. Nobodv has
yet been abole to fing out an antidote.
No insecticide we know of is ghle to
deal with this. The on'y remedy
thev have surgested is to pull out root
and branch the cardimom an4 keem
the lang fallow for three years til
all the wirus dies  Thi< ig a very
uneconomic nroposit'on. So we want
to take up this research verv setious=
lv to gst horg of the services of an
exnert of world fame to studv this
matter anq discover som. medicine
whith will put an end to this diseane.
‘We are consclout that the existng
facflities for fesearch are not ade-
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quate, In fact, almos{ one of the
first things we will do after the Board
Is constituteg is to organise this
research.

Cardamom Bill

Hon. members have rpoken about
fixing up prices gconomic 1o the pro-
ducer., [ would invite their atten-
tion to clause 20(a) which saya:

“The Central Government may,
by order notified in the Official
Gazette, fix in rospec, of carda-
mom of any descriptios specified
therein—

(a) the maximum price or the
minimum price, or the maximum
and minimum prices, which may
be charged by a grower of carda-
mom or cardamom dealer. whole-
sale or retail whether for the
Indian market or for export.”

So, the government hes got sufficient
powerg to see that the Dprices are
fixed in such a manner that it is an
economic proposition for the pro-
ducer.

Hon. members have spoken about
the financia’ aspect of ass'sting the
growers, Clause 17(f) gavs:

“all sums rea'ised by the Board
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bring them together in ile coopera-
tive fold, so that they may have the
benefits of cooperation.

An hon, member said that half the
members of this Boarg should be
producers. I have pot heard o! any
commodity board where ji ig so.
After all. the Board must represent
the various interests including minis-
tries of the Centra) Government, the
State Government concerned, etc. In
fact. there is a wrong reading of
what has bren mentioneg in clause
4(3) (e) (ii) which says “cardamom-
growing interests”. It is in the plu-
ral. So 1 presume that more than
one member will he apponted. Shrl
Shankar Alva made & parlicu’ar
point that the small growers should
be represented. We are keenly alive
to it and I have no doubt that when
the Board is constituted, special at-
tention will be paid to this

8ome hon. members said, why not
grow card in UP. J and
Kashmir and #p on. Cerlain things
grow only in certain areas depending
on climatic and soil conditlons. Co.
coanut cannot be grown in Delhj.

Shri Warlor (Trichur): There are

in carrying out the re-
ferred to in section 9",

Clause 9(c) says:

“financial or other amistance
for improved methods of cultiva-
tion and pr ing of card ,
for replsnﬁ:fg cardamom ang for

tenti growing

ex car

areas”

So, clause 9 covers
which the hon, members have in
mind. About rescarch I have ex-
pla‘neq the position already. If they
have any other suggestion. I welcome
it. But 3 1 said clause 9 is very
comprehensive. In fact, clawse 812)
(a) savs ‘“promoting cooperative
efforts among th~ growers of carda-
mom”. We introduced this clause
specifica’ly because we are well aware
that the cardamom growers are small
Erowers and it is in their interest to

all the mpects

L t trees in De hi—in Tin Murti.

Shri 8. V. Ramaswamy: May be in
a hot house. You cannot grow coffee
or cashewnuts here It needs wvery
heavy rainfall ang there shouly be no
stagnation of water., Mv friend knows
that the best area for growing this is
the west coast including Krrala,
Mysore, ete. 1f gimilar climatlc con-
ditions are available elscwhere T om
sure cardamom can be grown there.

1 am once acain thankfu) to the
hon. members who participated in the
debate and generally wecicomed this

Bill,

N M % Anev (Nagpur): Will the
Indian Government be in a position
to “irtate terma in reeard to the nrice
to the countries to which cardamom
Is going to be exported?

Shti 8. V. Ramuswarhy:

1 could
not follow the question.
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Mr. Speaker: He wants to know
whether the Governmenp would be
able to dictate its terms to the coun-
tries to which cardamom is exported?

Dr. M. S. Aney: As regards price.

Shri 8. V. Ramaswamy: We cannot
‘dictate. These are gl] trade relations.
It all gepends upon demand and sup-
ply, what pther competing nations are
offering, whether it ig at a lower
price and all that. Quality for qua-
lity, we shall maintain the highest
price.

Shri Heda (Nizamabad): May I
know whether the Board that is sti-
pulated ynder the Act wilj work on
the lines of the Coffer Board, which
is the most effective Board among all
wothers. ...

An hon. Member: Tea Board also.

Shri Heda: Also, su far as internal
markeling is concorned 1 want to
know what arrangements Govern-
ment are making, and if they are
thinking of an independent establish-
ment may 1 know whether they will
take advantage of the existing simi‘ar
marketing arrangements like that of
the Coffee Board itself?

Shri §. V. Ramaswamy: There is &
difference between coffee and carda-
mom. Coffee has not merely an ex-
port angle. It has got a “arge local
consumplion angle. The pcoling sys-
tem about which my hon, friends
have spoken was thought of for the
Coffee Board largely because there is
a local consumption angle. There-
fore, we thought that by pooling it
and regulating the release we could
control the prices here as well as ex-
port the necessary quantities abroad
in order to earn forcign exchange.
Bui in the case of cardamom abou!
70 per cent to 75 per cent goes for
export, Indigenous  consumption s
very little. 1f and when it is neces-
sary to have a pooling system, there
is time enou-% tn Ao thul
tell the hon, Members that the Coffee
Board Act itself was amenued thrice,
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based upon experience. If hon. Mem-
bers feel that it would be necessary
to have a pooling system, there is
time enough and the Parliament has
got full powers to do it.

Shri M. Malaichami
lam) rose—

Mr. Speaker: Shri Malaichami
already spoken on this

Shri M. Malaichami:
clause 9(d).....

Mr. Speaker: He can speak on
that when we come to the clause-by-
clause consideration.

(Periyaku-
has

Sir, under

Shri M. Malaichami: Sir, [ want
to seek one clarification. Under
clause 9(d) the Government proposes
to regulate the sale and export of
cardamom and stabilisation of prices
of cardamom by constituting the
Cardamom Board. What are the
measures by which they propose to
regulate the sale through this Car-
damom Board.

Shri 8. V. Ramaswamy: Sir, it it
too early to sny that. We sha'l have
to think over it

Shri Warlor: Sir, yesterday, when |
spoke, I said that one of the competi-
tors in the world market for Carda-
mom is Guatemala. The Minister
was pleased to say that Guatemala is
not a producing country or an ex-
porting country. I think 1 am more
correct in that and I would request
the hon, Minister to correct himself.

Shri §. V. Ramagwamy: I may say.
Sir, that the hon. Member is cor-
corect and [ stand corrected. I was
thinking of pepper also

Mr. Speaker: We all stand correc-
ted. 1 shall now put the motion to
the vole of the House. The question
is:

“That the Bill to provide for
the development under the con-
trol of the Union of the Carda-
mom Industry, be taken into con-
sideration.”

The motion was adopted.
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Mr. Speaker: We shall now take
the Bil] clause by clause,

The question is:

‘“That clause 2 stand part of
the Bjl!".

The motion was adopted.
Clause 2 was added to the Bill,
Clause 3 was added to the BilL

Clause d= (Establishment and Con-
stitution of the Board)

Mr. Speaker: Then we c¢ome to

clause 4.

Shri Maniyangadan
Sir, 1 beg to move:

Page 4 —
after line 24, insert—

“{8) The Board shall elect from
among its members 5 Vice-Chair-
man who shall exercise such of
the powers, and perform such of
the functions of the Chairman as
may be prescribed or as may be
delegated to him by the Chair-
man." (6)

Sir, in al] other Boards, the Rubber
Board. the Tey BRoard, the Coffee
Boarg and also in the Commodity
Committees like the Coconut Com-
mittee, the Arecanut Committee and
others. ...

Mr. Speaker: The hon. Minister
says he will come forward with an
amendment if it is found necessary
after experience.

Shri Mantyangadan: It is not a
question of experience. There iy &
full-time Chairman. I do not think
the Government will oppose it.

Shri 8 V. Ramaswamy: Sir, I
accept his amendment.

Mr. Speaker:
Page 4.—
a'ter line 24, insert—

“(8) The Board ghal] elect
from ameng its members a Vice-

(Kottayam):

The question is:
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Chairman who shall exercise such
of the powers, and perform such
of the functions of the Chairman
as may be prescribed or as may
be delegated to him by the Chair-
man." (6)

The motion was adopted.
Mr. Speaker: The question is:

“That clause 4, as amended,

stand part of the BllL"
The wmotion was adopted.

Clause 4, as amended, was added to
the Bill.

Clanse 5.—-(Acty or proceedings of
Board on its Committees not to
be invalidated).

Mr. Speaker: There is a Govern-
ment amendment to clause 5.

8hri §. V. Ramaswamy: Sir, | beg
to move:

(i) Page 4, line 26—
for “section 9", substiture—-
“section 8",

There is one other small amendment,
Sir, which may also be made along
with this—

(i) after “invalidated merely”
ingert “by" (1)
Mr. Speaker: The question is:

Page 4. line 26—
(i) for “section 9", substitute—
“section B".
(ii) after “invalidated merely
insert “by". (1)
The motion wag adopted.
Mr. Speaker: The question is:

"

“That clause 5, ay; amended,

stand part of the Bill"
The motion was adopted.

Clause 5 ar nomended, way added to
the Bill.

Clause 6 was added to the Bill,
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[Mr. Speaker]
Clause T7.— (Exccutive Officers of the
Board and other #taff).

Mr, Speaker: There ls a Govern-
ment amendment to clause 7.
Amendmant made:

Page b, line 20,—

for “irom to time"”, substitute—
“from time to time". (2)

(Shri 8. V. Ramaswamy)
Mr. Speaker: The ques'ion is:

“That clause 7, as
stand part of the Bill"

amended,

The motion was adopted.

Clause 7, oy amended, was added to
the Bill.

Clause 8 iwas addéd to the Bill.
Clause 8.—(Functions of the Board)

Mr. BSpeaker: There are some
amendments to clause §.

Shri Maniyangadan:
my amendment No. 7.

I am moving

Shri 8. V. Ramaswamy: I am ac-

cepting it.
Amendment made:

Page 7,
after line 8, insert—

“(jji) undertaking, assisting or
encouraging scientifie, technologi-

cal and economic research;”,
N

(Shri Maniyangadan)
Mr. Speaker: The question ls:

“That clause 9, as
stand part of the BilL"

The motion was adopted.

Clause 9, as amended, wqay added to
the BHIL

Clause 10 to 19 were odded to the
b

amended,
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C'ause 20— (Power to control price
and distribution of Cdrdamom).

Mr. Speaker: There is a Govern-
meai amendment to clause 20.
Amaadment made:

Page 11, line 21,—
for “the seizure”, substitute—

“and the seizure”, (3)
{(Shri S. V. Ramdswamy)

The question is:
amended,

Mr. Speaker:

“That clause 20, ag
stand part of the BilL”

The motion was adopted.

Clause 20, as amended, was added to
the Bill,
Clause 21 to 33 were added to the
Bill.
Clayse 1, the Enacting Formula and
the Title were added to the
Bill.

Shri 8. V. Ramaswamy: Sir, I besg
to move:

“That the Bill, as amended, be
passed.”
Mr. Speaker: Motion moved:

“Thay the Bill, as amended, be
passed.”

Shri Heda (Nizamabad): Mr.
Speaker, Bir, I congratulate the
Government fo- bringing forward this
Bill, though il has not come very ear-
ly. Cardamom is a wvery important
spice, rather it is the king of spiess
It is used for many purposes.

The poing I was raising was tha
when we are thinking of developing
this agricultura’ industry, we should
think of doing it most effectively. T
mentioned the Coffee Board. The
Coffee Board has got an  effective
control on the development of the
agriculture and also on the internal
and external markets. The Minister
bas liid sires, only on the export.
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His eye is on export and it should
be so. No doubt, we are exporting
75 per cent of the produce and we
should {ry ang export more ang more.
At the same time let us not forgel
that there ig a sort of starvation in
the internal market itself. The ex-
pansion of this industry should be
for the consumption of the internal
population. From this angle, the
consumers in this country are suffer-
ing from one difficulty, namely, non-
availability of standard and good
quality cardamom. Neo doubt, the
Minister has referred to certain mea-
sures for Agmark. Bugf when one
goes to the market he does not find
cardamom with Agmark. In the case
of the Coffee Board there is already
a good marketing arrengement and
they sel] standard coffee seeds. Simi-
larly, we can make arangements for
having two or three grades of car-
damom and sell them in 1 ounce, 2
wunce or 5 ounce packets with Ag-
mark. So far as marketing or selling
ie concerned, we cap take advantage
of the Coffes Board. If that is done,
1 have no doubt that the demond will
increase and the incremsed demand
will be a big incentive for the pro-
ducers ar growers.

Then, 1 would like to suggest that
a certain percentage of the proposed
Jevy should be earmarked for re-
zearch and development of the car-
damom industry, as is being done in
the cage of the Coffeq Board, If that
15 done, I have no doubt that those
hilly tracts which are todav barren
and not producing anything eould
come under cardamom  plantation.
It wil' help noy only the internal
consumption but wil) enable us to
earn more of foreign exchange every
year. With these words, 1 support the
Bill.

Shri S. C. Samanta (Tamluk):
Though this Bill has been welcomed
by all sections of the House, I have
some misgivings about it. 1 would
‘ike to know the principle followed
by Government in establishing com-
modity commiitees. There are 30
many commeodity committees and

BHADRA 26, 1887 (SAKA)

Cardamom Bill 6242
boards, some controlled by the Agri-
culture Ministry and others by the
Commerce  Ministry. Government
have dissolved the Indian Central
Jute Committee, of which I way a
Member. That C itltee was form-
ed by a statutory resolution and
then registered under the Societies
Act. Now we have been asked 1
resign our membership of that Com-
mittee,

On the one hand, commodity com-
mittees are being obolished and com-
plete control is taken by Government.
On the other hand, we are asked to
give approval for the formation of &
new Card, Board, isting of
the representativey of growers, labour
and Government. In the case of the
Indian Central Jute Committee, which
is being abalisked, a Development
Committee is being established in its
place which has no representatives of
agriculturist or legislature. So, I
waquld like to know from the hon
Minister what the fate of this Board
will be after the Bill is pagsed into
law.

Bhri 8. V. Ramaswamy: Shri Heda
has made wery suggestions. I am
quite sure that when the Board s
constituted all these suggestion will
be eonsidered and ected upon. RMe-
garding the point raised by Shri 8. C.
Bamanta, 1 think that question should
be addressed to the Minister of
Food and Agriculture as thnse com-
modity committees are controlled by
that Ministry.

Shrl 8. C. Samanta: Has the Gov-
ernment no common principles or
palicies for gll Ministries?

Shri 8. V. Ramaswamy: Govern-
ment is one but it functions under
different Ministries. The Ministry of
Agriculture deals with committees on
coconut arecanut. tobac~o and, so on.
We are dealing with certain commo-
dity Boards like "Pea Board, Coffee
Board, Coir Board and now Carda-
mom Board. So, 1 wauld request my
hon. friend to address that question
to Shri C. Subramaniam, the Minister
of Food and Agriculture.
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Mr. Speaker: The only point of
the hon. Member was that there
should be uniform policies followed
by the various Ministries, so far as
the constitution of boards is concern-
ed. He can discuss it with other
Ministers and ensure uniformity.
Now the question is:

“That the Bill, as amended, be
passed"”.
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[Mir. DEPUTY-SPEAKER in the Chair)

It was al a meeting of the National
Welfare Board, which is a statutory
body created under the Merchant
Shipping Act, that this matter was
further considered. After the emp-
loyment offices had come into being,
on 4th July 1856 that Board appointed
three sub-commitlees, one on welfare

The ti was ad d vs, another on sovial security
—_— schemes and the last one on raising

- finance: for such schemes.
1227 hrs. The Committee on social securily
SEAMEN'S PROVIDENT FUND schemes, which is concerned with
BILL provident fund etc., submitted its re-

The Minister of Transport
Raj Bahudur):

(Bhri
Sir, I beg to move:

“That the Bill to provide for
the institution of a provident
fund for scamen be taken into
consideration”.

In a way this Bill constitutes g land-
mark. So far as our care and con-
cvern for our seamen and sea-farers
are concerned. For a long time the
question of providing social insurance
for our seamen was pending 1 would
like Members to recall that it was as
far back as 1936 that the ILO adopted
the convention in this regard. But it
took nine years for the then Govern-
ment to appoint an ad hoc committee
on maritime labour to consider the
whole matter. That committee held a
meeting on 4th August 1945 A re-
port on social jnsurance for scafarers
wns also obtained from Dr, Laura
Badwar of the ILO Office and Pro-
tessor B, P. Adarkar of the Labour
Ministry. They submitted their re-
port to the Government of India in
December 1945, They advised that
the success of the social insurance
~scheme governing seamen will de-
pend entirely on re-organisation of
their recruitment methods and pro-
cedures and on the introduction of a
sy=temn of rotation of sea-farers. To

port in 1959 and the scheme had to be
further examined by the Superinten-
dent of Insurance, Simla. He took
his time and the matter could be
taken up as late as 11th January 1964
by the Nationa! Wu'furc Board. The
National Welfare Board accepted the
principle of providing social secur-
ty benefits to the seamen. The Boara
having wmgrecd to it in principle, the
difference of opinion between the
employers, namely, the ship-owners,
and the employees, ie, seamen maln-
ly, centred round the form content
or quantum of those benefits. A tri-
partite committee was, therefore,
constituted consisting of representa-
tion ot employers, employees—when I
say employees I mean the sea farers—
and Government officials to examine
the form and content of the social
security benefits,

The National Welfare Board simul-
taneously advised the creation of a
separate statutory fund for promoting
the noccessary  legislation  there-
for. In fact, the parties were ex-
tremely happy that they could agree
on principle in the matter of provid-
ing social security to sea farers be-
cause, for the first time, the sea-
farers who are our nationals, the
bulk of whom are employed of farc-
ign ships, could get a benefit which
is unique in character, s0 far as

ensure this, the S 's Empl
ment Office was consequently set up
st Bambay and Calcutta In 1954-53.

are concerned all the world
over. We have to note that the
foreign ship-owmers also agreed to
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the provision of social security bene-
fits for our seamen. So, this was a
great achievement. The quantum
was the main question that had to
be settled, and hence the appointment
of the tripartite committee, But the
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It might be contended—perhaps
this also 1 might anticipate—that in
many industrics they have already
gonc over to a rate of 8 per cent. I
would say that so far as that is con-
cerned, these members of the tripar-

parties agreed that the whole sch
might be brought into effect from the
1st July, 1964 and ever since that
date contributions from both the em-
ployers and the employees have been
collected and the scheme, as a matter
of fact, is through.

This tripartite committee alsp sat
and considered the whole matter and
I am happy to say that they came to
unanimous conclusions.The unanimous
conclusions were that so far as the
social security benefits were concern-
ed, they would confine their attention
to two of the most important ques-
tions, namely, provident fund and
gratuity scheme. So far as these
were concerned, the provident fund
scheme assumed greater importance,
comparatively speaking, and it is here
that 1 welcome the agreement bet-
ween the parties most heartily.

According to the terms of the agree-
ment as represented or expressed
through the unanimous recommenda-
tions of this tripartitc committee a
rompulsory contributory provident
fund sch wag T ded and
the rate of contribution was recom-
mended at 6 per cent of the basic
wages inclusive of cash payments in
lieu of leave.

A question might arise as to why
it is 6 per cent here when in other
cases it was 8} per cent, that is one
anna in the rupee. In order to anti-
cipate the objections that might be
raised or a point that might be made in
this behalf, I would say that because
of the introduction of the decimal
colnage system, it was more conve-
nient to adopt an integral numbar,
that is 8 per cent. Secondly, we also
know that it was for the first time
that a scheme was being accepted by
the foreign shipowners and it was a

iq h b in no other
country has it so far been implement-
ed or Introduced.

tite ittee, the shipowners and
the scafarers, came to an arrange-
ment between themselves according
to which the rate of 6 per cent will
be increased to 8 per cent with effect
from the Ist April, 1968. So, all
matters on which there could be any
difference of opinion or any dispute
have bern amicably settled.

I take this opportunity to offer my
sincerest congratulations and thanks
to all the parties concerned. Parti-
cularly T would like to thank the
foreign snipowners who employ a
large number of our seamen—in fact,
if I look at the figures of engagements
for the year beginning from 1st April,
1964, I find that up to 3lst March,
1965 as many as 41,023 of thesc en-
gagements were made available  to
our scamen, This does not mean the
number of people engaged; one may
be cngaged more than once. This is
how this has worked, As 1  said.
this is 3 matter on which we can ex-
press our satisfaction.

S0 far as gratuity was concerned,
according to the agreement it is to be
15 days' basic wages Ip respect of
each year of effective service per-
formed since 1-1-1854 The rate of
wages on the basis of which It has to

be  calculated would be  the
wages  earned or  received hy
a seaman on Ist June, 1964 As

far as the period of service afler 1st
June, 1964 is concerned, it has hecn
agreed to betwcen the parties that
the rate would be one day's pay for
every 24 days of articled service.

I might say that the adoption of the
whole scheme will benefit as many
as 50,000 of our seamen. The finan-
cial commitment on behalf of the
shipowners will be of the order of
Ra. 70 lakhs a year to begin with and
this will increase to Rx 84 lakhs a
year after 1-4-1868, the bu'k of
which would be In foreign exchange.
So. this is a schemr~ dri'ily welcome.
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As 1 said, our seamen have got the
unique distinction of having these
sovia: sccurity benefits for the firat
time. We are first in Asia and, bar-
ring UK where they have got the
system of pensions for which we are
now having provident fund and pra-
tuitv, we are perhaps the foremost
nation whose seamen will be getting
this advantage. 1 will say that our
seamen deserve every palsa of it
Therefore, I think, it has come well
in time and it is good that we have
been able to get it.

The provisions of the Seamen's
Provident Fund Bill have been draft-
ed on the model of the Employees'
Provident Fund Act, 1852 and the
Employees' Provident Fund Scheme,
1852, as amended from time to time.
There are certain differences—they
have to be there—but they are be-
cause of the essential difference in
the nature and character of employ-
ment.

1 would take this opportunity to
say that our seamen have been ren-
dering the most wonderful service to
our Country. So far as our country's
seafaring traditions are concerned,
they have kept them up. They are
a group of our nationals of whom
we can be proud. In this emergency
also they have come forward with
solemn pledge to stand by the coun-
try. Not only that; T would also like
to make mention of the port and dock
workers belonging to  all affliations
and categories—they have all
pledged themselves to work round the
clock, to give the best performance
and tn promote and assist our defence
efforts agalnst all aggressions from
whatever corner they come. Our
ports are functioning at the maximum
efficiency and T take this oppartunity
to thank and econgratulate them.
While doing so 1 commend this mea-
sure for the consideration of this
Houss.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the institution of =a provident
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fund for seamen, be taken into
consideration”.

SBhri indrajit Gapta: Mr. Deputy-
Speaker, Sir, as far as the principle
of this Bill is concerned, 1 of course
welcome it most heartily and I jein
with the hon, Minister in expressing
satisfaction that we are at last be-
ing able to employ legislation in order
to bestow upon the seamen of our
country a benefit which 1 consider to
be long overdue.

Before 1 go on to the merits of
the Bill, however, there is one point
to which 1 would like to draw vour
attention. I am rather at a loss to
understand why this Bill is being
piloted by my hon. friend, the Minis-
ter of transport. It is as he himself
has repeatedly said just now, a so-
clal security measure and the Gov-
ernment, in its wisdom, has only re-
cently constituted an entirely sepa-
rate ministry for the purpose of look-
ing after social security. All the
other provident fund schemes have
become the care of that particular
ministry. We had only a little while
ago been debating the Bill to amend
the Coalmines Provident Fund Act.
That scheme, as far as I know, is
certainly not being administered by
the Ministry of Mines; it is being
administered by the Ministry of So-
clal Security. The whole purnose of
setting up that ministry was that all
similar social security  measures
which are incorporated in the form of
statutes. shouly be the concern of
that particular ministry. T do not
know why, when we make & beginn-
ing with our seamen after all these
years and when we are giving them
some measure of social security, they
should be made an exception to the
general pattern and should be made
the soecial reserve of the Transport
Ministry. That is something which T
am nnt able to follow.

However, 1 would join with the
hon. Minister in complimenting the
50,000 and odd seamen of our coun-
try for the wonderful work that they
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have been doing not only now, in the
present emergency, but all through
these difficult years when this country
had been struggling to build up its
own mercantile marine to overcome
the backwardness of the past and to
come to g position where we can also
rank among the leading shipping
coun'ries of the world.

The foreign trade of this country,
most of which is almost entirely car-
ried by ships, is of the value of some-
thing like Rs, 2,000 crores a year
which means that this country's earn-
ings of foreign exchange and ulso
whatlever we require for our national
development is very much dependent
on the services of efficient, hardwork-
ing and qualified seamen who man
our ships. As the hon. Minister has
said, at the time of an emucrgency,
particularly in war time, for a coun-
iry like ours which is bounded on
three sides by sea, the merchant
marine also has a very vital function
to perform in the transport of muni-
tions and materials required for our
defence arrangements.

1 may also refer briefly to the fact
which is very well known to the
Minister that the occupation of sea-
men has & peculiar hazard, that is,
the hazard of the sea. It does not
_require much elaboration. There are
hazards which are peculiar to the pro-
fession of seamen which do not ob-
tain in the case of workers who are
employed on land or on shore. There
is also another fact that the very
nature of their occupation deprives
them of their normal family life. The
fact that a seaman hasz to be away on
a vovage for 7 or 8 monthe at a time
means that he is deprived of even the
normal social life ang family life
which other workers on shore or on
land can enjoy. Therefore, I would
have thought that because of all
these factors scamen in our country
deserve not only equa] treatment or
equal benefits on par with other
.workers but, because of these
different features of their occupation,
they should really be treated better
and that they should get some special
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treatment to overcome handicaps
which are attached to the very nature
of their occupation. From that point
of view | cannot share thc sort of
self-congratulatory air  which the
Minister assumes when he says thay
we are bringing forward this Bill
which is a great land-mark and so
on and so forth, Certainly, we wel-
come the Bill because before the Bill
came, there was nothing. In that
genge, it is a land-mark. But I
would say that we should rather ap-
proach this subject in 8 more modest
spirit because, for various reasons,
we are being able to do very little
for these seamen and that too so late..
The Minijster himself has referred to
the 1.L.O. Convention of 1836 It is
really after 30 years, 3 decades that
we are able to put any kind of legis-
lation on the statute book So, we
are late, we are doing something
very late and we are really doing
something which is very little also.

Now, I would like to point out
that, social security benefits, parti-
cularly the question of provident
fund, naturally. is very inlimately
linked up with the wape level of the
workers concerned.  Contributions to
the provident fund are bascd on the
wages that the contributor carns and,
in this respert, you must remember
that the Indian seamen even today,
whether he is employed on Indian
ships or he is emploved on forelgn
ships, is infinitely worse paid than his
counterpart employed on a foreign
ship. Let us take particularly, the cafe
of a British seaman because most of
our seamen who are not employed on
Indian ships are working on British-
owned ships. We find that till last
year an able-bodied, grade I, Indian
seaman was ecarning Rs. 178 per
month and an able-bodied. grade I,
British seaman, doing exactly the
gsame work, performing exactly the
same duties, was getting p salary of
Rs. 705 per month—that means about
aix times aa much, This year, from
1st May, 1965 a wage increase amoun-
ting to Rs. 2250 P. per month has
been granted which brings an able-
bodied Indian seaman's salary to Rs.
20] per month which is equivalent
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[Shri Indrajit Gupta]
to, in sterling, £ 18.4s. I put it this
way for the reason that it will
help us to understand the posi-
tion. The Indian seaman gets a
salary of £ 14.6s. per month. In 1948,
nearly 20 years ago, the 1L.O, Con-
vention laid down that the minimum
wage which should be paid to sea-
man should be &£ 16 per month.
Twenty years ago, g recommendation
was made that the minimum wage of
& seaman should be £ 16 per month
and today, after nearly 20  years,
after & recent wage increase, the
wage that the Indian seaman will get
is £ 14.6s.

After that in 1958, the 4lst seasion
of the Indian Labour Conference
raised the previous minimum of £ 16
to £ 25. At present, the 1.L.O. re-
commendation is that no seaman
should be paid less than £25 a
month whereas our seaman today
gets £ 146s. The British seaman of
the same corresponding category,
after May, 1065, is now earning a
monthly sulary of £ 60. That means
he is earning five times what our sea-
men get. That discrepancy has been
maintained over all these years. There-
fore, when we talk about securlty
menasures and provident fund measures
we have to remember that the base on
which these security benefits are going
1o be calculated, the contributiong are
going to be calculated, ig a very low
base in the sense that the wages of
the Indian seamen are lagging so far
behind.

We find from the Bill, from the de-
finition of “wages”—this is made quite
clear by Government—that the
“wages” will mean only the basic
wages and will not include the over-
time allowance. Seamen, g Yyou
know, do not get any separate
allowance knowp as dearness allow-
ance which the workers get in
factories and In other industries
generally. So, the only additional
emoluments over and above their
wage are in the form of overtime
allowance that they may be able to
earn as a result of -working exira
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hours. But that overtime allowance
is now being specifically excluded by
thig Bill from the wages for the
purpose of computing provident fund
contributions. In the matter of over-
time allowance also, it is worth-seeing
that whereas under the labour legis-
lation prevalent in our country a
worker is paid overtime allowance at
the rate of double his normal wage
for the period of overtime—that is
the standard legal provision at the
moment—in the case of seamen the
overtime allowance is not paid on
that basis at all. It is paid at the
rate of 25 P. per hour for those whose
salaries are below Rs. 150 per month
and at the rate of Re 1|- for those
whose salarieg are betweep Rs. 150
and Rs. 200. I may mention here that
the British seaman is paid an over-
time allowance at the rate of Rs. 10
per  hour. But this overtime
allowance also which is admissible to
our seamen, which is the only thing
he gets over and above his salary and
is linked with the extra hours that he
works, has been specifically excluded
from this Bill for the purpose of com-
puting provident fund. The hon. Min-
ister mentioned that this was a unique
measure and that no other country
had a similar type of social security
legislation. There may not be a
contributory provident fund for sea-
men in other countries—that may be
true; I do not know—but certainly, in
the case of British seamen, there is &
pension, scheme  and there is also a
national insurance scheme which
covers seamen.

Shri Raj Bahadar: It is either pen-
sion or contributory provident fund.

Shri Indrajit Gapta: So, it is not as
it the seamen in other countries do
not get anything at all.

On top of that, only last week, this
House passed the Payment of Bonus
Bill whiclr was debated here at such
a great length under which the sea-
men are specifically excluded from
getting any bonus. Section 32 of that
Bill has specifically excluded seamen
also from the payment of bonus. What
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1 mean to say is that, when after so
late a periog we are trying to do
something for them, we should not
congratulate ourselves and become
blind to the fact that we are putting
in so many limitations and res.rictions
also.

Anocther fact which I would like to
mention is that in the definition of
“seaman”, on p. 2 of the Bill, it is
stated:

“‘seaman’ meang & person em-
ployed or engaged as a member of
the crew of a ship under the
Merchant Shipping Act but does
not include a master, navigating
or engineering officer, radio offi-
cer, medica] officer, welfare
officer, purser, electrician, nurse,

musician, pilot, apprentice or
deck barber;"
All  these categories are being

excluded from the definition of ‘sea-
men' for the purpose of this Provident
Fund whereas you will find that the
definition of ‘seamen’ given in section
34¢(2) of our own Merchant Shipping
Act excludes only the master, pilot
ang apprentice. Only these three cate-
gories have been excluded from the
definition of ‘seamen’ under our own
Indian Merchant Shipping Act, but
when it comes to the case of consti-
tuting a Provident Fund scheme, then
the list of lusi has iner d
a dozen categories have been put in
that. 1T do not understand why we
should have this kind of niggardly
outlook. If gocial security iz to be
provided, then why should these cate-
gories be excluded and deprived of
this? I am not able to understand this.
Are they not in need of social security,
somg provision for old age when they
are not pble to serve at sea? I would
request the hon. Minister to look into
these matters because this i3 going to
create quite g lot of discontent and
dissatisfaction.

In this Statement of Objects and
Reasons, it ig stated that the proposed
Provident Fund will benefit 50,000
seamen. A round figure bas been taken
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of the total number of seamen who
are registered at our various ports.
But in order to appreciate the actual
practical implication of the scheme, we
must remember always—of course,
the hon. Minister made a brief
reference to it—that the tota]l number
of seamen who are registered at our
ports far exceeds the number who
actually get employment at any point
of time. For example, on the 1st
January, 1885—this is just to illustrate
my point—at our ports of Bombay ana
Calcutta, the registered number ot
seamen wag 40,088, but the number
actually employed was 28,733, So the
balance of about 21,000 people,
although registered, were at that partl-
cular time not employed. The position
is not ag though all these men who
are registered seamen in our ports are
going to continue throughout thelr
working life to derive the benefils of
thig Provident Fund because it is made
quite clear that only the peried of
effective service will be taken into
account. Effective service means the
time when they are actually gerving at
sea on a particular ship. But the
peculiar feature of thls accupation is
that, after he goes on a voyage for six
months and returns home, he is let off
for an appeal period, i.e., for another six
months he hag to sit idle waiting to
sail on another voyage. At any parti-
cular time this Provident Fund is not
going to directly benefit 50,000 seamen
at all. During the periods when they
are idle and are sitting at home, per-
force, because of the fact thet the

ber of registered is =0
much in excess of the actual require-
ments, they will not be able to parti-
cipate in the scheme.

QOut of this ber of 28 th d
and odd on 1-1-1985, i is found that
6,866 were employed on Indian ships
and 21,868 were serving on foreign
ships. I am not blaming anybody for
this state of affairs becsuse it is a
reflection of the relatively backward
growth  of our Indian merchant
shipping. But the fact remains—which
cannot be denied—that for a long time
to come, the majority of our seamen
will have to serve on foreign vessels;
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there is no other way out. Therefore,
it means that the employment of Indian
seamen is actually enabling British
shipowners to make very substantial
savings in the wage bill, which they
wou!d not be able to make if they
were to pay Indian seamen on par
with British seamen for doing the same
work. The hon, Minister was effusive
in hig congratulations to the foreign
shipowners. Let us remember that by
enabling them to employ Indian sea-
men at lower rates of wages, we are,
in fact, benefiting these foreign ship-
owners who are able to make substan-
tial savings in their wage bill.

I come lagt of all to the substantive
provision of this Bill. It is that the
coniributory rate will be six per cent
upto 1968 and after that, it will be
eight per cent. These scamen have to
earn whatlever they have to earn by
way of social gecurity benefit within 8
shorter period than the other workers.
In other words, they earn only during
periods of effective scrvice; if a man
works for 30 years, hiy effective service
will not be more than 15 or 18 years.
I should, therefore, think that, jn the
case of Seamen's Provident Fund, the
rate of contribution shcould net only
be on par with that of other workers,
but it should actually be more. But
the Bill gives them something less.
Whercas the employees under the
General Provident Fund in our
country would get the standard rate
of 8-1'3 per ccnt, the seamen will get
only six per cent upto 1968 and after
1968, eight per cent. I woulg have said
that what was necessary just now was
an integrated scheme of Provident
Fund and Gratuity. The Minister said
that the Tripartite body had recom-
mended a Gratuity scheme also, but
there is no mention here of that. An
integrated scheme of Provident Fund
and Gratuity should have beep intro-
duceq and the contributory rate of
Provident Fund should have been, if
they wanted to do it in two phases,
eight per cent in the first plrase and
ten or twelve per cent in the second
phase because the pecullar features of

SEPTEMBER 17, 1885

Provident Fund 62
Bill "

this occupation will otherwise not
enable the seamen to lay by anything
except a small pittance in the old age.
There is no mention of Gratuity., I
would request the hon. Minister to see
that, as soon as possible, a Gratuity
scireme is brought into being which
should provide them with at least one
month’s galary for each year of service
they put in.

Another point in this Bill about
which I am not very clear—I hope the
Minister will clarify it later when he
speaks—is, if the forejgn shipping com-
panies commit an offence against this
law, if they violate the law, who 1s
going to be punished and who will be
caught hold of Clause 17(3) of the Bill
says:

“Where any offence under this
Act or the Scheme is committed by
a company not registered in India
and such a company has an agent
in Tndia which agent is also a com-
pany, then the provisions of this
section shal] apply to such agent as
if the offence was committed by
that agent.”

Suppose a company which is not
registered in Indig has an agent im
India, which agent is not a company,
then what will happen? Who will be
punished? This is not clear. I would
request the Minister to look into the
drafting of this Bi'l, so that no loop-
hole is left. Since the majority of our
seamen are serving on foreign ships
this is a very vital matter. Our experi-
ence of the operation of the Generai
Provident Fund scheme has shown at
several thousand cases have to be
started against various employers for
breach of the regulations or for failur=
io comply with the provisions. 1In
regard to seamen, the majority of
whom are serving on foreign vessels,
if a breach iz committed, how ig the
penaliy to be imposed, how are the
moncys to be recovered from the de-
faulting employers? Unless this is
made very clear, I am afraid, much of
the benefits of this Bill may remain
only on paper and the seamen will be
deprived of them.



6247 Seamen’s

13 hrs,

Finally, while I am certainly in sup-
pert of this Bill because it does mean
a step forward, nevertheless [ ‘eel
that, in respect of the rates of con-
tribution which have been lajd down—
I do not know what the delails of the
scheme are going to contain; these have
not been placed before the House—we
have made some sort of concession or
surrender to the foreign shipowners.
1 know that they were putting up a lot
of resistance; I know what went on;: I
know the very tough resistance that
the foreign shipowners put up. It is
but natural, but in the ead the Gov-
ernment could have taken a firmer
stand. The contributory rate must be
on par with those which are applica-
ble to other workers in India under
the General Provident Fund scheme.
Why should we accept a position
which is inferior to that in the case
of seamen who are facing greater
hazards and difficuities? He has said,
of course, that thig is a tripartite
agreement. But with all reapect to
the workers’ representatives who were
parties to that agreement, I would
submit that I myself have been party
to many agreements and I know that
sometimes the workers' representa-
tives have no option, because the ship-
ownerg take up such an attitude or
the employers take up such an atti-
tude that either we have to accept
what they are willing to give or we
shall be left with nothing at all; they
force us to a point like that. There-
fore, the stategic position is occupied
by Government in that tripartite dis-
cussion. Government can force the
employers to come to a position which
is both legally and morally defensible
and which they cannot controvert.
But I am afraid that that has not been
done, and therefore, thiy represents
a surrender to those profiteering inte-
rests of the big zhipowners who are
minting money hand over fist, because
the shipping industry is a very profita-
ble industry nowadays. They could
have easily afforded to pay, but they
have been allowed to go scot-free for
the time being. I hope that in future
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defects in the Bill and our seamen
who asre worthy of praises from this
House and who should be compliment-
ed by everybody concerned will get
their full deserts which are due to
them.

Dr. Melkote (Hyderabad): I stand
here to support this Bill But I should
say at the outset itself that there are
many features in this Bill which do
not benefit the seamen to the extent
that they should have benefited them.

I would like to place before you
what I have actually seen in many of
the foreign countries which 1 had the
occasion to tour during the past fifteen
years. I had been to Europe thrice
in 1953-65 and again recently in 1965.
I had been in 1958 to Ceylon, Rangoon,
Bangkok, Singapore and Australia and
many other places. May I say that by
and large, the number of Indian sea-
men that get employment in our own
ships is very meagre? The hon,
Minister has mentioneqd that the total
number of senmen who may roughly
get the benefit of this Bil] may come
to about 50,000, 1 would say that the
majority of these seamen are work-
Ing in foreign ships. As regards the
conditions of service of our seamen
in foreign ships, I think that is a
matter which we all ought to know.
In England, where there are both men
and women employed, the minimum
wage permissible for any type of
work today is about £16 per week,
and nobody generally gets less than
£20, On an average, I should say
that an English worker gets about
Rs. 1000 per month. Let us see what
happens in Germany. In 1953-35, the
average pay-scale of a German worker
wag somewhere about Rs. 00 to 750.
Today, no German worker of any
type get less than about Rs. 1500 per
month, whether it be geamen or &
worker in the building industry o
in any other industry. These peopl
are employed In roreign =nips, ana
those ships come to our port, und they
do the same kind of work, and still
those ships are capable of paying this
much of money to their workers. Why
should an Indi

asbaps will by faken to dy these

k get a poor
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sum of only Rs. 160 to 170 per month?
If many of our people are taken by
the foreign ships it is perhaps due
to lack of manpower in their own
countries because they are so highly
industrialised and they want man-
power, and manpower which would
be intelligent and hard-working, and
at the game time such that they would
be capable of heing absorbed on a
cheaper pay-scale, and that iz why an
Indian worker is selected invariably
by many of these foreign ships. 1
have found that whomsoever 1 have
met in the foreign countries, they
utilise the Indian workers most. Many
of these workers may not have been
educated, but they say that tha Indian
worker ig intelligcnt and hard-work-
ing, industrious and honest, and they
absorb these Indian workers on a
lesser scale of pay. That is so not
only with regard to shipping Sut even
with regard to other fields.

For instance, our doctors them-
selveg go lo England or America or
Canada, and there they will certainly
get more than what they would get
in this country. But thcy are ubsorb-
ed there for doing 3 kind of work
which no medical men in those coun-
{ries  woulg do. OQur people are
absorbed for such type of work but
are paiq less, and in view of the un-
employment problem in our country,
and knowing that they would get a
little better than what they would get
in their own couniry and get also
employment, they naturally get into
the shipping industry. 1 cannol under-
atand why our Government should
permit the exploitation of our workers
by these foreign shipping cuncerns,
If one has 1p pay Rs. 1000 or Rs, 300
per month to the workers of those
countries, but one could pay only
Rs. 160 or 170 per month to our yrork-
ers, then it is of advantage to those
people and to those countries.

Now, the problem arises as 10 what
we should do to improve their em-
ployment rosition. 1 personally feel
that, with unity in our ranks, a bold
push by Government and support to
these seamen, we might be in a better
position to achieve something, because
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many of these shipping concerns want
Indians for their hard work and intel-
ligence. In a matter like this where
we are concerned with ourselves, iz it
because the Indian shipping companies
or the Indian-owned ships themselves
are not capable of paying tha me
whages that we are doing nothing about
it? Why should that kind of thing
happen? A similar thing is vczurring
in many of ogur public sector indus-
tries also. Our raw materials are very
cheap, and ocur labour is cheap. The
machinery that we are purchasing for
our country is about the best that we
can get in any part of the worid. We
are getting machinery from all coun-
tries. We ure getting it from Russia,
from Germany, from Sweden, from
America, from England and many
other  places. Many of  the
foreign industrialists who come to our
couniry say that we have a very
sophisticated industry in our country
and we are manufacturing exceeding-
ly good products. This is the credit
that we are geiting for ocur country,
and our workmen are supposed to be
very intelligent and capable of deliver-
ing the goods. Yet, our Government
do not give the highest scale of wages
paid to workerg in similar industries
situated in foreign countries. If an
English workman working in a steel
plant gets Rs, 1000 and even more,
and is capable of selling it to our
country at a cheaper rale than what
we do, when we are producing a simi-
lar product in similar quantities, 1 Jdo
not know why we are not able to do
it. Where does this money go? Is it
that Government are making money
over this? Or is it that there is some
kind of mismanagement? These are
details which one has got to think
about. And 1 would like to appeal to
Parliament and to the Ministry con-
cerned to give answers fo many of
these questions. If necessary, it may
be taken up by the Economie Affairs
Department of Government or by the
Planning Commission, or they may
set up a commission to find out where
exactly the wrong is taking place.

It the benefit of progress has got
to be given to the working clasgmen,
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it is necessary that the increase in
nationa) income ghould get redistribut-
ed to the workers so that they will
get the necessary  incentive. After
about 15 years we are still facing a
situation wherein we are struggling
to maintain our standard of life which
we had in 1947, even though the
national income has gone up from
HRs. 3,000 crores to about Rs, 15,000
Crores or even more,

It is in these circumstances that this
provident fund is being introduced in
our country and it is being introduc-
ed for the first time. Therefore, 1
congratulate the hon. Minister for
that. But the value of the rupee has
gone down considerably, and, there-
fore, I do not see why the percentage
should ba only 6 per cent as against
the 8-1[3 per cent that has been intro-
duced i: the case of many other pro-
vident schemes. 1s the percentage low
in order to benefit again the shipping
concerns? Whether it is  forcign or
Indian does not matter. If a foreign
firm could engage these Indiang and
bring many of the foreigners and pay
them those high scales of pov and
still make profit, why should our
Indian shipping companies not poy
greater wages as well as greater pro-
vident fund to our workers? There-
fore, 1 have not been able to under-
stand why many of these things have
been introdiuced here in this Bill.

The hon. Minister has said =everal
things and I am pleased to hear them
and I support what he has stated I
gupport him for the simple reason
that a benefit which was not prevalent
all these years is now being given to
our seamen, and to that extent I wel-
come it But one is disillusioned +nd
is most dissatisfled with what has been
done through this Bill.

1 personally fee] that the hon.
Minister should ba in a positon to
answer many of these points. Firstly,
he should tell us why only 6 per cent
has been fixed as the standard of con—
tribution to the provident fund till
1968, because that would mean that
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during the next three years, the
workers will lose the benefit of the
provident fund to the extent of nearly
24 per cent or so0.

Then again there is the question of
foreign firms coming in. 1f our Indian
firms are not capable of paring for
any reason whatsoever, why should
the foreign firms be benefited thereby
by applying the same rate to them? We
should be able to give protection to
our Indian companies, but when the
British and other foreign companies
are capable of paying a larger share
of the provident fund, why should
they not be made to do it?

These are some points whica I hope
the Minister wil] deal with in his
reply. I have nothing more to add.

st emiem X (wEAT) @ 9T-
oW WEREd, qF sEraa wwpe b i—
"R T g wTaE | gET weft wd-
T oY qga §  swfaeirer faamd & ¥
s g R o s d
A aw A A ? qwey
wromz ge 18 ad gy | wenft gurd
WoRt T W g wefw o
o AT & a7 61 AT g g
aqF ¥ wTH R AT WN ¥} oAy
Trafefrgiadi b

ag ot & gy v ot =Y g
ofer qer ¥ wr e ag faer oo eft -
o0 %1 w4} W gy At & awwe f o
T ¢ =T faege £ qr i oy
Fw arh awear & faw §, arerc §
oI T8 €1 we FET & oft ey
¥ fieg ot I7reT wraw gut 9w ¥ o
araf 97 faed Pt & st areTn
wifgg o1 a7 mfY ww w4 § ) qElQ
g o W we T AW A
F N A EEE Y gk § ) i
waraT frerTT # T oY R ereeen
Y g & v ara & ofr W v ag
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afi 1 a7g ¥ fimna 9 w1 5 &9
68 TF 6 WAL T WIT Ix 2 Hradr
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T I F o< A AT EAT AT A W
frog grr | orgt & @y webwfa
Mg WA RTINS |y
it fisw frm wfaafodi aea§ @t
TUET Wy AT AT W IW@ & W
9T wifa¥z BT §1 WY 2@Y @A T
L

Shri Himatsingka (Godda): The
Seamen's Provident Fund Bill is wel-
come measure giving a number of
facilities for seamen who work under
difficult conditions. The provision that
has been made is that upto a particu-
lar date the rate of contribution will
be 6 per cent and after 31st March,
1968, it will be 8 per cent. The Mini=
ster has stated clearly in the statement
of objects and reasons that this was
the agreement arrived at and this was
the suggestion made by the committee
that was formed.

Shri Kashi Ram Gupta; Why was it
arrived at? That is the main point.

Shri Himatsingka: My hon. friend
forgets that most of the employers are
foreign companies and Government
have not much control over them.
Therefore, they have to be persuaded
to a certain line of aciion, they cannot
be forced to naccept certain things
simply because we here think them to
be reasonable. After all, they are not
bound to employ Indian seamen. If
they can get others on more suitable
terms, they would do so.

Shri Kashi Ram Gupia: You have
lessened the burden of the Minister
in replying.

Shri Himatsingka: Therefore, I feel
this is a welcome measure making pro-
vision for seamen’s benefit. There are
various provisions in the Bill, about
the constitution of a Board of Trustees,
committees thereof and so on.

One criticism was made Shri
Gupta in regard to cl. 17. 1 feel clause
16 fixes the liability on any person
who contravenes the provisions. Cl.
17 malkes it clear as to what happens
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if the employer is a cu.npany, that is
to say, the directors will also be res-
ponsible,. When it is a foreign com-
Pany and the agent is an individual,
he comes under cl. 16. If the agent is
& company, it is explained that the
company which is acting as sgent will
come within the purview of cl. 17(3),
S0 I do not think there is anything
WTOng or any misunderstanding about
an agent being a company and escap-
ing any punishment.

In this connection, I would like to
draw the attention of the hon. Minister
to a very important matter which is
of concern and deserves consideraticn.
Most of the seamen employed by
shipping companies which ply more
or less on the Calcutta-Assam side are
foreigners. They are nationals of
Pakistan, and I am afraid that they
can at any moment immobilise our
service.

Shri Raj Bahadur: They have,

Shri Himatsingka: Therefore, it is @
matter of very great concern, and I
feel that steps should be taken very
quickly, if not immediately, to see that
they are replaced by Indian nationals.
1 have been drawing the attention of
the Government to this. Even now
there are 12,000 foreigners who sre
working mostly in the Port of Cal-
cutta. Gogd forbid, but if they want to
immobilise the Port of Calcutta, they
can do so. 8o, they should be replaced
by Indian nationals. This will also
give a lot of employment to our peo-
ple, and 1

e our appreh

As you know, shipping in this
country is in its infancy, it is :oming
up. Therefore, it needs all help to
come to the standard of foreign coun-
tries. Our shipping does not stand
comparison at all with other countries.
Its gross tonnage is one or two per
cent of the gross tonnage of some other
countries. We have to increase our
tonpnage, and see that our ships are
manned by Indian nationals,



Seamen’s

6267

[Shri Himatsingka]

‘With these remarks, I support the
Bill.

Shr! Joachim Alva (Kanara): I

support the measure brought forward
by the Minister.

It is a very essential measure. The
seamen are the underdogs of our mer-
chant navy. The workers in the lower
ranks, whether in the railways, airlines
or shipping, are the underdogs. No-
body seems to care about them, no-
body seems to worry asbout their wel-
fare, about their wives and children,
about medical facilities for them when
they are ill, about their children's

ducation, aboul pensi after their
retirement ang specially benefils when
they are unemployed.

This Bill touches only the fringe of
the problem, by giving them provident
fund. Dr. Melkote ang Shri Indrajit
Gupta spoke about bonus. Foreign
shipping panies are rich, fabul
ly rich. My mind goes back to the
days when Indian politics was ruled
Py the P. & O. The directors o! the
P. & O. were more powerful than per-
hups cven the Prime Minister of
England. They and their kind werr
responsible, sometimes, for sabolaging
the Indian Round Table Conference
summoned in London before and
after Thirtees. Those connected with
Bird & Co. and others demanded that
Europeans should have 25 per cent
representation in the old Bengal
Legislature. That was the rock on
which the old constitutional proposals
were wrecked. They were here, sit-
ting in these very benches, lording
over us all,

Those were the days when seamen
were treated worse than dogs, they
did not get anything. 1 myself, when
1 was a practising lawyer, had gone on
behalf of workers in British ships of
P. & O. 1 found that the directors
were all Europeans. Now they have
started having some Indians, but they
are dummy directors. The Indian
directors have reslly no power, the
power is in London or in some, inter-
national body, though the Chairman
in India now is also an Indian.
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There is another phemomenon that
has come. We have their counterparts
in the shipping worlg of the British
ship-owners. The Tatas and the Birlas
have entered shipping. I do not know
why they do not leave something to
other people. There are ship-owners
who have been there for 50 years like
Scindias. Narottam Morarji, the
patriotic founder of that shipping com-
pany, pathitically committed saicide,
while others may be reaping the divi-
dends. Now the Government of India
has given help to several Indian ship-
ping companies.

The seamen have never been looked
after, never been cared for. It Is &
pitiable sight to see seamen, hardy,
strong men, unemployed, they have no
benefit for supparting their wives and
children, who are living far away from
them, especially when they are unem-
ployed.

Dr. Melkote said that the purchasing
power of the rupee hag gone down,
while the salaries were very high in
Germany and England. My hon.
friend, Shri Himatsingka, who is asso-
ciated with big business is just now
not here, but I want to point out that
the Dollar has got only 87 per cent
purchasing power today. I am quot-
ing from Time, September 10, page 50,
in which copy the Secretary of the
U.S. Treasury Mr. Fowler has been
front puged. The purchasing power of
British's Pound is 80 per cent of what
it was ten years ago. Japan's Yen is
70 per cent of what it was ten years
ago, and that of the France is 64 per
cent. What of the Indian Rupee?

Why shoulg the lords of Indian busi-
ness enter shipping? Why not the
Ministry of Shipping tell them that
shipping is for the people who are al-
ready there, that they cannot come in?
You open the telephone directory and
you find that the lords of business have
80 to B0 business or industrial concerns
of every conceinable variety. If even
by trading on even on carcases, money
can be got by the million, they would
be prepared. This is something
serious. Why should not shipping be
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left to other people, to new entrepren-
eurs who are not monopolists in busi-
ness and industry.

That is why today this Parliament
has to worry about the conditions of
the poor seamen, and we are trying to
give them 8 per cent, or whatever is
possible, 1 demand that it should be
10 per cent. What is 10 per cent of
Rs, 150 after all?

When my hon. friend Shri Dahya-
bhai Patel, Shri Kamath and I along
with other M.Ps. went to see a Jayanti
ship, Shri Kamath said that the berth
in which he travelled in the Queen
Marry from London to New York was
far worse than the both given to a
seaman or workman in one of the
Japanese built Jayanti tankers. That
should be the comfort that we should
demand for our seaman. Shri Kamath
is now right here, and therefore [
remember it well indecd. Secamen
should have a good, little room with a
bath room, which they must think of
as their home, because for ten months
in the year it is their home on the sea.

Today we have got 50,000 scamen,
and by the end of the ‘entury there
will be one million seamen, because
our ships will increase a hundred fold
then. Our tonnage has to go up to 25
million by 2000 if we want to take a
pride of place. We have to be up and
doing. Wg should also have subma-
rines; otherwise, our merchant shipping
and Navy will be in danger at the
hands of neighbouring powers, powers
in Southeast Asia who are arming
themselves, who have submarines
when we have none at present.

We must also not forget about the
seamen in the small sailing ships.
Take an individual owning three, four
or five small sailing vessels. He will
have 50 to 60 seamen on there all.
What about the condition of these
workers? In this Bill is Parliament
catering only for the big seamen who
are in the international ships, or do
we also cater for the little seamen
who are on our coasts, who run the
small sailing boats, who carry small

Constitution 6270
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loads of cargo from port to port, from
Bombay to Karwar, Karwar to Tuti-
corin, from Calcutta to other places?
These seamen, these sallors, perhaps
earn only Rs. 25 to Rs. 40 per
month their interests also will have to
be protected. The highest quality of
sacrifice made by an air force man or
a man who goes up on the aeroplanes.
The next in order gre the people on the
ships. They go down into the water.
It is all nice and clean and a merry
bed of roses on the sea but when the
ship goes down in the water, all is Jost,
and all these poor mep are forgotten,
nothing is remembered. I plead that the
conditions of these seamen be improv-
ed, that especially when they are un-
employed, they may be looked after.
Foreign shipping companies which
have been making enormous, fabulous
profits throughout the last century and
this century should be taken to task
and acked to render proper justice, so
that the salary of these seamen, who
are getting Rs. 150 or a little more, is
doubled. We the people of India and
the Ministry of Shipping have a right
to formulate proposals of that type
ang see that our seamen are well cared
for.

1B8T (SAKA)

13.30 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 1,234 etc.)
—Contd.

By Shri Prakash Vir Shastri,

Mr. Deputy-Speaker: We will now
take up non-official business.

The House will now proceed with
the further consideration of the follow-
ing motion moved by Shri Prakash Vir
Shastri on the 3rd September, 1865: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”



6271 Constitution SEPTEMBER 17, 1865 (Amdt.) Bill 6272

[Mr. Deputy Spenker‘]
One hour angd fifty-eight minutes
are left.

Shri Bade (Khargone): The Minis-
ter is not here.

Mr. Deputy-Speaker: Gover
is represented. Every word is record-
ed and it will be conveyed to the Mini-
ster concerned.

ot aworefre oy (faerte) -
Forsgm At & dfaar & G v @ 19
frdas 1964 %1 Jufeqa Fwv g1

w frdar w1 qew sdvw ag & fix
WG HAE §ATE &1 qW & §€
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mEgFmAwameigi§ =
AT T g . wewa g s frdas
foar it §, war AT ¥
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fee i ag S sfagamam g mw gz
%\ gaTfed & qTE, WL S 9 fawasi
ST Y, S aTe AW & @ ¥ gw
¥ agegd frota ferd arddt ot dw Y
o T W1 79 W gevear € gfez
¥ wravas {1 ag Wi 99 69 T
Fyanh fag gefr 1 gafeg @ ¢ fal-
% w1 W gy I9feqm w1 F aga
WTATE FAAAT § | I GHG WG W
farame 3 qoAY 37 avet o fir fiem e
& w100 EH 0@ §9Y § GHAT 99 W
% urit g v A T ¥ 2w w =
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W 9T W e fegn o
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TF T OFAT q¥4a AT 77 o7
W 99 U Ut aEHe & 1% 99
an & gAT woher & oF e o
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W § g 7 Tt a0 2w owar ¥
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a7 FY i e e Tt € 1 s
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Ut A e @} g
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- 4]

sy s qg & e g e ey
forr W wor amaT & oA wfeass #
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w7 g ¥w Y wavean ¥ fau wgw
gtz fag g & 1 Jemw & fag
99 ¥ §F §UY TN IO WIW HT A
feafy o, forg e diar @or &
foe agi o= @ O, SEY T A&
"t weeg Wt wify ofdfam §
@ arer adt B e daw g AW
£t ag feafar &, s et oot & ¢w
s ¥t feafa & | oF aomeg Mz Awt
AR 0% wEege T2 SR MW &
1% qorrT & wra ¥, famre & B, g
¥ 3, Teg 3w # 3 | wgi wiw A
Tzl &9 wAfar w1 959 IqEC g g
oTT 9T |

ot W q7 ¥ % I ¥ aw oW
AR & & ok s fem afm
fwar a1, SoT 93w & wraw W | 9w
wEa ¥ 394 a7 feamar o1 fs wqm &
w1 fEeET ¥ W 9T 5 6 5e
afcarrs gat gY <7 7 g g1, 4% S
w&T gaT & 6 = dro dTo v 721 AT
it wrerafa faart & fw # azfarow
Bt @ 1w fasmr Wk & ot
9IS AUd TATEEE & OF AR ¥ war
o i = o sy wafer gemd A A
a1 G & f w7 e ow vl s g
FAT UTHFAW FOA1 £ A1 TR A9 UF €1
w1 § wiwT o F1E arE W a4 Fe
2 &t fom faie % st 5T F o
el § 1 s faaE 90 & 5 e
& 1% ot mF qraA AT # I 7w A
ATHAT AFIFT | Y AT ATHI ARG W
ot qoraT A @A aricr T 9w
¥ arraw w1 fawior gaait v 9ilgd

o g oy wrw s fadas w1 agr
=ofrgs w73 71§ Tod § gaez &
w3 9 safe q@ft om 7 & A A
ATy av e faer st v g7 Famerer

@ ¥ gy v fafa
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) Ewwr o ww fawrw g ey
ag TE & 9 T § WO 9y g A
iy swra 9 T &1 W faww W
wfy agy wril § Wi faeft Tat & fawre
Nofragi e mwdt ovwron @
vy fadiow W ggi sufiga w9 w10
ST % o qreefes wE S e &9
w1 fe wEra Wi g w1 Eman g,
T o fage & wmE, amw Al
oY ¥ W%, uiw 6T aeamr & mad
§ ¥ a7 oz Wt 0w wimm s faaaw
®Y " W iy ¢ e afifrag e
ot w7 & a9 wiw ae ¢ fF ey o
WIRTT AWATAZHTT qgT Fwia-
W W7 ggEgw gl § faog &
# age ¥ 7Y ol @1 wwE aAdT W
tw wt grfa Szt qwAt 1 @ sA wTw
& fomr # qrawfa ¥ &7 5@ fadaw §1
ogt Sufraa w73 w71 favsg fear &

EuTR AW ¥ & T 4 56 Ang
gt 99 g99 WIGET 7159 WA E
fvig frgr | & ae ¥ o g AWy
& oft gt qgE g e oft sETETe
Azw & ok arv gz G & o) fr -
ATT 7157 FATA H Aoy €Y wwrAy Hew F
qe Tt | #feT wiv & nag
¥ AN ¥ AE TH R qETATO Wy
Frrmrtor g i ot sewre o o e e
gaT Toui & fom wwd Ay wafa e S 2a
guT 9¥ I g gl &Y g fE
o 7 oA &1 Afew afta dar @
& ave A wosdt g o wafie e
w1 favag @ & faar | we w1 RmT A
smafesa w73 w1 fviy o ofvadi o
frater we & frar 1 oiw enfig ofrad
ot 2w %) ferey qard ag o7 @i
it % 7rsgi ¥ A oF sl o @1
ot awy e ufuwr fay a1 a7
gwim ag aur fie st ofeeat %1 ufe-
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wTT 3 ¥ a1 3% wfowre dew g #
o T 2w ¥ A AT 92w Sy
swidt wmfwer dar a1 A awe g
T WK deg ofeed wear w9 g
o At | AfieT woft o ag wfer Y
ok | & ) wg W e fo W
a1 ¥ v f w1 fadas WY
Fufeus FT T E, §T T A T T
e grag wd AEET ag a% fog ¥
i gy af ?

df TF qg¥ qw g W
Tt w7 fmbe 7% £ € e A
ol g gW e v 9T @) §, §W
HE AT wrE T ¥ wYeg WTETH ®1 ATEAR
T wT | Y T e e g
WANM o AT AT A A\
iw fqaw 7 & W, W ww WY
wEl g9 WIIw § T % A | g qm A
WETATTT ¥4 geT ? WETWIRE ¥ 4%
R ¥ gy Miogv el e e
¥ Az AT AT, wE TCEE T 9 47,
wii fmre w1 TS qr Al W e
W T ST 9T | ST 0 3 2w fE
o1 G2 T TwTT ¥ TFE 3 WY vwEar
¥ a¥ wrd amw § wiag = @
2w ¥ o darm w7 gvfe = | ok
oY e ¥ AT AW W Qe & g
TAT | A WG BIE BIE THE F d2=
guT a1 2t 6T wrdt o w1 W Wi
& w9 § of g @1 mn wifa gaer
AW £ WETITE 9%T | KW WL HEl-
WTEE ®T Yfage &

ag wg1 1 aven § fe g Wy
qT A EAEa ¥ AT W @A
oY e wid ? Ay fola W 1950
¥ aod wvtgw ¥ & ¥ &, o fofai &
18 wYear waT ervw A g1 1 Ao ¥
oy wwTa & 6 wwr o o gurh o
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¥, WoOT & | WIS Wl WETIE | W1
g ada g AT v ad F aw At
et sfem frfa g w2 &
wR faitr #1 s o1 o sfaw oz
g om ) gat g fava ¥ i &
it ¥ fwm wgw s wifey « gfar
Hyweang g7 2w 1 9 87 AW H
70 ¥w 3R § wrgi o< gfAedt wnt wmw
wrdiE SR Y 17 3w A O
& wgi TU Y e § an gEdy yes
o7 gTFTL § | | ag o7 gwar ¢ e
T TG F HT ORTAF WA TS
1 g Wt I P aeaa ®
| OFTEE WIAT JOUS( 61 TEe
foem w1 & awar 27 g|ET SEgI
zn frda W sl 7 orew oEfa @
g awy & fF s fe vt awmrone
wTEA FOTHt WYX SR & aneay e
B A mo awE § fF gw A
27 ¥ W WHTT & ATTE 1 fAAi w1
fir Toai ¥t 77 S S Frard quTa
&1 T AW 7 W A9 9 W i
farorry &< ey s | wT=w &= wEw
& gig ¥ g Wt 9 30T v fY
I IO gL Aw Ky wrET oA T
" ST F arararer w1 fawfor g3 faer
W W W ¥ wCAT Tfgh

# oot ara # gfe # qagd -
qfe 1o TAK TATE K1 w47 Wi Tl FAT
ST | §W AW F gw dm & wd
S el A eWg ang 9T IBATE |
% ¥ iy IoaEt W ¥ €W wway
1 IBAT R Ffew AgTg wgreT A |
IHH €W qFE § OF g o fet
o\ 2w & vt o ga ¥ o A
four @ | afeew Agraw 3 @@ maw ¥
¥t yng wfegt NEes § o9
@i H ¥ OF 9w IR YaId -
ofs T A A WA e e
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T ¥ wfezw g & qw w7 A IO
fear av & 39 w1 4Yer |1 WO 07 W
AT ATEET § | TR A1 § Afew
Agro & e ar :

“#% qg s g f qusar
ardt wxfaat ¢@ @wg 2w
frga 8 1 afrae %
ol 5 T OH T § [gE
7 W 34t & oo @
£F Iqed T vy Faak
it b Y wirt s
N 7 oy YT wT FT E
T § 7 & Ay gw ey
afus wo A st oy 1§
agt s fr @y W v
ot Wz g ar A @
At ag wwa ¢ e ag
AT ATt g7 g1 (R
fo W & s qC AT oAt
7 wiv § ooz @ a1 fowr @@
Tl § oF g WA @ I
famfaq ®T 9@ woai #
WS atrRtw T g
qgHAE WA § ATRRO
qARA g AT A 9 6y
a7 § fe ao= & wrf I
aFa gt #t fawre d ag
ufgw =mwwz #m fF
= a7 T frew g%
farg % gt ¥ wiwer ey
T ST G T A AT AE
ok ¥z & gral & wfaw
e &1 oy | favtaaa Qs
wfegt It gwar £ ATl
da1 &7 § g g W
qawaars 71 sqfer & efror
stimgarawmy w
sfacrg &1 7 g afes
fefaw wwat & g1 aef
weATat w1 Tl gy v
Lif 4
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TAE g AT www G famaie
wferss Wt @@ Tt &Y wwr FEw
a1 | 9Ty & FE a1 gy 2w v owat
& g ¥ amrdy T & ol It e
wtat {5 gw gyt /g ofeed qr g
NETT & ®MeT awd faw & i
9T W AT QFAT @3 R ATt wirwT
TAE g H A I g qa qw
T HT OETEC FET wifad o

T4 BT ¥ a ara ¥ gw frdgow
) Iufraa FA K% ag ot & f
gutia & ot ¥ 1T SO 9t we agar
wAT AT T, AT Aw e -
#rr wafeagY &1 wama FT warar
wr & Wg AT & sfam awTd
S AT IR W 1947 ¥ 0gw #ATL
W & At & W A o gt o A
eftor Aot W=t ar @ @ o gEfAr
aga wravwE O o § R ogwoew
#ify a7 fra 7% o 3w ¥ g7 oW
w1 arararyr fafim w1 Qe wom
gora gfewin oF g1 | &7 g9 WY
¥ 4@ % I # qw § o ar
R0 % T A4 @Y TH AETT A
wyfer gore 3w & g7 & wfafory aoo
# oft a1 T2, ¢ 9ETT &7 ArATaTY £ Y
W FT ¥ & fo qama T g

A7 o1 & nx awy uqwy ST E
fo iy dfy g o ¥ figw forw wmad g4,
forer Faw afram g1, Fow forer swere ey
A ag w1 AN g, afew ot aw
atrgpfore gferwior o1 avaw &, AT
IMara Kt TE AT § wwr opur 2
ot £9 AUy TFEA AR A% A 914 61
wage fasr qr A% ¥ 91 fe o &
% w1 qUd, agt ¥ fawe o A
we I dfw 1w amft o, gt oy
T a1 AT g fwam man
Fu arArx & framrd ad & efowy fagr
fis ag ag amema § ogi TiwAt ¥ grae
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[5fr srarde e

®aaq # At faqr qr oy wgTeT A
41 TH F R F g T i) g
W& T GHT gH wErE H
foran 1 773 Fed vger 3w warrafrgw dary
& g ) apafar T ¥ s wrewTe
w Al o A epfa fars A g §
gz firar gm @ f& @7 aA7 W
™My ORI §, aw e
IR T AR AT Ay A Ay
T Y : waTA B wor oF A, we
oY 7ETE & A AT O g /e
areple 1ffz ¥ ada o § oe
femrar AT & 1 A FOF AW HF AT
g & 4y mrerfaw wm § &, T
Fma ¥ § A af weaEardy aw 2
RN ATY T { A ATEFTE TR W ¥
34 # fedr g wrfdz dara &
gAfAE aras § fF mw Aw o=y
o AT <@y ¥ A qg7 waw I
AR ViRTETd wRTaA X 2w A
gFm &t Ife ¥ wmar flAIME
e wET a7 =L arat &1 fagie fear
qr, 7Zi ¥ 43 T gW qUAT AiEEfaw
TFRATFTALW TME R 79 )

g agt fepdt % ox wafr &
TTEFT AT I T FF § Ay A g
arfrs wqfe & s § g OF e W
IO N § -

T ¥ A ¥ Anmrl g
war farg wTady 9 wfenqy afafe
5w

& fareelt ¥ w1 At W T §, wfew R
s, oA, FOT, R, T W
@AM AT g At fIT W
fafrr o A e v g W
Wi SO & F gan ard afedt
w1 ey W Ay § o Aw o o
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o\ qETET Y A T W qq WIAT
qATITE WIOW % g 1 f g
o e wToT ¥ T AT wywATAY &
FTATTAY &1 T FTH W Fara &
| g o

Wy gAidsT wranr & faator faw
|7 ZATL A | Z97 91 IW qAT 3T AW
# 28T d | 7 A SR 28 HrATd
4 | w3 oY qTET W oy
frerd & a1 397 w9k wfaa=za § ag

w & § Frrd w7 v ond 1 Tew

griaT o 3wt sfades § o
28 UIGT £ AATT FT 16 (7 7714
¥ fqig frar | AR W qw
v frdz 3 wafier & oo et e wmit
qT e 9% § | "7 oW w9q woa) Ay
a5 198 25z TE E a1 28 % Frwe
T L} 1 =g whr At aget A o
wr Y g 1 gardy feafr oz & v a7
fraz st mafar e ag 1€ | g7 18
®YzAT 9Tgd @ A owAT w37
wo ¥ Ay ot Tont & i af
a1 F far ) AfeT 7o W oR
@t ¥ Ty qAET W & AR
wrFT W & freg a9 w1 Tew
qasT wrarT & ared fo Sl e
wraT fod & A amAT ¥ w7 97 fF
BR T i W AT w1 oger g%
g fr arfgd 1 qEdy W A F fd
el & g #r syfe Aw #
FATT A I T Y 397 oA e THE
# 7 €z a1d @ ¥ fa3 vy aravws
& For g Bor 3t g T & O Ay WA
o faafa &%

ot = # fam s gt wET
weft oY wdury feafe & avw W oF
i RI wRr e ¥
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w1 1, afew §Y @ e w O fre -
% ot o Twg o Iefeafy firar ar,
T T4 99 9 B ot a7 @fwe
# wreft #Y g% favie feafa am vt
oI 370 T AT | AfET o gy
FFaT & T o v w7 fory iR
9= W wefit W w1 oafew
s 3 | we SR R & aaem
ot B =i A 7 9wl o fow
€7 x@ froffr o<y &7 oo wfa @
wtatgm? ? @y gt Ao
= ¥ g I AT | AN I
arr R 4 gerd afes oy st Fefie
T O BT A1 ZHET w9Ar wy | T
wT W IX 7Y Taw ofgy ) ¥ et
et ot v ¥ fald oo wefiy,
o oY fgmresr w2w w1 faer ww
o Hreraedt g3z <o A e A
wifed | A v & o A oft g e afx
e wamT Y A W F vaew w
ot forert form a2y o 3w #7 faem o
wx a3 AT ST aemaT oy afe
wft  ofr wo 3w« et A W
¥ ey o FT N A A A A
o e & fad vy wrews & fe
Ot w1 drTd wETe wC FF oAt
w7 frmior g&r 3w & fapy amdy

wit 35 frq g fimwr deft of
T A wed fawrt = fR @)
A wro TR wEE A IfeEw AR
®Y Ik 9 & Iu ¥ Fera 91 fe W
¥ ww Gt i w1 I ar Qe
& T wifgd o 3w ¥ gwar € e
wY agrn ¥, &y feer § 0 o oY
s 3 i AT #1 @ fad
% | M ug fear qr s g o
*t opre gt gl ¥ a1 o & v fom—
ferarer @ 1 A fowT § TE A
W SN AA, AmEatd e
st faewre § 1 frey doft 3 T WY
1329(Ai) LS.D.—1,
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Tt iR S 7 A sy Fer wrar
§ fey T SR AT Y T At
wraT § 1 wre feft & wmar ot # Ay
g W T R

ag w1 X fordre & afeqa v
# +ft wgroe g & 1 faw WY Qv
ur ot wfierdd wr wrwdw § omar &
g T wfeTT Y Srea miY W
afe oft wm o & gur &t woeT
e Y et wy ghie off el
I8 ¥ gefomy Twd w1 qwrT ot & e
iy fary §, 77 o g OR e & ot 3
=Y TFaT ® A WA ¥ 6 anfew
w0 ¥ agraw £ aed § o o6
&g § g ofer

ftafi@m gk anda ¥ 3w &
w wyw mfwdi Y arafrgt o ot
YA ETT T F 1 ATF qowary
ot dro fro firfy & ww wag quar vy
fare ¢ o ager wrvat ey firer ami A
et oft firfy smge & wrw ¢y fagg or
-SRI ft gET 1 a9 IR W
forers & srArw W o wex ferd § &
g freqr & 1 Afwr & o frelte
Ll el ol o S
o 3 firarr a7 fir -

7yt ¥ oy frwrc f afx
wTT Ny "r=fos wif
T § oY a8 qRTorE
g T gTa Y
wr § 1

Yroare ¥ o agw a@ ~fe-
of st st e X ot §

‘gt &w & fg o
wTeA-mweqr  fr 39—
onft feg §1 wwht
forif ¥vx w21,
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[sft srenfi wrTed)
W ¥ av fgumet oiw
& &= g wfgd
& o frwre ¥ o

LLGl S
=t ¥o qHo T oft XY i wwt
v W g X ad @ E Wi on @
=y wedt §, v of fear §

“% QETEE WTHA SUITSY ®Y
AT &Y srwEaT & frg wai-
wH SOt AT g, )

& ¥ fadas o w=f awraroat
¥ g€ ot awww & ow femd o
o qmo ot Fo Mo WA qF T
formr | ¥ gy ofaw A€ W)
T 9 ¥ ww fadgww o @iy
wT I R o fear 1 st W A
o g W forar ag avar o & agi
AT wigE dfew ST a=fy e
wow ogi qan e, IE frwr

2 s Sroe iz ooy
T § ar § feg
e AW qw @ B
wr ¢ wifs & o<
I TR § WA WY
w oEw guwdr §
ot wfewm § v
foram w1 1@ gu ot g
wfi & firmy 3eeT Iwgm
T g
g oft & w1 foig
I FE A AN 9w
= fady fead &
aree T3 ¥ ow fafret
Aavagi aw oegrg
oft 37% v § Tt wr
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WA W ETE T
I CF H A gwr Y ag
FZ yuwT § wrdq
et T wgrog-Age A d
w1 weT faed pawt ¥ ww wgr § W
fo &= oft av g= & wC awr
¥ g WA e ¥ o we fem
t fs ¥ wedifoun Wz 3w W oft
WA T WK wwad Az wR
9T WY I | gt adAw afaEmT
¥ uE W afe ¥ e nhE A
9 %L A 7 GHEATE T FHIET &
v ¥ wfaw Wi wiw AR
& Tt wfgdve § @ gag ¥ A€
arar Wt #arc fear mar 2
HATH & TF GoAT ST FH2T A X
fmﬁt(vﬂ'rfolﬁ‘-#}o % afgdws %
fad o% ¥@ TwrC W wETT dew ¥
TR §F gE T H f awa
oegfa wrw azfa w1 gem faar &0
W wa o aifve aff ofs &t
sey w1 wr§ fawes wo faar o
#U wTvg 1 79 & v foag weme Y
w1 @@ JAT Ay, AT A W TR
¥ 98 fagra § a & ¥
£ TR
oWt 3 fim ¥ o & "Evw
¥ 9t gt sorret oTh oY mit gw ¥
tar T e ¥w 8% Tow § WY wor
wrvgwar ¥ wfaw g dar v §
afewr odta & ToT B qT @Y & 5w
¥ o Ao aw ¥ E O G Anfr
g & v W E L b ogoeT A
wgrfe d@r A @ WX wTw qar
g fs amo Fot T e s § 9
fooin frar wwd §® wru oeft ggm
it ) ol g T gEe w7 F W
off ¥ T T N T AT T
faeam @ wwar &1 & €7 WAt ®
W ¥ wed gu R S ww -
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feafoat Y % 0w ¥ ww & W
AW ¥ OF YA€ s A @ s
wig w3 & fak dur-§ e o
AATACA WTH JA AT §, TH qA W
T ¥ et @ 9 fa=e frar o
wrw afs geve ofi @Y O oW gw @
T3 ¥ faww angelgm & fores &
aT qw %Y wiafor oficfeafant o o=
frfmor w ot frdmer &% oot
WEi ¥ 99 g9g AW & wiew ¥ qaw
# % wa ww W 9§ fey ot yae
ferar amg fie ¥ woma & W EET
wree ufaw gt g o

or A K ol w awmw & o &
WEAT WIEAT f | T gwewrew feafy
# ¥l goere & SEAT & wfawre
o oY g A A T § ) W e
FER AT & gag ¥ oY 71 ang fewet
# ds w1 fooig & FwaT § 1 a1 W

Mr. Deputy-Speaker: Motion moved:
“That the Bill further to amend
the Constitution of India, be taken
into consideration”.
Is Shri Vishwa Nath Pandey moving
his amendment? He is not here.
Yes; Shri C. K. Bhattacharyya.

Bhri C. K. Bhattacharyya (Raiganj):
Shri Prakash Vir Shastri has brought

Constitution BHADRA 26, 1887 (SAKA)
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foraward this Bill. This Bill may
come with a shock to many after we
have become habituated to a federal
structure rule during the last 18 years,
but even with that I should say, this
Bill gives us food for thought even as
an academic study. Shri Prakash Vir
Shastri has referred to the require-
ments for establishing a unitary gov-
ernment in India from certain paints
of view. I might refer to certain other
historical facts which will go to sup-
port the need for such a government
in India. Whether the question is
taken up or not, the matter requires
consideration. That is my point of
view.

The historical background in Indla
goes to show that in Indian history
there has been a continuous alterna-
tion between a centrifugal tendency
and a centripetal tendency. Whenever
there has been a centrifugal tendency,
India suffered and when the centripe-
tal tendency has prevailed, India has
flourished; that is, India has flourished
under a wunitary government all
through history. Whether we go to
the time of Chandragupta or to the
time of Asoka, or to the time of Samu-
dragupta or we come to the time of
Harshavardhana—these are all unitary
governments—each one of these gov-
ernments has left a record which forms
a bdrilliant chapter in Indian history.
Even if we go to the Moghul and the
Pathan periods, we find that the gov-
ernment of Akbar is recorded as one
of the most flourishing governments
we had in India and that was a unitary
government. In the same way, in the
British period too, they tried to set up
& unitary government.

I wish to give an experience of mine
In this connection. When we adopted
this Constitution framed by our Cons-
tituent Assembly, I met one of the
very senjor ICS officers and requesied
him to say how they were going to
adapt themselves to the requirements
of the new Constitution. He told
me, “Mr. DBhattacharjee, you are
asking us to do the exact
opposite of what we have been
trained to do. In fact, what we have
been trained to do is this: the order
proceeded from the Viceroy; it came to
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the Home Member of the Viceroy's
Executive Council; then it came to the
Home Secretary and thereafter came
to the Governor, then to the Chief
Becretary and then to the Home Sec-
relary ang then it came to us. That
is the system of administration. We
have been used to, but they are now
trying to teach us to do just the oppo-
site of it”, In fact, that is the way
the system of British administration
worked in India.

14 hrs.

As I have said, India did flourish in
history when the unitary government
came Into existence. I shall now come
to the Congress period; the present
constitution-making originated with
the Government of India Act, 1935;
when [t was being discussed and de-
bated in the R d Table Confi ce,
in fact if I may say so, the Congress
reluctantly agreed to this federal
structure. Ong of the features of the
federal structure was the independence
ar semi-independence of the constituent
units, The Working Committee gave
this direction to Gandhiji when he
went to the Round Table Conference
that the residual powers will vest in
the constituent units. But that was
given under the pressure of the Muslim
League. At that time, an attempt was
being made to see whether there could
be unification of the demand to be
presented by both the arganisations.
But when our Constitution was fram-
ed, the Constituent Assembly went
exactly the opposite way to the direc-
tion of the Working Committee. The
Constituent Assembly direoted that the
residual powers will vest in the Centre
and not in the States though originally
Gandhiji went to the Round Table
Conference with the direction of the
Working Committee that the residual
powers will vest in the constituent
units. That is, when we got the
chance of framing our own Constitu-
tlon, we tried to make it as much
unitary as possible under the circums=
tances and the commitments that we
had made.

SEPTEMBER 17, 1865
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QGandhiji was a member of the
Federal Structure Sub-committee of
the Round Table Conference, which
was putting the Government of India
Act of 1835 into shape. S8peaking about
federation he said—I hope I remember
the report of his speech all right—*T
do not understand all the implications
of Federation. But 8ir Tej Bahadur
Sapru explained it to me and gave me
certain books from which I now under-
stand what Federation is”., That
shows that the mind of the sole repre-
sentative of the Congress deputed to
the Roud Table Conference, was
working in a way not completely
reconciled to the Tequirements of a
Federal Constitution. When this Con-
stitution was adopted, the Rt. Hon.
Srinivasa Sastri came out with an
article in the paper of the Servants of
India Society. He almost wept over
the fact that we had broken up the
unity we had achieved during the
British rule in arder to have a Federal
Constitution. The heading of that
article was “Exit British India”, He
sald, under the British rule we had
achieved at least unity in the area
known as British India. Now what we
are going to do is to break up that
unity. That was the way their mind
was working.

In any case we have adopted the
Federal Constitution and we have
been seeing its working for the last
18 or 20 years. Shastriji has referred
to the writings of Justice Mehr Chand
Mahajan. I have also gone through
his writings. A number of his articles
appeared in Calcutta papers and papers
in other parts of India also.
These glve food for thought. It is not
essential that whatever Shastriji has
proposed comes upon us as an obliga-
tion to accept or adopt at this very

moment. But it is  essential
for us that keeping our eye
on the historical background of
India and the practical necessities,

the main proposal he has made, i.e. the
requirement of a unitary government
in India, requires consideration even
as an academic study, as I have stated
im the beginning.
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ot @ (WTw) ;o 9w
wgE, st gwE et Ot afe
wvive fordas i § ag awT evdifea @
o & T e W E 1 Wt
Jrey ¥ wquy A A § 9
I i fer § ST o S
ot v & & frgam @t gees
WA ¥ weTg & HWIeAw wed o
I AE AE § ) TE OERRE wTEA
w1 ot wd fieqr a7 @1 @G ag &

“It ig the given community of
given individuals, viewed in @
certain aspect, namely, political
unity”.
qifafers gfr & aey woad &
ot w7 faw v og faade fear
o1 f§ g0 9% UF @, oF gepfa §
TR O T A TR, TF FAT e
W | &), g, sEWw g oW
Fw ¥ o @y | gz Faolg wof e
wrw fifqr arar d o gwmr e
aorgr AT 98§ fewn gwn & -

BHADRA 26, 1887 (SAKA)

(Amdt.) Bl 6290

w931 dfew & gg qe TEEr
g 5 owows e ¥ @ fege
W WHET EFT QT WSS WA
T AT TeET % WA & g ?

T 9EY 1835 () ® v
UF FEA 47 I H IFA S ar

1935 ¥ e it T 4 AR fir e
ez Y, wifrgt @ vy ¥, wv o
tagar ¥ R @z owgh
IR oF wrfeafr AT g fammir
A qr et anity ger ot A
roqew  fafewr oot &) sk o
e Y, g 2w fwfew aoee
AT Y o 3 Ak
o @ IR o & @ 5 e Ay
ww Tt a1 i arem wer farfew o
¥ @ a1 7 1 #few a1 oft anafagar
oy 4t fe 37 9 farfewr 7007 ) @rd-
W e wrw o s aoeme fafenr
TaAdE SHEeT aEw & ) Afew &
Fur § fir oy ot whehzge g S
¥ dw ¥ fou vt ag oF fawdr
€ a wxr v femr & 1 wrefea,
arefcw, dwmer o Aw b ¥ dfne
¥ wd sk o Wl e ofr W Er
Q¥ gl ¥ WO A g A,
et e oA Afew & art i
o afand w7 &) 2 1 g W &
e Wk M1 I @ € A o ot
I % VAT 9 w1 T A TAET
e w fam oY ™ aw T, T
¥ IuTT AT gEA W Sfrar AT
w forgr | gut gy A e fis oo
farem £ vu ey i wa afefeafvat
Lo L R g
ay twwwr AF Pl fe ol a1

&
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Wiy § e § fag gafEr o
4t 37 & 79 # uF X wisa W w7
arafaa a1 Afe gt w1 faam ¢ fr
999 T ¥ g T WK s a1 ag
famam et & fie drar gy # wrdem
o ag dqx & w1 Afew @R
vl & oA 9 A # qeE wr
T At A A WA WA QR
sufsa wror Y, ST & wergerd
&% & ZU, AW FT FAT 41 1 I@ R
wTeaad 9 e R w1 ffewr aowe
w1 wrf oY wfuw a9 § g wEw
@ auT A & w9 ¥ O o I
R afamas @ g Amawey
A #w four | g Rwrwfer 1 sem
@t & 5 & Ay HfeA oA o\
wraA a1 fF ot 99 ®T W W
T ¥ faufes 87 aor & ? @
dar s agt X @@ fowmiAmeT
wfamm fraws gur 1 3w # gard
aer wiw &1 own & fem @ 7 oW
far W Wt @7 T W@ Ow
w7g ¥ § Ay oF S &, fady
1 w3 § A fedt A v qud
2+ w7 g W fgy wdt e
&, Wit = %% gw 3wy § s
et fower §, mgmeiwe F gt
WTET wET § @1 W WUET W
SRTT Y T Y T qE oy &
W’ﬁ'!’ﬁ ﬂagﬁn‘ﬂ(lﬁo'ﬂ‘aﬁ
T ¥ R g, Gfe grh @ @
wTw § @ e R § o wewr
wrowmd A A ¥ W
TF W B S AT WAy W
& § i § ) fRe IR ww B
T wgra e , gw dord fed
§ 7 w wdw ¥ weg wiw ATST WU
g vy fadelt, oo wqw Al W
damw ¥ Al mff feeft a1 daw

BHADRA 26, 1887 (SAKA)

(Amdt) Bill 6292

i A wer waw ¥ @ faa
f fafaeedl ®Y Y T wreT S=ar
) fom @ =1 ofafafe #= %
fafreet @@ ®T 9mar & @1 9¥ wow
T & SqF @ g | s -
T & v g a9 gy fawr el
fF TwEm ¥ s @ v evew
wH g o WY g w1 gen
ot 3% wgre A famn @@ @
f& &7 g o T T e de
oo ) gfF T owm oW
Fri fafreet 78 @ &, @ g 3801
wré T geRr 3

€1 Tl & wwe g i s
WIEA SUTET A aeig A gETe Aw W
farazarens wfent saw & mf &
T ¥ wreA 1 ag vl g e ag
aeret &1 o § 1 eI oo w1
% fag 39 g2 vw faww & fag wre-
tfear  sfafe anfw som & <
fem, &% wre-gfear ofew afaw, wra-
¥fear gz afaw, w-{fear wre
gfaw wifs | @ 9FX ¥ 3 41
it TwE & areel ¥ geEwy s
wE ¥ femr § W IR o wfree
frm ey, IR AW A @Y

dur e sl Wt o7 & T &
g g & frw fow faegi qx
qreeafor frame &f g & 1 a7 [
& fiw, et #71 go v fiw fafeeead
F ag WA &Y & A ¥ wwer e
b womw ¥ s fafet wgd
E fe gw sumr g Al R sy
qy ata WY wuw § A wrd (|} fFoow
fggam ox 2w &, @ e o @
T WU AR T T I
ot | 36T o € O ¥ w5 ¥ AR
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# AT T W a1, Forer ¥ wror
Tt ¥ qreeafor wE AR £

Tl F ¥ AETC & A GO
arg-ew dargt T @ Wi dw W Hay
fagzarom wqfa sew @ o€ &, s Ay
T # % g 3w F aeTenw e
st & &1 areh afge o TE F &
wra2 gH-T% sfas smoe Wi gaw
e wraer

Rl aF WIHaF 98 7 qq0 §,
AT gA 2w § Fir g OF T § dw
FT G&AT ¥ THo THo To W THo Tde
#to § fam ¥ Fa7 ot wal o aga
‘oqg T § | 59 ¥ wiafom g 0%
T & o, frw, s, @15 fafaex
#\ fafaeedl & ot womr s QU A g
£ @t T & oF Amega ag e
ga< fas Qo @ 1 gt ag % Tl
g go Wt § | 37 a9 7o & fafreex
wfa-wew & @ 7 &, Forw w1 ofomy
ag grar & fir fafaeet & g Tt
[T ) KT 7 & @Al AR e
& w7 ¥ 37 qwan € 1 WX Tsat 6y
faara wwrdt ®Y J15 TTET W W
a9 qw qifaTie @, @1 3y aw =i
TN JTAT | FF TETT A FGAT I997,
Ia% gurt fafew s =t
wht g gert dm #Yy wifew Iwfa
grft

Fw % awTeRE WA ForeT eqifae
F &1 gadifas Sae g g fe
W ¥ 9 Ag-AEW W 7g Wi dar
gt fis wrea O 2w §, 7@ X W g,
gavT ¥, g qard ar wEroeh
s pmaaardm TR e e
§, wraT a7 dw & wrere 9x KW # Wk
wy T &

T qTH TEGe THe fawam) gra
fafaa gw gew § “fr madilz wmw
g 2w e g

(Amdt.) Bill 6294

“The outstanding feature of the
unitary system of government is,
as the name implies, unity. All
the powers of Government are
concentrated in the hands of a
single set of authorities. All the
organs of Government constitute
integral parts of one piece of ad-
ministrative mechanism. All the
force of Government can thus be
brought to bear directly upon the
problems of administration to be
solved. There can be no conflict
of authority, no conflict or son-
fusion regarding responsibility
for work to be performed, no
overlapping of jurisdictions, no
duplication of work, plan or orga-
nisation which cannot be immedi-
ately adjusted.”

afFr g o ¥ o ¥ faegpw
IeT TIH W £ 1 99 H oeAT A,
gt w1, w1 wram T EEh & o
wfaam Fqre §Y @1 a1, ) agn frewwr
& arx ag faviy fear mar s @ e
sareT 9T Y WY | 3w ey gfaa
¥ fm fed, dzm fome, Szw fme
o wrrwe e, et g, foe # e
s gt § fawg fok vy 1 gy @y
sqAEqT 73 & Aoz wryr i § Wi
fawht oy At feafe Eft —a
farset ok § W T W g
% 1 IEIETw & fAU agt ¥ avee A i
e fir snfenfeat #1 gq woe s
T gy W T W # agt & ke
amd &, Ffirw garor wre wnfanfegi o
TAW &7 & Jurg ag) dar gl e
# w3 4

2w # qwTeRE wrER Tt W
T ¥ 08 wE 1 few-gdde g g
ALY 1 vE & T QY HIgE gT-wieT 9%
o i ey dar v oo dw ¥
qfeet ®Y wraeT %) Seamge fadan

™ wel § a9 & xw fadgw
w1 gl s g |
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it archedt fen (am) -
s wEr, & Ww # ez
O e § i wme 3 @ ga fam o
s w1 Ay faa o

5| fa= #Y ag & wrahg age, o
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dw AT, ¥ Iw dagma g

faeft Y 2o w1 Afras B oF
W T 2, 9 7w P ) o @)
STt & 1 T B w7 A TE Aw R
HERTT! %7, IH E ArEAH F1 6 37
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AT T T OF WIET, UF e
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%0 I w1 T A f fwogw Rope
T ¥ X FT AR T IO ¥ T wyew
sfawr amm & 1 7 2% & e gfv
¥ A wfem ew s R E, 9 ¥ gw
3 7 ot grfeer foar § o sw A
afae o=, 99§ £ w9 S T
& & woar o wfeu dqr feam g
W g Wi &fawem A fef ge
¥ o T W, A g g T w
&t | &v¢ wfaww weer @ an 1,
ag s 3ftr & dmr amar &)
T Wi g Wt ) s,
AewTEl WY afcfeafaa @1 39T T 8
o T A S A T g Az § 1

& ag wm sgw woft f e fy-
T ®Y TRAT ® AT H ww wrey Y Ay

SEPTEMBER 17, 19656

(Amde) Bill 6296

¥ Wi g 2y W ¥ fa gy e
g1 o & s g # 4 ww
T frard T &, o dg Feard 3
4, &1 w1 o w1 Oy wfram ST R
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famsr  wddlr # sdww wEr £,
q TG TTH FT | gEFI TAAT Ay
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ary frar 3— ¥fieT g W
& quAT T, st wowTe & o gquT
wifgy fF &0 aaft wafe & g o
® ¥ FeRTT e g, o & g g
faar 3w N wreRT *Y T FY IW F
TR & g ¥ aw e g
g wma Hawai ¢ | e
LR U ST O L
fr O o 7% 7§ 3w &, Forer F qQw g
wTaw g1 % | Jgt Tame adt o,
afer OF i o1 QF wrar Y gEAd
waw  #r Afew 97 2w e TEar
o A Y Wt @A o o
I W & e fagmr Wi ge
3 T we € fF gF aradt ) aren
# waaar ®r A a@mnfas wfweafer
&, TfF ww A g o ad fr,
vafog & a% o AW IR WA I
w1 gfegre F ag wE awen dhe
78 ¢ 1 wufay g @ vt ST
§ e foeft 2w Y T % g ¥ atex
wwmor A s s ow
g g1 arr o Faw—fow aond
a@?
gt A gEge o g fe
w ¥ e gw s W Aepfat
g o gt 2w & fyu OF g @
g anft ¥—W =W W
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® 40 # afeat A &, wgw A g
q6 WEAT SPT A qg HAAr A
vl 8, fowit g #gr @ 6 g
W & fw-fw dm §,
gt & Fr few—faw  ofdeafnt
&, dogfomi § o e g ow dar aw
T A 8, W aw v A g, T I
o ¢ WY aw ofte 2w g

& I9 I AT w0 AW § A6,
gy s @ o
vt gy o T et o, g9 W
Frm g ER T e ffmin ¥
g w ) sfam T FERT wA-
G AT wr e ) oy & Fg
Tg I wT IR g 6w S
¥ o o A &Y qwar & art i A e
I &, e wTow ag § fR oo
Gy gerTe AgY aamy, fomd gaer oFa
¥ a0 ¢, U €1 T T ¥ aga T
wgraat a1 wikw a1 gon fawoa
T w100 4g g & fis qw ¥ e
g & afes e o W
g3 ¥ & fwodf f smem g
Fq O o R e ¢ & e ot
w1 aeem g fom ol A7 oo aUeR gt
o st # oa g @ e
o R & awi T § oA F ag W
e Y @ ww g 6 399 @ aw
W aweag A & 2, o # qw o
F § | AT O TG AT AN G
ot o fagrr gy FATE, A A G
gt aak, s o o wfoa g
qrf @1 wfowd A & 0w ar g
it g gt s it g e ferg ey
§ fr eer A g wTER sTo
& ag 7 ¥ woh, avg @ o
gt g ATk A geA Jew! e fa,
v oyl @% & ww o fam ®@

BHADRA 26, 1887 (SAKA)

(Amde.) Bill 6398

qWC wfAwT wART ommoqr | 4§
oF aft @F @ S oA g
At fod & T18 g WA HfamA
TATT | 77 7w F w0 W www ow
©H G FT G G, WA KA qifeqi
wT AT ¥ G O, e A sww—
o a oY, foeoe w7 g wfema
Tiar 1 e ag wTE Sw w g
Jv g wzw fommriaee s
AT | IEw fod gart o ard
T o THE AT VA R wEenasEr
= A sifew FY o fed T W
sgreT Age @y @, et ven & A
SqTET AT AT G, ATET Wi
afaw gu o1 w@ SO g o W
Fawrfr oY St azwaT e 62 faar
oF AT AT aEEAr O femn @ et
qfcad gq %1 w7 9§ qu | fag %
wrary S fAwdl g% ow ¥ @A
Fe® aTw fear | o ag o fs aw
arx ¥ ga Wyt ama foe ot
faegw ow gt s # orf | wifeanie
# o ag foaE W Wit ok S T oft
qff goe ¥ X @ g @,
ATt ¥ WTEE 9 A g9y O,
XU arey IEwT FeT W T w0
E%T | YH AW ¥ W 9w g )F e A
g g WA o A fie gurt
dfawrr ¥ WAy | s dafig wrEe
oY ST U Rw g W et &
Ty ¥ 7w, fedt ot <o & ar frd
ft wwer & gara ¥ 7 qrar &t G qg am
oyt TC mft TEA

T T AR A TR
oYY FTAT 9EE A AW & q #§ '
worar ¢ W Wyt w1 fas fear &
IUET OF wTOT ) ¥ FAR F grar
t Twwt & arowr waern W F o
afwmiliz I T ¢, fegrey wardh
£ I g goeTc R § o AT
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[sireeft aTE famg]
qiferdiz #1 s\ ¥ gww = fagta @
X W TRT ATAT & | AT WTATH & qIL
¥ wren gy o oy e sl w agi
AT FT ITH FIC G I A 9w e
w1 & & g ar fagia &= &oaw
w1 qzarq fow ag ¥ §), W T w

gt acamER Ny s e
o IR e dfadt ¥ qe ¥ ow
qiferdt 1 ot foar § | s TR
et & gra ¥ T W e sfad
¥ ag wre wo fir oy arferfz £ arfet
%, sz gra o oo wfeofea <t
T ¢ TEE! HET ORI W ARG
§ o' T gORT ¥ A TR A
&1 et ara At W S 1 W I
KT qT 9T o9 ST CHET 4 e
2 fir w9 & o S W9 1R 99
o

s e €1 gt
wi malen e W T gd
g oo g v Ry L

IJuTsaw WENAY : Y TfeEt w g
frawg A vt E

sfiwralt arreweadt g - wTOTw WY
T | Aoy O ] gy § o am Aw
ot o auear §, W ST W fad
i wreTw & ard ¥ g arfest oft &
B R el nd il

SEPTEMBER 17, 1865

(Amdt.) Bill 6300

Y ag @ gwad § frlt Wi

w1 ot wrew &, R ardr w1 g, et
¥ qTAT W A A1 WAE 9 ®
FEATX W1 g, 39 & fag o o Sl
@ & o ol fow ag & W
FreTE WA Fow FO § WK TEw
qard vt oy A | e T & weAs
wfgw qatd ¥ @ I a® ¥ T
&z tar sfaww T §T TAE gk
N o W T, feft fY 9w T
wEEAT § 6 WiEwA f oW
g ¥ N A § R fae i s
wrf e wE & dfrgr W) s o

ot it e vy (FAPIT) ¢
e weT wmet W 3 W@
gorga fadas wegy feqr § saw &
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AW ¥ E 1 IR 0@ fadaw @)
a wfad A oAk R XM E
SHTT 7 HHTHA fadas wore agh aifeg-
iz F o o ol oY areafassy

faam # wfaesr & faams &t &
W faies W @ 1 gF A A
ol gatT grn § fe gww 17-18 @
% Wy fraT w W@ v dw fr
T g% Xw¥ § s gaT2 T aaw @
afeat weft a1 o ¢, g TR i
g AW Ay @, g qg e
aEF &Y o @ & 1 Tt w1 wfwerc
T 2 T4 § wod Prary #, 3 fewgi
A ¥ A ek o T gem
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w3t T ot gT F g fnar ol
ot IErEr A A o E wdeTe feg
& fr gt awr q@ ¢ e O @@ v

BHADRA 26, 1887 (SAKA)

(Amdt.) Bill 6302

T # g ge W wate durc A @
fE g gfrafedt £t frr Y s ¥ o
TR ¥ g A Ry e B A )
I g1 & o g w1k WY & v anfaedt
firem ® o T @ § G g
qF wa wror ag § fF g owr @
ufawe dfa & fmr Wt o 2 far
T ¥ | xEe o ag § fe firw-
fow gt ¥ Y faw-fam oifeet
werft & <A< s e & F e sty
Lacl ST

oF o ag o § fow g o
ST AT YT | Q6 §Y o WY A 2w
# g @ o off, ¥ F aur aft
ST § e £ 9 Y gEE 17-18
T T OF g W E 9T of, OF
T o WT o WY o HY o 1 7T WY, TuH!
1% qewaT ) fuelt ¢ e ag wor
qrét i ot eqrfra T @¥, fedy o
fawg % wdfim gheewwr v A,
% T it At qw & am
w wh | W A f g e -
g iR AE
fr faondft aw § s It wear g
¥ A e ¥ @ e wey § o
Tz a7y ) Igw aforw
7g gw & s sfwrmres ¥ o dfagi
¥ 75 w § fe wme w@ ww o e
aft grft §, wre v gk AT
foera &, aY goTTr T &) g
& 7g Wit wgX & fis o< o W
Y TR ¥ g A g § o e faw
g o7 43 gu & IW ¥ g7 AT ) o
WO & sfe AT & wmETe 97
a5 Sy st g4 o ot 6 & ferd
wixt ofomw @Y 7w § O Wy
WA W AEE § | e getomy
Ty o g TET & s g At OA-O
ooy agft s @k
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[ ity vt ]

dw f& oft weim wme of
¥ w3 fr o @t wgt dwewTE
g W a1 At faum ¥ g wwr
® savqr wavw At of § fF A
@Rz i freg w1 % gwar
&, SR Wi frgaor & @ Gt 30
e @ g9 & Fw wEn www g
fe mores T ¥ 73 wET & w9,
=feT w9 & FO0 AT e fa
¥ aim Wt gweww feafy &
fedt & ot g gy ot ow fagr W
Qer 7w §, o faeg ot g @
o § f foredt o oe & st ¥
W T AT R qF T o
il {1 QX T 9T g agE
frar aman & Tad FRIET ZNT |
Fafew e 1 % oft g 4 ot o0 fw
wrr fred 17-18 gt Fag 4
T % #1 38 & i el ot s
# ARG T § W *y vy Felt g £
t % ¥ wyar wEw send | e
39 # o% wigfe o anh & fv gt
FAT T FT WEW &4, W K g7
afa w1 § 1 30w § A o
ot gAY ag et vt g
¥ ag gem faan fe 3 agi o< T
A F WEAT 95 F F IH AW H7T
o & | & gwwan g 5 IR Ao
dfaar #) 2ar =i & 1 g faege
da ¢ 1 g Y Fueh A § e @S
fawa &9 § 4% fs ava 3, §fT Gadt
srarom §, Wit i@ g
frm &, fomr 1 @@ 7 woa il WY
¥ fear & | ¥ g & fo oo weaew
# &1 dga Amaw oifwdt g, Afww
AMF-AME T FE WY A #r i
7aa & 1 o ¥ a7 o & s
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"ga fawmr qwr A & A9 s
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SEPTEMBER 17, 1966

(Amdt) BIl 6304

¥ fraw & woar off 3 IOT wAW
& 1 fr ag & fr o faua Y &
FT WY g wATY @ ¥ owwET S
S @A 1 Wl AT W R e
arar @ g i @A o 0k | oF
STRT gHE G F1 0 A H 797 /w0
wan & s fefy avg O A Tw A
# wr ¥ ford darT Y & fis oy o
F amieEi ¥ w19 OF A4 1 SwEgT
Drgmag e ve ¥ oa g9 7 Aoy
wfars & #rf araeqr @ A g9 w2
T | A un we & e ARy
FOFTT WTHT & WTETT 9T AT FHL WTHTC
qx gt ok T Fierg Tl w ¥
Y 25 AT Y ¥ &7, Ay A gy
Wt Wz @Y M@ | AT W AE A
wafe a9 Y & T aqw # oFar wr A
&t wwAT 2

# fydea #=m & 59 & o= @@

& 97 ¥ wmare 0% & oy e aza
mﬁmmgfsmm

AT g §, WY arefae-
n TWAT AT ARy ¥

3, frwr & fod wefre)
fmu‘\tﬁmﬂimq
ford o WY SA F A Y
wTe A w4 ag fee S gvea
€ wwar 1 v ug & e A i
w1 FGT Y | WET-AWT @EA 98
et fam a<g & gt &0I7 & Fm7
T T, gt g, W A F o
wi i | fow wk & g gt o fo
ufs far sy == oy o

s o g gt afdfeafat w
sirwor war = o & aw o # aedy mft
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f TTeTe 71 78 w1 g F gy
afirs wrar g A weer AT A
# fore & ag o= fary o w4 gg oft
wwee fadas & ag w0 & =0 g
# o A §, W™ F www Y Qo
ot & 1 99 & ag 0®T wAwr WO
Tfgd | 99 & are ¥z ¥ oF Tow
ORI A | A« WA WA w7 wery
1 ¥ AT wTH F FT w0 o
ware foqr ardm ot aefare
& Zw ¥ oo wy g K, i aree
T THAT § WY T WTEAT ST aey
2 1 s da A e mam A gEr
2w zwet gl ¥ dzan @ wwd

off swrermw ww (FO9T)
IR WEEG, ot A faw
=it wToree wmEY | Afaa # FnEs
w7 % fod ot fardgw gufeqa fear
g vF G wfas fagg § faw o
gy mm ¥ fa=ry ¥ wwd A
%1 9q gurt 3w # wfau w0 fawio
1 TET 97 I9 WAT T A9 T IHICAT-
qiw fa=re fen man a1 | mafe &t
2w w1 sfafafaes samaifas &0 & #1
& wfaur e &1 fawdor adff g @,
fo ot gt 2w & Ay wiEd w7, A
T ¥ fafwm wat wiw fafm fa=mdd
w1 nfafafecs @ a@ @ ag
gufeqs & 1 99 ¥ gura e ST
frar @ o v amwl 1 fawrT s
Y g amgn fE gt aw ¥ N
€W 7 WART GvTA AATHATHE TR
1 fawior far & ag ™ 997 § §9
WEA F1 1 FfF 59 e A g
WY FET § 3N 99§ FATL aw H 6%
e A & oY A A9eRT wTeE g )
T WA qw ¥ wARAT ¥ AW AT
o 2W W WA §) 3 6T W9
2w %Y fawrreraT 1 3w w7, w9 W
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frmtor fagar a1 1 9 7 17 T w1 Ty

BHADRA 26, 1887 (SAKA)
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& a1 fw ¥ ¥ worft wiier o fie et
STC & T v ¥ forwew 7 g
wig gu aef woew X P
wrTat & ufor ff wx W fados
w1 agi Iufeqs feat & 9 wreATa
¥ qry ot & o f, dfewr 7w
W 7 wyfoar o gt 3w H o
dor avet f, efore &, et §

& & w 2w ¥ fadh ey o
g wumaa & famfo e & ey e
= foar § 1 ) wwar & fe ot wToo
¥ o W A W O www A ¥ A
aT o § fom o & cwar oen
wedy § | Afew & T wwwn ¢ e
waq a§ fawrer dw ¥, @i 46 wOE
*Y wrardt § 67 77 aEd-agd o} w
&Y wwet &, xad aF fawme dw ¥ fore ¥
fafaw sw &t Wl & 7w W
Zw ¥ gwrorw wrew w7 foior wr &
o &Y word w7 wwd & owor gw
Ty § fe o g1 3o e # wy o
& gue o wgd § e ool # wd
ot wre st ¥ gy o & ot e A
s & fir fedt o wdt | ow o ATy
FI WA El aw Rw A ©F Qe
T £ wRAL | T OF 9T AT AW
t u w0z A agt grardy §, e
gt wHE off HE 600 ® AW § 0
T A ¥ o g qfeardz a ST
o7 3w ¥ qw ¥ g ot & W odd
At gu ¥ faerk e oY, 19 01 frw
TGN A & 1 W B Y
aifearife gft & ag 3w w1 fohm
A% ¥ mh v akt ) qwfad & s
fomr & wrATel A oWz owTAr §
e wgm wgm f fs wior v I
& gravrwn aft § e g wod gl
¥ v qerr w1 wfex ofcads 8T

W ¥ fad o gara s ot dar
wiget § 1 ww wwder & 9 o
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[t sferoaw =]
&1 sifad, s F Famrs wEA
wt @ifad 1+ I T FUEEE
¥, ot g & Ao & oo WA
fow & 1 gt 3w ¥ g Sfefoad 3,
T ¥w ¥ oF fafaw @1 &, gt 2w
¥ o wopw wfader § 7@ OF § ) @Y
2w ¥ fafew odt 1 a9 wEl §
s for w1 wfawr ad & o
w 7 difim wfiee gl w1 2 o
§ gt dfgaw & @ gl §
% g O & fom & mvaw B o
aiftrTe % ST @ R §, o g
¥ gw ¥ T AR SEA @
R TR fwd g g i fm &
wen & g wfe § o
#1 W T wOET w1 o S
T wwe § W TS gumI e @A
awdt & | & gvwar g T fo amat &
fadt uwTeww wTER & ¥TOW ¥4 8
wrvEaT WdE g @ 9T w1 g
#faum ¥ qfgaen ¥ wEw w0 A
wifirw %1 7 § 1 wh fad 8w fr
AT W AT WTEA & 7 A wHAE
o @y W & W A wefaar w1
Y wITRT § | AT oY 6 e g Ay
g W W & 1 T g g
s T oaen § A difem da
¥, "t 39 % faq o wror o feafa @,
0 fr qra Bw ga ¥ § e oA
W ¥ IW T T g e § o
feft wee w1 e qfeade T
wwdt ¢ fom # fie &w F1 wrew 3w
¥ wwa @ Wt ant w1 w5 I
& W o

agt & amran s e gt wfae
fagfawt ¥ surers wEa ¥ W
e @ wwdt @ gE e W
gt & fean fs o Aw # fag svgwa
[ (I
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a9 § T AT AT CFERE WA
a3fa #t A0 F § wEEA GO FE
8 7z =2 & fw afz gt e famw
W & gwronw wrae @ e omr
ot § wan § T Ay d1-dit ammmd
¥ wrs wmu, w6ifE oF quw Ao oafe
faeelt ¥ 51 2w A 46 FAT WA
9T WRA SAE a1 qg NAEAHE
WA A g, 9 OF JaTen wed
A A fir o & feats & faegw
fawg gm0

ur I & W1 s A g
I Io WHTFL A FIFE FEETNA
wfaar war & dw faam o7 &Y ag waTe
FETAT AT 97 W FEiA w9 W ¥
a1 fors fear & ) gmTt W
AT wrelt A IH W #Y qq7 g s
WU AT G X O qar #F oo
T -0 ar I s ek vt} fie
FATY TET FT HEG WA WELHT S|
a7 74 g 1 g oF fafree wwT
w1 gty wree § formd wawT g a7
¥ %t ufew ¥ ufuw wfaa ofew &t
L

a0 am & gy s@vn W@ fe
gt wfew ¥ foert weeT § @ w
i fE g5 w aaror d & g
swife w0t = wfier 3, Afew 52
X wy=an § famd gw wiei #71 o fa
wifam ) ®7 wwy 1 9§ off afy
frdt Ty & g ® GWeE we
wES & A IT T ;W A B 9T
WY 3w & urd Twut A wgwfa ¥ aw
AN AT AR i e a g & fE
gaTO wfrar AT & fomd gw Aw
# qATIATETE FX B T gY AT
e % i wY T ge o dfem &
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WA WAl B 7§ qfow w7 awy
¥ @ gwoE wEa Y qof A
@ o

gt Wt & o wgy v 3w i amw
e & wEew § ar afe) & qe ¥
e # favw wgfar & 1 @Y 3o oW
t fr 7 afrs s § foaer g
T WA ¥ FTany § 1§ oy an
Y &, 7 gt weeie § i forer & warTnee
T W9 JfaET § g Tw T g
w & | ag o sragifen s @ gy
W Ay ¥ gy W #¥ oar #1 w
| s wifgd | wfrme # 0w s
w1 gWEE s & gewar § o
& faeg gy 1 W= oY QAT wATE Hug
¥ ATHA AT 9T A §9 ¥ 9gy qg

ety § i ey Y T ot v fop

forwr s T W ST & | QT A vk
g & WA s SoE &
faeg grm o & T £ fe e
agifes W grm o

it 9% FHg Tge & g A AfeEe
&) fer § W R WA 9w
TEET Gty ¥ AT FT CEOAR FOT
o1 Faw A7 wAere dar gt e g
WET wwWE ge |

W wal % g § A e
Y wTAAT ®T WET O g ww frduw
w1 fadm @ §

o wrEATEC wifigar (wéEmATR):
o wErEn, st wewE e &
HoreT €Y gF ar w1 & qwda @ g
fir F1F-aWT % FEET T T WA PR
T ¥ A AT " A g
wifgy, wife amor maedi & oAve
w wfer g o s o A
a0 v & ATt ¥ W A A § oy
Yoo & Ik o ¥ & qelt W
faeger w=r7 Tg 0
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¥ dfqgm WYT dwga ¥ FAR
“fem gz AT F wEw H §
ug § T “efwem &7 g wrm?” @
g, wifea farar gom Wi wgt & frwery
FAET FCH § OTIwT A, W W A
T T wTEA TwT Y A ww
T FY qF W% fAwET 91, 99
wee #7 a0 & v s e
wrgaT § o

TE OTH FAT 14—15 Y7 7Y 1947
! | gu% §9 wwi w1 g faege
o= ) fa o &) av & oy o
A | TE TEAE F O AT q1

“epaiver, TETET W EE ¥ frge
dmg dm Tk W
w1 qETT ATRT I9 W
w1 TTw T T, o IE
Wrg ®) e g} wwr

fomre on wdm amer =
et ael w1 gEE gu ko
T ¥ WTG-gTY FHT AT
“fggera ® a7 A fad
g9 7 qur W, gowd fae
W Femii ¥ T’

g @ v ¥ § ofeaw wEw
whirg w2 & fored fgrge & azar T
o ary ger 1 O @ e Cefor
gz W' W @l s g
aifewmT |

ot fre oF awg §

"t el & e fagr w1
aft A AT @ @7

& og wwRAT ¢+ % oA #
% fawmr w9 T 7 @, o femmw
Arex qrAn qr g frarn W ATy
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[®re Tm wET wfen)
wT | ag Arer IER s g wifE Y7 T 919 419 OF ard W
AT A foeATT F W FS IW I WAL qvar & e qifesar §1 geet wEE
T | O T KN AT X TV iy 3 a5 e o a7 o & o
wrr ¥t feafiy # arx Tae wfen | # 17 W v wara § AE G
w¥ 9477 95 I5T0 & 7 3 qEi W,memgmhaﬁj
fgrgeam # fordt agreh, g ety A T 9 devet o A foeem g
A gaman, fa@ gw 3 q@wAr A, A mwmfmwﬁ&ﬁmﬁ
T, g RaAlET & wrea aAndt oy | ¥ W arfiee QT w S a0

Tk adr fowwa 0 & FToT § 0
afer ow g wron @ s o
®1 gezdT wAE §) q6T 97 | A7 IW
T H AT wig § fe W ow A
AT FY FT & gH I9 T 9 I947
9T, 9% ¥d TiHEnA & qeedr wHE
®) 9 et faar 70 oy omreAT A @
ag qeeA gAT AT {1 v ar few
TAY GTATH & ATAT | A0 i
At war ofr 36 AT ® fo ¥ Ay
@ AT 14-15 A, & 1947 & @A
& art Mt 7 faer w7 A 4

W g wew § & agm fw
aifeee &1 geedT AwEr W ww 9%
& a1 F1z wF IEY w9 AL T90,
AT T IW A £ g 2 @ g fw
I AEE

o s gafre & am aw
R AR g3 A e,
A T qf area A6 §, T ww f
ot 7Y, Ffew & oF amr wgAT e g
e form & aw g3 faow g &, 99
& g% mieE & e Wi w9
T ¥ wriart wwer At afygw L L

% AT STE c ow T TR

To TmAEe Wifigan : w1y T
w9 SET WA % gt T gag A
ug femr wrar wfdm & aga wean
X

I §T & F fog I § i o
i ga & T2 gy w3 g & A
fegem &7 goerT o fggema &
AR AT AT FTHT FY AT A
¥ fg &ar wo wifgw

- 1T & gw ra F wvaan § fF gl
Wi ww wifa gfaan & v it
m &, & i & o Aeft geww Al
aF I o afeera wiT Swoa
fasr ®T w7 TS § | AT g A
at fr ga s g Sy E o1 & 3@ Awm
1w frarm wmea g fr fomst
woere &1 & & gaww far oY 3, afEw
freat o Y gAmm erlE ¥ O}
e v 7y, dee ey T, ) g,
gt ot fgFt | v wqeht A
aff & W ww A | o o g,
wu 7w frod, ww go firod, w3, o)
&9 T w% &g AR | a9 ay g §

gk §Tq g TF Wrr 9C e
v 2wy § fi ag arfemm arem s
oY % W T & 1§ W e
fegdd w ot § 3w & g e
w1 g9 W AR oW qg e} fw
“xforar & ¥ W’ wew @ ar
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fergram Fraw & mar A fegell &1
0 a0% ¥ Tow T T i A%
a9 A G g 1w A Y R oaR
=T gew g arm wfgw, faege @
g s afew o

I & Ang-ATY UF gEO T
2 9 o= ag Ty § e owe ol
for a7 fegeam ®aw & mm Ay
ZU T &Y avka Afw fre® 17-18
g & ST ur S § ag v fae o,
W A IEN A ag T ¥ o
aw 1 ot wifge s vy fewm
% Iu aefre A famst gw Y e AT &
fre & oy g F wE AT A
wifge | gafen & e w9 @
fragw e fr fareams, fge & worr

xz fora o & ara oy o, WA feg
waT7, FTE7, AT WA ATH AT G
% W @ d g & A Rer o
area da1 gnit i fod ag “xfvem
#z @ W@’ R g W SEE
wTq 71q 7z A fg=-avE w1 wrwer §
ag o W g Fmm |

# g% wifed ars wg wT ds I
1329(Ai) LS.D.—8.
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g1 & 2= g g fF oA oY agt arOw
o § KA f g I & oATow
£t afer o & W g, v A
AT AT AT w1 oavE § f g
TFT A 72T F, AT AR 4T wwe
war #1, § W aO® FEAT AMEqr §
W AT R, AW AT R AR
Faer A £ oY gart d & el
T M wow g A ) oA oY
g gt ¥ & ardw v S f
foregir for ATt T T & fewemar 4
fergram &Y oee & @t ¥ fowrd fw
ot & ¥ o Wt g frar ar fe &
orér aga war dur gk § w7 O W
e | Afer wft oF T o T
& adi o i e Wi feamee
¥ar wifge o AEf AT owiew ! oaE
qeret T w1 ARt I o€ & g
£ 1w X I ¥ el g @ &
ik ¥ e wgan fE wA wat e
0 Hfw g A Ao O A L

IqeaTw WERw . AT e
W g %Y |

1o v AANET Wil : A ) A
Ew i I g o Ew
fifey | Kaafrsg @ ar e &
quzdr g o gwwe # gfe @
ww A FE g g W e g
s ST St g A 5w & e
et FEa afer Hifs & a ¥ T
ge wen wgm | A aww
fors €1 omm wTm & 1 soww
et Tty # ag fos fear man
fir ATEY ST g A & fn A awt
20 =@ wefwgi w0 feawmm #8°
wgi T ST A A i !
g9 grg & Aft ¥ @aen ¥ & T
wmghﬂwm#ﬂﬂﬂ'
forwer T¥ A1 W AOE ¥ o H IR
o we Y T gy (@ f e
a awx ), faary femy w1 e
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[®Te TTw wts™ =ifat]
w8 7@ 9% oK wac gaa Zim oAt
2 | 9% TF @y A arq g @A r
arfge | xafag mfedr @@ W A
t fs “sfear &z 9 ww” 1 @w
wF TIFE A "W FU WL Ag
fgem foma fs aedfic g & 7@
feeli & T wT Goft & vy @@ e &
s et % & ot
Mr. Deputy-Speaker: We have to

close the debate at 3.30 r.m. We have
only 35 minutes more,

An Fon. Member: Please extend the
time, Let the dcbate continue,

sft swermte et - T 7 Ay
T faqr g |

ot gen wA wewg (ivw)

& Jey g7 7 €2 W awg A9 fam
Ll

Beveral Hon, Members: Two hours
more.

Mr. Deputy-Speaker:
Two hours more,

All  right

14.57 hrs.

[Smrr SoNAVANE in the Chair |
Shri D. C. Sharma (Gurdaspur):
After hearing the observations made
by Dr Lohia, I want to say one thing.
The problem in India to day is this:
the unitary element should go on
progressively increasing and the fede-
ral el t should go on correspond
ingly decreasing. I think the hon.
Mover of the Resolution said that he
wanted this to be considered fully and
thoroughly. I agree with Shri C. K.
Bhattacharyya that this cannot be dis-
cussed in & light-hearted manner and
cannot be decided upon on the floor of
this House but that it requires a
thorough examination of the whole
problem. But there are certain things
of which we have to take note. We try
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to create a class] and tel
suciety, We wanted to create a

national ethos. Have we succeeded in
that? There was an upheaval in one
of the States, the name of which I do
no want to mention here; T read in
the papers that, behind that upheaval
was a caste which had lost its power
and which wanted to regain it. Of
course, this applies to many other
States in India, Casteism, of late,
has becn gaining groung in India. At
the same time regionalism is also get-
ting an upper hand over, what I may
call, nationalism. Whenever there jaa
talk about a steel plant, everybody
gels up and says, “what about a steel
plany for my State”, This is the volce
of regionalism amd regionalism is be-
coming rampant in this country. M
is a very distressing sign, Besides,
communalism has reared its ugly head
again.,  Those of us who  had
heard the deliberations on the Aligarhk
Muslim University Bill must have
noticed that a very innocen{ and harm-
less administrative measure had been
misunderstood and had been interpre-
ted in terms of the surrender of the
rights of one community at the handz
of another community. ‘The approach
which was made by some of us, in-
cluding perhaps myself, was such
that....

15.00 hrs.

Shri Kapur Singh (Ludhiana): Why
‘perhaps’? My hon. friend is also in-
cluded in it,

Mr. Chalrman: That is his way of
putting it,

of law and  Bocial
That is
language.

The Minister
Security (Shri A K, Sen):
the beauty of the English

Shri D. C. Sharma: ....the Aligarh
Muslim University Bill was a kind of
challenge to the Muslim community. I
would submit that it was nothing of
that kind.

My own humble suggestion is this.
During the last eightecn years of our
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life, in spite of our best efforts, we
have not succeeded in creating what 1
may call a national entity. which
should exist in the mind of every
citizen of India....

Shri Kapur Singh: Let my hon.
friend say it again.
8hri D. C. Sharma: . . . and which

should animate all our actions, which
ghould electrify all our thoughts and
which should guide our behaviour not
only in pur home but outside. This
ig the big problem which we are
facing today.

My hon, friend was talking about
history and about what happened
in the days of Bamudra Gupta and
Chandra Gupta. They are  great
names, and I bow my head before
them,

Shrl Kapar Singh: Is the hon. Mem-
ber suggesting that we should be
guided out side also by our wives? I
object to it, It is enough that they
should guide us in the homes.

Shrimati Yashoda Reddy (Kurnool):
He said, ‘in our lives’, and not ‘wives".

Shri D. C. Sharma: 1 do not know
why some people are %o obsessed with
the idea of their wives all the time. 1
gave up that obsession about 34 years
ago,

Mr. Chairman; The obsession should
not be there with the hon. Member.

Shri D. C. Bharma: My hon. friend
was referring to past history, Take
the case of the British Government.

" They started the process of giving us
provincial autonomy in the year 1920
and provincial autonomy went on
increasing day by day. In 1947, the
British Government had to fold up its
tents and quit. The reason is this, If
you give the States a taste of power,
the States want more and more. The
appetite feeds upon what it gets and
goes on increasing its fervour for
getting more and more.

1887 (SAKA)  (Amdt) Bill 63,4

Shri A. K. Sen: My hon. friend is
quoting Hamlet.

Shri D. C. Sharma; I was submitting
very respectfully that these were the
tendencies which were gaining ground
in our country, and nobody can deny
that,

Here, I might refer to a declamation
competition over wheih I had presid-
ed a year back, | think there were
about 5000 students assembled there,
the pick of youth in my country, and
the subject tor discussion was the same
&s that my hon. friend has brought up
for discussion here today, I may tell
you that some of those young men
made fun of us. I found that they
were making fun of us, because I was
a Congress Member of Parliament
They were making fur of us because
of our river disputes, because of our
boundary disputes, because of our dis-
inclination to make cducation cven a
concurrent subject, berause of ous
desire pot to have more all-India ser-
vices, because of our not having even
one-third of the Members of the High
Court from oulside the State con-
cerned. ...

Shri Kapur Singh: How can he dis-
cuss the conduct of the members of
the High Court? This is too much,

Shri D. C. Sharma: I do not know
what is objectionable in this. It is
written there in the Constitution that
in order to promotle integratjon of the
country, one-third of the members of
the High Court should come {rom
outside the State, Is it not written
like that in the Constitution? I do not
knuw why my hon. friend should try
to vbstruct me, So, those students
made fun of us because we were
giving a very sorry accouni of our-
sclves 80 far as national  integration
was concerned,

8hri A. K, 8ea: Who made fun of
the hon. Member?

Shri D. C. Sharma: I know that we
have g movement for pational integra-
tion now adays. | know that we are
trying to promote national solidarity.
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[Shri D. C. Sharma)

1 know that this national emergency
has welded us together and  has
brought us nearer each other, and 1
think India stands today one and
united, and India has never had that
fecling before which it is having now.
I quite understand that. But the
unity of India should not be created
only at a time of crisis,

Dr. M. 8. Aney (Nagpur): It is
bound to be like that,

Shri D. C. Sharma: We should not
wait for an aggression to think of this
national solidarity and national unity.
I think that this should become a part
of our living, a part of the scheme of
our life, a part of our daily thinking,
daily behaviour and daily conduet, 1
think that that can be done only if the
hon, Law Minister who is the custo-

dian of the Constitution of our
couniry devises some ways......
Shrl A. K. Sen: Which 1 was.
Shri Kapur Singh: Does the hon.

Minister accept the assignment that he
ig the todian of the i of
the country?

Shri A. K. Sen:
to me.

He is very partial

Shri D. C. Sharma: I think the
Law Minister could devise some means
by which he can try to put an end to
or eliminate or at least diminish those
tendencies which are trying to pro-
mote a kind of disunity, and try to
bring about or give expression to
those tendencies which try to promote
national ynification,

1 would take the example of only
one European country in this  con-
nection, namely Germany. Germany
was divided into many States and
cach State used to be independent and
self-sufficient in some way.  There
wag one great man, namely Bismarck
who brought about the unity of that
country, But that units happened to be
@ short-lived one. Under the impact

SEPTEMBER 17, 1963

(Amdt) Bill  §320

of war and other things, that unity
came to nought. Now, we have {wo
Germanys there, West Germany and
East Germany. Eeverybody  talks
about the reunification of the iwo
Germanys, I do not know when that
day will come when the two Ger-
manys will be united. Of course, I
want the two Germanys to be united,
just as my hon. friend wants India and
Pakistan to be united. Of course, I
alsg want India and Pakistan to be
united, but I do not know when that
day will come, But before that
comes, ] want that there should be a
scientific approach to this problem so
that those tendencies which take us
away from our Indianhood could be
eliminateq and these factors which
promote our Indianhood could be
strengthened. This is the problem
before us, and 1 think that if Govern=
ment undertake a study of this kind,
the purpose of the Mover of this Bill
wil] be served and he would have
done his duty well.

t gy fag (FaT) oW
fawr wvei wret oft wg € TwE
faq & gawt gafgam W war
g ) dff = o w & oEa S
FAR AT § T IS A § T a
7z & & ¥ w1 o) foeet o
oY @zm § § w7 T &7 4 9
W\ I TWE 9 OF £ 9o | G
o 2w fomdt it 8, s f g
it e wEwa @ & W i wEE
T | fa3 3 & w=T wee gaey
2, fo 2wl & we=w o7 g % afwr
agdt & wad 4% 7t wrf w2
RgAA WHOET, #0€ wifT, ¥ AW
W a1 99 F1 JOAE ET TwA
fir I7% ¥ SR @I H 9z W
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TS TN § I OF &Y Fer A
AETEAT FL AEFAT B WA WA
TaAdaE, wer wen ad |

T gEw A AT g
TR A mE e T e e F arde &
OF 9EE F1 IET A AT AL AT
w & Afer faem & wRes ¥
AT e Wl o FO Tew wT
TmsmtfF sl ammwr
S &1 | U AW agi OF F
aTae ¥ WX § WY OF A1 /A N
oy § W § g oW 9% OF W@
T | gL =T A g § ) Hew
TP W FgAl §, B 1AL 6 W
wEar & 1 IO wmw & 52 fa E
agi wrafai § mow § il & fom
e, T & | a1 WOw 7 qfar
& o O e v H AT A
EET AT ag g g wet e
g g1 AT &, 7 IeET AgeT &, A
S w1 SEwE Wi T @ wrf Tt
SeE At § | 5 grEa # A A
IR A E T TgT AT AT &
EER! T FT TF G a0 oW
W ¥ FT AT § W A AT
s #1 w2 otk gk & 1 g wigd fr
79 O §F § 99 FT O 9T 47 a7y
®, OF =y 1 a7 & @€ g1 A |
o™ EW H W AYE 41 9 T 3W FT
TATE AN ET § AT WY A AR
& fr 2wt @ v agrege # o i
55 599 5 fawan & ¥t & A 9w w7
TR M & FEA 9T 16 BT "
faat & 1 v W S W, €13
@ qE B A A E, T O A s
ot o g & 97 5 0w @ 29
Tz waw g 1 fae e gw v
Ty gn e A AT F A, o e
gl ®ward o el ¥ wror
AT AT §, TEE ArhE A A, A gy )
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T qifeEl €Y Fwg ¥ owwr omam g,
I\ F1 arfym & § 6 fam fam o
Yougn e dmw ow T N1 99
R A W X e A AwA
T ¥ fF aTA TgE o graw ¥ 4%
g1 a1 fx mfiam ot fegea &
wEAT OF ft AR ¥ g ) wwaT g,
wawT W1 w 7w A 8, feramy frafea
&, wag g &, @fves & @
famtor & + ag wTw aviT g1 g § AT
uF Y @z Tt agi 8

% fffen & &g wgT WA
# o weor oo a2ew § AT
FT T[ATH T T AT AEE § ) W
oF @2z gRiT A A F1 A
T a1 A Ifm wwE am A
TR

I FH 0T qZ T T FTAT
wifed 1 9@ a% gwH IAC gEW A
tar &, fgm, 99w wify ¥ mm &,
ama # Far § fr e mRe S ag
arar AT & iy 29 oF gu ¥ a4 w1
fordr w8, 0 ¥ wmT o & o
fomi & g% faers 912 fow, ¥A@ &
<l 7 wiR A A % faes a1 fzg o
FHT WYT 9T 1 gearw Agr 4
IAXR! WA FC AGN TF G |

AT AT AT AEd & A AT
T | W g AU AWt 2w enit Az
/FAT § 1 AT oft 7 o av
‘1 would not accept the partition of
India even if the whole country were
to go in flames',

AT 1 & S 7, o & 6
¥, SR A of A7 aT w1 A A
ot I Aftn A% & fr owmw oEw
BT @ § | AT THA SNG4 W ¥ AT

"W dwfte #F @ A fer fon, e
e O o e 3§ A A e
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[t awarer fag)

F, W WA Wi #r 3arEAr Y
g W 3w A @ & fAw avea
o W g, A 9T 76 ag qu fa
gy F1 7 fawar | o A fA A
gt §9 A AN WA & W
fegrm fedifer o waT & O
9 & a2 A, AN F FpH A g
Frggi w1 wT %7 faar § A% gEnd
fearem w1 aowfm e & A9
1 faoeTw w1 w1 oo f ader 8
& = we 2w A @ w1 de 1addT
B ST XATET AT 3HTL R & 9
T & i fa g6 arfow 8@ & ST
FATE FOIY & o #, Wa g 7w
afm A e T W 9 ™
TTqW FT 9%4 ¢ % guie 3 H, 15,
16 1 9 2z g | AfFA o= at
BH AT T Q1T AT FAGT FOAT §
w7 gt arfgd fF gw fod madde &
g9 TAIT F

ga W= gifeai JE A §
e # WA § 9 g 0%
fafieer & w1 o1 s fggem &
ST ATE g A ger @, FE mrwee
g ) g & oAl R
45 FOT FYETEATE ATATAW R 1 ATRg
s a5 qfeem & fafed e
= ®fea +& fwm smom, 9 %
aiffear & @ fafaed e )t 12
aft frar smom, sa% dfaw wfwae
w1 qT A2 AT Sgm @9 9% gE
AW A a9 gwar § AT A X 9 fawr
el § 1 &% § Twvie & T o g
Brasdt g 1 S R AWM Fura A &
forg, sgwmaAT & fag Wt o & Al
t 1 ¥fea gk A =i agwrE
wWIT o waw A€ @ awdl § 1 g
gaTT "fi W agaT” o gee
drc W & ) A AT e AR R

SEPTEMBER 17, 1865
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warfaaey arfYfadomefafoad 1
T woaE Fy faely & o w6t &,
foewa & offaw & g &gaT &) WS
faar #rf o A &

WA O 2T AT WA G
fa=dt ov o &, we wEw A AW
w®E | T aeer frem w1 OF #
7l § fis e FY woam firar o

oF gt 75 arar § fae a3 A
T gar &1 wrE wefier o gaT grm
EIFI §TETL %@l TEWIST s
TAFT CRIAIEE T KT TET GAT gAT
2 AT #, T #, s #, et
¥ ¥ o1 w7 R oweEEe e 9,
T qI%ag W AE FToowoAr |
9% TAHT drey famErAr ¥, s
fegern o¥m, @y w1 aw fewr
aT | T T Y Wi O § | guee
& T AT o & wiw ¥ T g
T & v E fam & et ® wgrd
w1 wigr g &, wiEt § dvfe s
o g &, Al # wwe gEw %7 AW
g & | dewd ¥ e aifesm S
A T qGAT g9 AE A gwAr &)
18 aver ¥ wwe gaw famfor fear g
A 45 wX® Y ag W W fawm
THTET FEIT %Al € | 18 g ¥ gwA
frater =i femr | faemns Wy QEmy
T o § T et @ e f o=
W a% "l ¥ 97 Fgar qwaT g -

‘Not by parliamentary speeches of
majority votes are mighty questions
of state solved, but it is through a
policy of blood and iron'.

WTE T TouT a4 St g o Fap
o7 & azen a7 § fear amo, foe
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w1 €2 ZTT, sHE G Tt wmT
8 | T W ERT AW 2w oew-
HETT FY AT T AR | geTg A
¥ A= A1 $9 FURT A fwar gowr
Tt fedte fawen, faweg faser,
T fAwaT | TRT F1 weet arfert
FTEA Qi | fEeT A e
¢ | W ofadt & afEm ) s
@A q¥M | g qifery o GEwe
= & A T awdr &, AU
#t & 7l Iw awd) 1 ofeeht il
W wW A QO AgY g | o sy
T g, qea #Y qo E6R, A
®Y T gl | TEH W W A
YO Ot AE e awa §oar A
q¥w, fed fmr T @ AT qET
T wEw W EEEe AW e
wfr o wrv o W e e g
& s g fe gt ot off ow A
w1 AW F fF 9w A9 & g, o
w2z At I I § I 9w Ow
WA HIW TAAHE ®T qgT A9 AN
R, ¥ wer T A A
T ¥ wT A A | qw OfEET W)
8 gz awar &, A7 Wt N5 gz awar
Ql#&m'ﬂﬂiﬂff-mm
s Aft afow 1Y TSk F www
% wu AT w e fef W W
€ & awar &, afan o Y arer 2
W €Y g AT & 1 =9 F7 WO
frearr o fe aea & & ot
faand | fprer # e Ay W AR
fowwr wfoa fgmmea #1 awg o
g, o w1 e frareg Y e &
I3 & 1 Frerm Wt T AT B oA
& awet & | e arferel Y w3
IAF! 9T @I | uTH A w4 & wg
wORTT W e fear gur & 1 Aee
A R #Y a7 e 1 ofvar ool
ar ¥ oy ot 7 T T o A

BHADRA 26, 1887 (SAKA)
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TR W | gfer w2 0 g ww o
4 agl 9T s W § waw
T FETET AT T 94T | oW AT N
THAT IR ¥ 4T 97 @) 4 39
TN GH TN WA IO ] FHACH
S #Y ary &, arw o a6
aveit Y | 3\ Y S ¥ wErw Ay b
f e wmaT gro awd av as e
w1 OEA woA )

gfua:afam:w&aﬁqzlﬂml
a% 37 ¥ foar £1§ e afi ¢

A famw @ me ot 7
frar ¢, gu¥ fog & gt qarforas
AE AT I A K gd wva A
g 7 efra gfne ag o faw 71 afow
q & W12 Ia% I {vaAa qarg agi A
9§

st feyrew fag (g )
aamifa wgEa, et ¢ fodgs o
& amad gufega § 9w g A gm
"R ¥ qd Fwn v F a1 w1 faaaw
FAECAA AL | MW T AT WA
afie o & w1 %2 wrEdt §iw w
arar ¥ 1 Bw F A gy goer at §
g g frfewr wmaw # frerem ot )
fafewr wem & oweww o o,
afa=dt oraw w1, W9 WA ) 91
& 1935 ¥ fafew mrhiz ¥ qaw amc
TNz wE ffear G # g e
# fis Wy ¥ sy aevan and | e
Y 1935 7 WL 1947 A%, Fq WITA
ExAE g, 47 HOTHE FORTT 4 JrorAr
# aar a1 fdt o & 7 a7 Al
w& F¥Y | A9 1947 ¥ famgrEm wR
aiferr 1 AT gur o Aw F A
fesr @Y a1 wa & fd Ak wS weel
% o Afgmr 7 mfwTw A g
# } oY ow frwre vz fear ) Bfer
I% ww g N Fren ww mwreTE v
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[+ fazmT faz]
q1 | W § U%TAE waA & fafza
FURTL 91| &9 1950 § 99 g
qu dfqgr an e @ saw A
gfaar & AR T gW A gwEEw
WITHA FY sq7eq1 71 | g9 A fam s 9w
HUTEHT WAA AT § qoy e
&t %€ writ # fawea fra | g9 wfw
R Oy § W AW ¥ fad srrifaea
wg T am feq O @y g v |
afr gfs g gfta o & WA
9T WEA EEdr ¥ 39 Ergifeed
Fferem &t amr w0 a1 7 F01 w71 &
Tl 7T erer | g w7 afvors ag gur
f& o aw ag srsvfea fafmae
TS OT EF T@ AT WK AN AL g
15.20 hrs.
[Mr. DEPUTY-SPEAKER in the Chair].
Fargee & fad finerr ®1 & shfwd
T 9 AT 97§ g7 oF SgT
w9 ¥ W AEAQ gg a% fowm S
%3 | wgifaegw ¥ agd e =2zw o
T w1 99 w0 R 7| a9 F e
AT Ot § gw o frer sgear § omd )
ot o @ & Tom W W
B T ao ey ow ® Qo oA @
qrn | feedt # oF wA wwT 9w
o m fe srerdr aw & foer
el g | 4g WY %gt a% g
arar & & a# a1 weT g frew
T =aegT FET TR F g § gt
@ 97 @ was g @ At oW
FUTT FORTT TG ORI HY FEraam
e & fiw &g forear &1 s &% Afwa
Tg & &1 7 A Aoy frmem w5y,
To £ vy fmer w7 99 fra w1
sarT wE w7 W & &% f sifgfana
1 arer &1 T afaETR & wifews 45
# oot 3w ¥ w=e wfgfam
ary g wfer | Afew e W)
WTAT qT A ST T2 WOPT & qraT A
a9 T | WEE e ¥ Y ¥
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ag 7 & | A 7 wfefaaa w2
Farg | 39 &Y FoiE o | wr ww
I Fare § gard g & 99 A7 foed
urf fiv &7 1065 a% &1¢ 2 F wife-
oo v 7 & =g &Y I anfey
afwq afomn a7 gar 1 7 aw H
ot ar &3 § 9 # arfgfaq7 Fam A
A g | aforw gan fe -
o ITCIET AT &Y a7 a1 S47 9747 |

o wifghawa & are & & sy +Y
a3 & &9 1914 ¥ Fa agem
AEITE UE AT AL IR AT AT A
FrEET OTF oveRsT O e fEa 7
I & ATHA AGA TAA JTAT A AT FT
w1 fF wdA 7 A2 g% I afa A
g @ E faam fE pra s i
qUF @ % wEwal «@n S 9T
ey § W e A & o & ww
™ W TAEY | FRE OAA AL
W WY SRS & R gw AT ar e
w1 AT T FASA | qHE AN A
@qOE F1 299 6 OV €Y 477 ¥ T FT
2g otz Y 1= w7 faar " s W
e fewa & w1 s 9 T
agrf ¥ R wU A NE oW
I Y sEedr w4 & fod wgr s
wET ¥ WAl WA AG A | oA
forq & wgr 5 oq av awrg @)
& gua A9 GEm A FY Awe §
wOE AE WA | ATEE W A R W
AW fvar | 39 Fwg GfEag s
fafaeet ¥ | 3= @ F1 T AT
IiA ¥y fF Ay a7ae ) @ AR
qw waw & fadr o wrr @) e
ug gur fe dfegay #1 o a3 A
feret aeE & wOT F1 QW AGT 1 FATL
agi feafa g @ 1 % wra= &1 O
T O%F ¥ sgmeqy wANP ¥ FAC
safay Wiy gowY wgAT § WOT gW
wE 1 Q% & a1 g WA w
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B amY % g a1 foon 3 fiw
* FAT aTREAT w9 gel 9% Ay U
SO | W 9 T g0 W fagw
T @ T GO 99§ WOAT
forsirar®t gx qAwdr | T @2Ew T
w1 g aft et § 1 ad) A, uw oA
1962 ¥ wrgar R gaar feqr o ogt
g arfafaers wer o @y a7 "wi & o
I g1 oy o gaT WAt Y
W o ¥y e faet | gt aw
Fore sy # i Fordr of 7w = wow
Yag gty | wrwedy ¥ fagrw &
AT I wuT B § wifw faw faw
7x g wwr aval ¥ § | ow e
we A @ e ¥

Trow ¥ #r % A T oamn d R ol
T A oF w7 Ay 55 %o ¥ A aff 0%
80 Bo | FATT TETH Wy ¥ gy 97 fiw

BHADRA 126, 1887 (SAKA)
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@ ¥ 39 % fay qgt % &t o oo ot
W WA A 6 AT TEFTT WY O
Iodt § T w7 TwA JU, QEETE T
AT A7 WTAVOEAT § 3T WETERW
TSq sgAeqT €1 | e ag ke g
W w ST ¥ e T § e
o arar A v RT @ § | e
aficrdwr arn wgi aw 3fea g

W gug a8 i aw  § ot
TE HAT W oAy § o ot e W
17 fag s ImFaw A ATIM
vafad & o7 & o 0n won wea §
fs oz ™ a0 W@ 1 AmwA g ¥
fod 9 1 wifw 18 & o= feadft
& arord Tt K o J afreera fear o
%A § | gEEA ot guy fawr 7w R
ww fear a7 awar 2 1w dfew o
Tg WAl &A™ I qA] T W
TATT WY | Afe g A
AT WTATATT N1 A, AX T F wqrem
# e @t awar koot R
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[=fr fegrerr fire]
Ay ¥ iy ¥ ¥R N FATY | TG FAT
§O WrgEl Ft ag WA §t fe oo
T § T R W T F g9 AW
T gAY W arfe dor § gEE
iy | FfEa v grar ag & e ow o &
AT 7% g #7 3w g e £
gt g fafaeet gw 9T S W
& & o A ww @ ) A
grar g s oY e faem § s@ &
wrk e Y g @ 1 & gww f
AT W21 ¥ AT 7 T ATET Y &
FATT I TGT T8 TqA HF awar
1529 hrs.

[Mr. SPEARER in the Chair]

oft 7 F It § SR s ¥
seary s o1 fe afegt & oy 1
I T TIGT A AT AT § TR A
foremr oy | QT T @ fR 2T oW
T W94 WIH ®T TAEw "qrAy ¥
ot Afeai sT e 4y g W fie
arfeara Wi fegeame w1 wrer gur
a1, fag¥ a=d &% oo a1, g9 T
fear av Wi g w1 oY w9T T qEw
q1 | "I ¥ AR & ATAY AT &+
gk smraar ¢ s ag ot w0 &
T § o ¢ 3w e ¥ w9 F e
T ot ¥

arferar i fgrgem &1 ag W
ot e ¥ v & wiifE 3 wer g
By & WfeT B & weaT QW T WY
HETH W9AT T A § w9 & qr
AT W T o # T 9 g, W
T & W ) T O wifgw . ey
TR Y WS sqaeT waAwy g anfgg)

0331

15.30 hrs.

STATEMENT RE: CHINESE NOTE.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahador

SEPTEMBER 17, 1965
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Shastri): I want to inform the House
that this morning we received a com-
munication from the Chinese Gov-
ernment demanding that within three
days we ghould dismantle our defence
installations which  they allege are
located on their side of the border in
Tibet across the Sikkim border. I
might for the benefit of the House,
read out the relevant portions of the
communication, although 1 wouly be
placing the communication and our
reply on the Table of the House.

“In its notes the Indian Govern-
ment continues to resort to its usual
subterfuges in an attempt to deny
the intruding activities of Indian
troops along the Sino-Indian boun-
dary and the China-Sikkim boundary,
This attempt cannot possibly succeed.
Since ceaseflre and troop withdrawal
were effected along the Sino-Indian
border by China on her own initia-
tive in 1962, Indian troops have never
stopped their provocations and there
have been more than 300 intrusions
into China either by ground or by
air. The Chinese Government has
rep ily lodged protests with the
Indian Government and served warn-
ings to it. and has successively noti-
fled some friendly countries. The
fucts are there, and they cannot be
denied by the Indian Government by
mere  quibbling. ~ Moreover.  the
Chinese Government has four times
proposed the Sino-Indian Joint In-
vestigation intp India's illegal cons-
truction of military works for ag-
gression on the Chinese side of the
China-Sikkim boundary K but has each
time been refused by the Indian Gov-
ernment. Now the Indian Govern-
ment pretentiously says that the
matter can be settled if only an inde-
pendent and neutral observer should
go to the border to see for
himself. It further shamelessly
asserts that Indian troops have never
crossed the Sikkim-China boundary
which has been formally delimited.
and that India has not built any mili-
tary works either on the Chinese side
of the border or on the border itself.
This is a bare-faced lle. How can it
hope to deceive anyone?
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“As is known to everybody, the
Indian Government has long been

using the territory of Sikkim against
China. Since September 1962 not to
mention earlier times, Indian troops
have crossed the China-Sikkim boun-
dary, which wag delimited long ago,
and have built a large number of
military works for aggression either
on the Chinese s'de of the China-
Sikkim boundary or on the boundary
itself. There are now fifty six such
military works, large and asmall,
which they have built in the past few
years all over the important passes
along the China-Sikkim boundary,
thus want only encroaching upon
China territory and violating her

sovereignity. In these years the
Chinese Government has made
thirteen representations to the

Indian Government. But the Indian
Government has all along turned a
deaf ear to them and does not have
the s'ightest respect for China's sove-
reignity and territoria] integrity.
Far from stopping its acts of gggres-
sion, the Indian Government has
intensified them by ordering its troops
to intrude into Chinese territory for
reconnaissance anq provocations.”

We are sending a reply to all those
points and as I said ] shall place the
reply on the table of the House. T
wil] read out the relevant portions of
our reply.

“Ever since the Sino-Indian border
problem was raised by the Chinese
Government, the Government of Indla
had made strenuous attempts to set-
tle the question peacefully and with
honour. Even after the unprovoked
Chinese attack across the border in
October-November, 1962, the Govern-
ment of India consistently followed
the policy of seeking a peaceful settle.
ment honourable to both the parties
concerned.

As hag been pointed out in various
notes to the Chinese Government in
the past the Government of India
has given strict instructiors to its
armed forces and personnel not to
cross the international boundary in

1887 (SAKA) Chinese Note

6334

the Eastern and the Middle Sectors
ang the so-called ‘line of actual con-
trol' in the Western Sector. The Gov-
ernment of India are satisfied after
careful and detailed investigations,
that Indian personne] as well as air-
craft have fully carried out their ins-
tructions and have not transgressed
the international boundary and the
‘line of actua] control’ in the Western
Sector at any time at any place. The
Government of India are. therefore,
absolutely convinced that the allega-
tions containeq in the Chinese note
under reply are completely ground-
less. The Government of India are
constrained to reject these allega-
tiong anq to reassert emphatically
that they do not accept the claims to
vast areas of Indian territory in the
Western, Middle and Eastern Sectors
of the border put forward in the
Chinese note under reply. As regards
Ch'na’s stanq on Kashmir and on the
present unfortunate conflict between
India and Pakistan, it is nothing but
interference on the part of China
calculated to prolong and to enlarge
the conflict.”

The background of the matter is
that in September 1962 some defence
structures were constructed on the
Sikkim side of the Sino-Indian fron-
tier. These structures have not been
in occupation since the cessatiom of
hostilities in November, 1962. Since
the Chinese Government glleged that
some of these structures were on
their side of the border Tndis had in
its note of September 12, 1885 gone
to the extent of guggesting that an
independent Observer be alloweq tO
go to this border to see for himself
the actua]l state of affairs. The
Chinese Government has not unfor-
tunately. accepted this reasonable
propnsal and has reitera‘ed its oro-
posa] for joint inspection. In our
reply which is being rent today. we
are informing the Chinese Govern-
ment that their contention is entirely
incorrect. Nevertheless, a8 an
earnest of our desire to give no ground
to the Chinese for making this a pre-
text for aggressive action. we are
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informing them that we have no
objection to & joint inspection of
those points of the Sikkim-Tibet
border where Indian personnel are
alleged to have set yp military struc-
ures in Tibetan territory. The Gov-
ernment of India on their part are
prepared to arrange such an inspec-
tion as early as possible, at an ap-
propriate official level on a mutual-
1y convenient date.

We have sent a reply to the Chinese
note accordingly ang hope that
Chiness Government wou'd agree to
action being taken as proposed.
Copies of the Chinese note and of our
reply have been placed on the table
of the House.

I know the House would feel con-
cerned about the intentions of the
Chinese Government. We do hope
that China would not take advaniage
of the present situation and attaek
India. The House may rest assured
that we gre fully vigilant ang that it
we gre attacked we shall fighy for
our freedom with grim determina-
tion. The might of China will mat
deter uy from detending our territo-
rial integrity. I sha'l keep the House
informed of further developments.

Shri Harl Vishnu Kamath (Hosh-
angabad): On a peint of clarifiaction
You said you would take up the Cal-
ling Attention Notices at 330 p.m.
(Interruption) .

Mr. Speaker: Order, arder. In re-
gard to the taking up e the Calling
Attention Notices, | said that in the
meanwhile [ had received intimatian
that the Prime Minister would be
making a statement an that subject.

SEPTEMBER 17, 1965
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Shri Hari Vishna Kamath: You
have established a convention—(In-
terruption).

Mr. Speaker: Order, order. 1 can
call one Member from each group only
to speak for a couple of minutes if ne
likes. (Interruption)., Order, order.
No questions and answers, I would
not ask the Prime Minister to give
individual answers.

Shri Harl Vishnu Hamath: A clari-
fication,

Mr. Speaker: 1 do not think that is
necessary.

ghri Mari Vishnu Kamath: We are

not going to probe into it. Only a
clarification. (Interruption).
Mr. Speaker: Order, order. I think

that we should not, at this moment
do anything. That should be better.
1 would say that it is even more advi-
sghle that we should desist from put-
ting any question or making any
further enquiries. Let us now wail
and see_gafter this statement hag been
made. That would be better. [ thnk
that ia the sense of the House.

Now, would the House ltke to take
up the non-official business?

Seme Hem. Members: No no.

Mr. Speabss;: Then we shall ad-
journ,
I5.42 hee,

The Lok Sabha then adjourned till

Ten of the Clock on Monday, Septem-
ber 20. 1965/Bhadra 29, 1887 (Saka®

GMGIPND—LS 11—1328 (Ai) LSD— 7-10-65—870.
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